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LEGISLATIVE ASSEMBLY.
Thursday, 164h March, 1939.

The Assembly met in the Assembly Chamber of the Council Housge
at Eleven of the Clock, Mr. President (The Honourable 8ir Abdur Rahim)

in the Chair.

MEMBER SWORN.

Mr. Walter Henry John Christie, M.L.A. (Government of India:
Nominated Official).

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS.

Levy or Economic RENTS FrEOM EUROPEAN REFRESHMENT ROOMS ON
RAILWAYS.

1081. *Mr. T. S. Avinashilingam Ohettiar: Will the Honourable the
Railway Member state:
(a) whether Government have considered the present system of
charging rents for European and Indian refreshment rooms;
(b) whether in many administrations economic rents are charged
for Indian refreshment rooms, and in most administrations
European refreshment rooms are charged only nominal rents;
and
(c) whether Government have considered the advisability of laying
down a uniform policy in this matter?

The Honourable Sir Thomas Stewart: (a) and (¢). I would refer the
Honourable Member to the reply given to part (d) of his starred question
No. 901 of the 9th March, 1989.

(b) I would refer the Honourable Member to the statement laid on the
table of this House in connection with Mr. 8. Satyamurti’s starred ques-
tion No. 1088 of the 16th September, 1938.

Mr. T, 8. Avinashilingam Ohettiar: If I remember aright, the last
answer was that they were still considering the question. Is that so still?

The Honourable 8ir Thomas Stewart: The position is this:' at the pre-
sent moment there is going on a conference between the General Managers
-of Railways and the Railway Board, and this very question ig on the
agenda of that conference. It is having our immediate attention.

Mr. T. 8. Avinaghilingam Ohettiar: May I know whether Government
are aware that in many companies, such as the Assam Bengal Railway and
‘the Benggl sqd North Western Railway, a ren{, of one anna per room per
mensem is being charged for European refreshment rooms? .

( 2151) Y
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The Honourable Sir Thomas Stewart: If that information is contained
in the official statement, I must aecept it.

Mr. K. Santhanam: May I know if Government will consult the Central
Advisory Council for Railways in regard to this matter?

The Honourable Sir Thomas Stewart: Yes; the results of this discus-
sion will be placed before the Central Advisory Council.

Mr. T. 8. Avinashilingam Chettiar: May I know whether Government
will accept the decision of the Central Advisory Council?

The Honourable Sir Thomas Stewart: Without knowing what the deci-
sion is, I cannot answer the question.

ATTEMPTS TO DERAIL CERTAIN TRAINS ON THE EasT INDIAN RAILWAY.
1082. *Mr. Brojendra Narayan Chaudbury: Will the Honourable the
Railway Member please state:

(a) whether an attempt was wade to derail a train by placing heavy
stones on the permanent way on the Bhagalpore-Dhowne-
Mandar Hi'l branch of the East Indian Railway in the first
week of February, 1989.

(b) the total number of attempts on the East Indian Railway to
derail trains within a month from 12th January, thc date
of derailment of the Dehra Dun Express near Hararibagh
Road; and

(¢) whether attempts at sabotage on the East Indian Railway are
far more frequent than on other Railways?

The Honourable Sir Thomas Stewart: (a) I would refer the Honourable
Member to the reply given to Mr. S. Satvamurti’s starred question No. 777
of the 28th February, 1939.

(b) Five.

(c) Yes.

Mr. Brojendra Narayan Chaudhury: Can the Honourable Member give
us the probable reasons why attempts at sabotage are more frequent on
the East Indian Railway than on other railways?

The Honourable Sir Thomas Stewart: I should be reluctant to anti-
cipate the findings of the tribunal, which is shortly to be appointed.

Mr. T. 8. Avinashilingam Ohettiar: May I know whether Governmeant
have any reasons to conclude that any particular persons or any gang of
nersons are active on this work?

The Honourable Sir Thomas Stewart; I would refer the Honouruble
Member to the answer I have just given to the former supplementary.

Mr. Brojendra Narayan Ohaudhury: May I know whether in the terms
of reference to the proposed tribunal the question why this particular rail-
way is most subject to this sabotage will be referred?
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The Honourable Sir Thomas Stewast:: 1{ the .Honourable Member will
have a little patience, he will see what the terms of reference are,

Mr. Abdul Qaiyum: May I know when this announcement about the
tribunal is likely to be made? - S P

The Honourable Sir Thom3s Btewart: Very shortly.

. P kA .
ARRESTS OF CERTAIN INDIANS IN FELGIAN CoNGo.

1083. *Mr. Brojendra Narayan Ohaudhury: Will the 'Secretary for
External Affairs please state: - )

(a) whether his attention has particularly been drawn to the state-
ment issued by Reverend C. F.  Andrews to-the United Press
from Santiniketan, dated the 5th February, 1939, regarding
arrests of certain Indians in Belgian Congo; and

(b) whether he has inquired or he intends to inquire if the follow-
ing allegations contained in- his statement are truc; if so,
the steps he has taken to remedy the grievances of the
Indians concerned: _ o

(i) prominent Indian traders who are respectable and responsible
merchants have been arrested on mere suspicions, their
shops sealed and no search being made in their presence
and no bail given; ‘

(ii) the arrests were made on the mere information of agent
provoeateurs and police spies who deliberately sprinkle gold
dust in odd corners of the shop which they enter to pur-
chase articles;

(iii) the person who furnished information against the Indian
merchants who have been arrested during the l.st three
months is himself a person convicted for the same offence
of purchasing illicit gold;

(iv) Mr. G. C. Ishmae!, a barrister, who was allowed to practise
in Belgian Congo before. has been refused permission to
defend these Indians; and

(v) these prosecutions for offences alleged to have been com-
mitted as far back as 1982-84 are a political move to oust
the Indians from Congo?

Sir Aubrey Metcalfe: (a) Yes.

(b) Government have made enquiries from His Majesty 's Government
with regard to these alleged grievances.

Mr. Brojendra Narayan Ohaudhury: What are the results?
8ir Aubrey Metcalfe: None up to date.

Mr. Abdul Qaiyum: May I know the reason why, in cases of discrimi-
nation against British subjects, it is the Indiang who always suffer in
these colonies and even in foreign countries?”
8ir Aubrey Metcalfe: There is no proof as yét that the Indians have

suffered. .
a )
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Mr, Brojendra Narayan Ohaudhury: May I know whether the Hon-
ourable: Member means that he :has not yet received a reply from His
Majesty's Government?

8ir Aubrey Meotcalte: That is the position.

Mr. Abdul Qalymn Will the Honourable Member give us the number
of Indians at present under arrest? s

J
8ir Aubrey Metcalfe: No: I cannot obviously give those &t present.

SABQTAGES ON THE EAST INDIAN RarLwWAY.

1084. *Mr. Brojendra Narayan Chsudhury: Will the Honourable the
Railway Member please state:

(a) whether his attention has been drawn to the following appearing
at pages 19 and 82 of the Illustrated Weekly of India, dated
the 12th February, 1939:

(i) *‘Who the saboteurs are is a subject of much specu'ation and
theory on all the Railways. Are they political malcontents?
Are they dismissed or disgruntled employees trying to
bring discredit on the Railway?

(ii) Railway officials are not easily inveigled into giving their
opinions on this question, but from several reliable sources
this is what 1 (H. J. Collett, the writer) learned. The
total mileage of the East Indian Railway is 4,217. Yet
all the accidents have taken place in Bihar. One of the
most significant factors is that this is the only section
weth intensive road competition.

The Eastern Bengal Railway and the Bengal Nagpur Railway have
no such competition to speak of.

(ili) The road transport vehicles there hunger for passenger traffic.
Action has already been taken (around Asansol, Madhupur,
Monghyr, Patna, Gaya) to protect and develop rail traffic
by such measures as reduction of rates for parcels and
goods, speeding up, the establishment of agencies through
rail cum road services, ete.

(iv) No cnse of a goods train smashing up has come to light yet.
This lends colour to the theory that passenger trains, whose
timings are known, are the objects of deliberate train
wrecking.’’;

(b) who Mr. H. J. Col'ett is; whether he has connection with the
Railway as an officer, contractor or labour organiser; and

(c) whether Government have made inquiry as to who the *‘reliable
sources’’ mentioned in part (a). (ii) are?

The Hononrable 8ir Thomas Stewart: (a) Yes.
(b) One Mr. H. A. Collett retired from the East Indian Railway in
1985. Government have no information as to the identity of Mr. H. J.
*Collett. .
*  (c) No.
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Mr. Brojendra Narayan Chaudhury: In view of the fact that in this
article a serious allegation is made that high railway officials are suspicious
that the sabotage on that section of the East Indian Railway might be
due to the activities of competitive bus owners, do not Government think
it necessary to make any inquiry as to who the reliable sources are, the
railway officials who held these views?

The Honourable Sir Thomas Stewart: No. 1 have got no authoritative
opinion that high railway authorities hold any such views at all.

Mr. Abdul Qaiyum: May I know if, in preparing the case for the pro-
posed tribunal, Government have paid attention to this aspect of the case,
namely, the possibility of sabotage having been resorted to by competing

services?
The Honourable Sir Thomas Stewart: Most certainly.

Mr. Brojendra Narayan Ohaudhury: Has the attention of the Honour-
able Member been drawn to part (a) (ii) of the gquestion where the article
says that the writer had it from certain reliable sources that it is not un-
likely that these sabotages umight be the work of such eompetitors?

The Honourable Sir Thomas Stewart: I do not regard a journalist’s
article as an authoritative statement. '

ScHOOLS AT OAKGROVE AND OTHER PLACES MAINTAINED BY THR EAsT IND1AN
RarLway.

$1085. *Pandit Lakshmi Kanta Maitra: (») Will the Honourable Mem-
ber for Railways be pleased to state whether the East Indian Railway
maintains schools at Oakgrove, Mussoori and other places for the education
of children of the employees, European and Anglo-Indian and Indian?
(b) If so, will the Honourable Member be pleased to state:
(i) the number of students on the rolls of the Oakgrove school; and

(ii) the number on the rolls of each of the Indian high schools main-
tained by the East Indian Railway on the 31st March, 1938?

(c) Will the Honourable Member be pleased to state the total direct
expenditure from Railway revenue on the Oakgrove school at Mussoori
and on each oi the Indian high schools maintained by the Railway, during
the year 1937-38?

(d) Is it a fact that in October, 1935, the Railway Board sesumed
direct control of all the schools maintained by the East Indian Railway?

(e) Is it a fact that earlier in the same year the Railway Board held
itself responsible for the residue of all expenditure on the Railway schools
not covered by school fees and Provincial Government grants, if any?

(f) Is it a fact that the Railway Board has since refused to sanction
any expenditure on capital account for the normal development of the
Indian schools, though it undertook to maintain them and to find the
residue of all expenditure? If so, what is the reason for this change of
policy towards the Indian schools?

tAnswer to this question laid on the table, the questioner being absent.
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"The Honourable' Sir Thomaa Stewart: () Yes. y
(b) and (c). .I'am 'laving on 'the table a statement giving the ﬁgures
required for 1986- 37 the latest vear for which information is readily avail-

nbe
(d) and (e). Yes, but the control of the schools ir exercised by the

East Indian Railway Administration.
.(f) The reply. to the first part is in the negative; the second part does

not therefore, aﬂse

, Statement.

‘Net ocoat

No. of debitable to railway
atudentd, revenues.

Rs.

Oakgrove 8chool . . . . . 443 2,32,820
Asansol H. E. School . . . 504 13,722
Indian H. E. School, Jamalpur . . 370 6,409
.H. E. Bchool, thlbganj . . . 329 11,951
_H. E. Bchool, Khagaul . . . 403 12,328
" E. I. R. High School, Tundla . . 208 15,660

REruUsAL TO SANCTION CONTRIBUTIONS TO OERTAIN RAILWAY ScHOOLS TO
BUILD CLass Rooms, ETC.

+1088. *Pandit,Lakshmi Kanta Maltra: (a) Will the Honourable Mem-
ber for Railwavs be pleased to state if it is a fact that the Committee of the
Bahibganj Railway school asked for the provision of a gymnasium and
additional c'ass rooms and that the request has been refused?

(b) Is it o tact that on account of the intreduction of Science as a
compulaory subject in the Matriculation and in consequence of the increase
in the numerical strepgth, the Committee of the Asansol Indian school
have been asking for n room flor the science laboratory and for an addi-
tional class room for more than one year?

(c) Is it a fact that according to the University requirements, u separate
room is essentially necessary for the teaching of Science?

(d) Is it a fact that the Education Department considers these addi-
tional rooms necessary for the purposes of the Bengal Education Code and
the revised curriculum of the University?

(e) Is it a fact that in consideration of the urgent necessity for addi-
tional rooms the Bengal Government have sanctioned a capital grant
amounting to half the estimated cost, as a special case, though the usual
contribution is one-third ?

(f) Is it a fact that, in spite of the recommendations of the Education
Department and the Provincial Government contribution of half the cost.
the Railway Administration hns refused to sanction the other half? If so,
why?

The Honourable Sir Thomas Stewart: With your permission, Sir, 1
propose to reply to questions Nos. 1086 and 1087 together.

No request for additions to the Railway School at’ 'thlhgan] has been
roeewed by Government. As regards Asansol the provision of an addi-
tional class room and of .a reom for the science laboratory has recently
been sanctioned.

. YAnswer to this question laid on, the table. the questioner being absent.
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FAILURE TO PROVIDE A ROOM FOR A LABORATORY IN THE ASANSOL INDIAN
Rarmmway ScrooL. :

$11087. *Pandit Lakshmi Kanta Maltra: (a) Is the Honourable Member
for Railways aware that for failure to provide a room for a laboratory,
the Asansol Indian Railway school is likely to lose University recognition
and with it the privilege of presenting candidates for the Matriculation
examination ?

(b) Is the Honourable Member aware that on account of waut of an
additional class room, many children of Railway employees have been
refused admission into the school and that employees have accordingly
been put to great inconvenience?

SurpLuS FUNDS OF CERTAIN ScHOOLS ON THE EAsST INDIAN RATLWAY.

$1088. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable Mem-
ber for Railways be pleased to state if it is a fact that when the Railway
Board took over the administration”and control of the Railway schools
on the East Indian Railway in September, 1935, from the hands of the
Committees, surplus funds at the credit of these schools amounting to
geveral thousands in each case were credited to the Railway?

(b) Will the Honourable Member be pleased to state separately the
amounts thus credited to the Railway by the Oakgrove school and the
Railway Indian High Schools?

(c) Is it a fact that these sums were almost wholly derived from school
fees paid by the pupils and the Provincial Government grants? If so,
why were these sums ordered to be credited to the Railway?

(d) How does the Administration now propose to utilise these sums?
Is it proposed to spend the amounts for the benefit of the particular schools?

(e) Is it a fact that, in view of the refusal of the Administration to
sanction expenditure on capital account from the Railway revenue, the
Committee of the Asansol school asked in the last resort for half the
expenditure on account of the proposed additional rooms being met out of
the balance at the credit of the school made over to the Railway and in
the custody of the Railway? If so, what orders have been passed? If no
orders have been passed, will the Honourable Member be pleased to state
the reason?

The Honourable Sir Thomas Stewart: (a) Yes, except that the control
of the railway schools was taken over by the East Indian Railway Admi-
nistration. *

(b) I lay on the table a statement giving the information asked for.

(c) The reply to the first part is in the negative; the tecond- part does
not, therefore, arise.

(d) The surplus funds were credited to railway earnings from which
expenditure on these schools, in excess of school fees or grants, is now met,
as will be seen from the statement I have laid on the table in connection
;8;% the reply I have just given to the Honourable Member’s question No.

tAnswer to this question laid on the table, the gquestioner being absent.
‘tFor answer to this question, see answer to question -No, 1086. J
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(e) The Government of India have sanctioned the provision of an addi-
tional room for class X and a separate room for a laboratory in the school

at Asansol.

Statement.
Rs. A. P,
(§) H. E. School, Bshibqonj e e 2,130 14 7
(+8) Asansol H. E. S8choo . . . . . . 11,668 4 0
(#¢) H.E.School, Khagsul . . . . . . 10152 4 9
(iv) E.I. R. High School, Tundla . . . . . 5827 0 &5
(v) Indian H. E. School, Jamalpur. . . . . 5,551 14 1
(v’) Oakgrove School, Mussoorie . . . . . No such fand was
available as the
budget of the school

was incorporated in
the Railway Bud.-
get from 1918-19.

PROVISION OF ADDITIONAL ROOMS IN THE ASANSOL INDIAN RaAlLwAYy ScHOOL.

$1089. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable Mem-
ber for Railways be pleased to state if it is the intention of Government
to provide half the cost of two additional rooms proposed to be constructed
for the Asansol school, which have been .certified by the Education De-
partment to be necessary? If not, why not?

(b) 1s the Honourable Member aware that, unless the- Provincial
Government grant for these rooms is drawn before the end of March, the
grant will lapse ?

(c) Is it the intention of Government, or the Railway Board, t» allow
the said grant to lapse?

The Honourable Sir Thomas 8tewart: (a) I would refer the Honourable
Member to the reply I have just given to part (e) of his question No. 1088.

(b) Yes.

(c) No.

TRAIN Dr1sasTER NEAR HAZARIBAGH ON THE EAsT INDIAN RAILwav.

1090. *Mr. Sri Prakasa: Will the Honourable Member for Kailways
state:

(a) if the engine of the train that met with disaster recently near
Hazaribagh on the East Indian Railway was fitted with a
searchlight ;

(b) the length of the track a driver can see ahead of his engine with
the help of a searchlight; and

(e) if any obstruction, removal of the rail, etc., can be discovered
by the driver with the help of the searchlight; and if so, from
what distance?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) This depends entirely on the visibility conditions.

(¢) This would depend on the size and location of the obstruction.
When travelling at speed, a driver would not be able to detect s loose
rail out of track alignment. If he did see it at all, it could only be at the
very last moment.

t4nswer to this question laid on the table, the questioner being absent.
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Mr, Brl Prakasa: With reference to the answer to part (b), may I know

what is the average length of track that a driver would be able to see as a
general rule? .

The Honourable Sir Thomas Stewart: Experiments in that connection:
have been carried out and it has been found that in conditions of good.
visibility, that is, when it is a dark night and when the air is clear, a bullock:
cart can be detected at a distance of a thousand feet; but the Honourable
Member: will understand that if there were, for instance, a sand storm,.
visibility might be none at all.

Mr, Sri Prakasa: May I understand that the searchlights are practically-
uselegs so far as the track itself is concerned ?

The HonoOurable Sir Thomasg Stewart: No. That cannot be deduced’
from my reply.

LoADING AND UNLOADING OF GoOoDS ON RATLWAYS,

1091. *Mr. Sri Prakasa: Will the Honourable Member for Railways-
state:

(e) if it is a fact that the loading and unloading of goods for the-
railways is done by the porters without any payment by the-
Railway Administrations concerned; and

(b) if it is a part of the contract between the Railways and those-
who supply porters that this work shall be done without.
extra payment?

The Honourable Sir Thomas Stewart: (a) and (b). I would refer the:
Honourable Member to the informatien laid on the table in the Councill
of State on the 15th November, 1937, in connection with the Honourable-
Pandit Hirday Nath Kunzru's question No. 270 of the 5th October, 1937,
from which he will see that conditions vary considerably on different rail-
ways.

Mr. T, 8. Avinashilingam Ohettiar: May I know whether there are any
companies in which things are done as mentioned in clause (8) of this-
question.

The Honourable 8ir Thomas Stewart: The statement to which I have-
referred is & very comprehensive one, and I would refer the Honourable-
Member to it.

LicENSED PORTERS ON THE EAsST INDIAN RAILWAY.

1092, *Mr. Sri Prakasa: Will the Honourable Member for Railways.
state:

(n) if it is ¢ fact that the licensed porters on the East Indian Railway
do not come under the category of railway labour, railway
employees or railway men;

(b) if it is & fact that the Railway Administrations give the porters
their licence numbers, fix the rates for:carrying the luggage-
of passengers and take their own work from them of loading
and unloading goods entrusted to the railway for transit; an¢
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(c) if Government or the Railways have received any representation
that the porters should be included in the category of railway
labour, railway employees or railway men?

The Honourable Sir Thomas Stewart: (a) Yes. ,

(b) The licensing is done by the contractors, but the Railway Adminis-
tration prescribes a rate to be charged for conveying the passengers’ lugg-
2ge

Where the agreement with the contractor provides for his remuneration
fby the Railway for handling packages, he makes his own arrangements
-with the licensed porters.

(c) Government have received no such representation ‘and have no in.

dormation as to whether Railwaly Administrations have been approached in
.the matter.

Mr. 8ri Praksaa: Is it not a fact that the East Indian Railway adminis-
tration has been approached by some organisations in Lucknow and
Moghal Sarai in this behalf?

The Honourable Sir Thomas Stewart: 1 have no information as regards
Lucknow, but I am answering a question in regard to Moghal Sarai later
in the moming.

Prof. N. G. Ranga: What is the policy of Government in regard to
part (a) of the question—whether Government are prepared to include
these people in the category of railway labour?

The Honourable Sir Thomas Stewart: I would refer the Honourable

Member to the speech I made in the course of the railway budget debates
-of 1938.

JOINING OF THE RAILWAYMEN’S UNION AT CHARBAGH ON THE EAST INDIAN
RAILWAY BY PORTERS AT MOGHAL SARAL

1093. *Mr. Sii Prakasa: Will the Honourable Member for Railways
-state:

(a) if it is a fact that there is a Railwaymen’s Union at Charbagh on
the East Indian Railway;

(b) if the said Union is recognised by the Railway Administration ;

{¢) if it has authorised porters at Moghal Sarai on the same railway
to be envolled as memnbers of the Union; and

1d) if there is any objection on behulf of the Railway or the contrac-
tors of licensed porters at Moghal Sarai to recognise the right
of the Union to represent the difficulties of the porters at
Moghal Sarai to them?

“The Honourable Sir Thomas Stewart: (a) and (b). Yes.
(e) No.
(d) The recognition by the Railway Administration of a Union doeg not

<arry with it the implication that the Administration will entertain repre-
wentations in respect of licensed porters who are not railway servants.
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CONTRACTS FOR SUPPLY OF PORTERS ON THE EAST INDIAN RAILwaAy.

1094. *Mr. Sii Prakasa: Will the Honourable Member for Railways
state:

(a) if the East Indian Railway Administration, while giving contracts
for the supply of porters at its raiiway stations, reserves to
itself any right to see that the contractors employ the men on
equitable conditions; '

(b) the conditions on which contractors at Lucknow and Moghal
Sarai employ porters; '

{c) if over and above the contracted rate, the contractors charge an
extra one anna per day from each porter at the station;

{d) the actual cost of the uniform that is supplied to each porter and
the amount that is charged from him by the contractors; and

(e) the amount, if any, paid by the Railway to the contractors for its
own work of loading and unloading goods at the Lucknow and
Moghal Sarai stations and the amount paid by the contractors
to the porters for such work?

The Honourable Sir Thomas Stewart: (a) and (b). The conditions
prescribed by the Railway Administration will be found in the information
placed on the table of the Council of State on the 15th November, 1987,
in connection with the Honourable Pandit Hirday Nath Kunzru’s question
No. 270 of the 5th October, 1937, to which 1 have referred in my reply
given today to his question No. 1091.

(¢), (d) and (e). I have called for the information and will place a -
reply on the table of this House when received.

Prof. N. G. Ranga: Have Government, come to any conclusion in regard
to their consideration of the question whether these porters should be
engaged directly by the raitway authorities and not through these
contractors ?

The Honourable Sir Thomas Stewart: The last word, so far as I know,
on the subject is contained in the speech to which I have already referred
the Honourable Member. )

Prof. N. G. Ranga: We were then given to understand that Govern-
wment were still considering that particular question and we have not there-
after been told that Government have decided one way or the other.

"The Honourable Sir Thomas Stewart: My recollection is not in accord-
ance with the Honourable Member's.

Missi.E THROWN ON A' COMPARTMENT OF 8 DowX DrrLH1 EXPRESS BETWEEN
RaArAkA AND KuLTr.

1095. *Mr. Brojendra Narayan Ohaudhury: Will the Honourable the
Railway Member please state whether the report of the Associated Press of -
India, dated Asansole, the 16th January, 1939, that the window of a first
class compartment of 8 Down Delhi Express was hit by a missile which
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exploded with a loud report giving the smell of gunpowder, between Baraka
and Kulti, is correct, and whether this incident is conneeted with the
Hazaribagh Road Disaster ?

The Honourable Sir Thomas 8tewart: I would refer the Honourable
Member to the reply given to hig starred question No. 681 of the 24th
February, 1939.

Mr. Brojendra Narayan Ohaudhury: May I know whether Government
have reasons to believe that in both these cases it is probably the work
of the same class of persons, whether they be revolutionaries or disgruntled
tailway officials? )

The Honourable 8ir Thomas Stewart: No. I have no information to
that effect.

CONTRACT FOR THE CABRRIAGE OF MAILS BETWEEN CERTAIN PORTS.

1098. *Mr. K. Santhanam: (a) Will the Honourable Member for Com-
munications be pleased to state if the Government of Indin have recently
entered into any contract with a shipping company, or companies, for the
carriage of mails between certain ports in India as well as between certain
ports in India and ports in Burma, Persian Gulf, Africa, ete.

(b) I the answer to part (a) be in the affirmative, will the Honourable
Member be pleased to state:

(i) the name or names of the company or companies with which
they have entered into such contract;

(ii) the different lines of communications for which contract has
been made;

(iii) the annual subsidy and other assistance, if any, payable for each
of these lines of communications; and

(iv) the period of contract for each of these lines of communications?

(¢) Will the Honourable Member be pleased to lay on the table a copy
of this contract?

The Honourable Bir Thomas Btewart: (a) Yes.
(b) (i). Messrs. British India Steam Navigation Company, Limited.
(ii) I lay a statement on the table.

(iti) and (iv). No subsidy or other assistance is given to the company
but a sum of Rs, 8,868,275 per annum is payable for services rendered by
them. The contract is a consolidated one for all the lines. It gommenced
on the 1st October, 1988, and will continue in force for a pericd of ten
years.

(¢) .The formal contract is not yet executed; when ready, a copy will
te placed in the Library of the House.



STARRED QUESTIONS AND ANSWERS, 2163

Statemen! showing the Vines of communication for which contract has been made between the
Government of Indz{ and the British Iiidia Steam Navigation Company.

Line No. Periodical sailing=. Line.
1 Weekly . | Calcutta to Rangoon and back (dsrect).
2 Do. . | Calcutta to Rangoon and back (direct).
3 Do. . | Calcutta to Rangoon and back (direct).
4 Do Madras to Rangoon and back.
5 Do. . | Bombay to Karachi and back.
] Do. . | Karachi to Pasni, Guadur, Charbar, Muscat, Jask,

Bandar-Abbas, Linga, Dubai, Bahrein, Bushire,
Kuwait, Khoramshahr and Basrah and back.

7-A Once every four | Bombay to Seychelles, Mombasa, Zanzibar, Mozam-
weeka. bique, Beira, Delagoa Bay and Durban and

back.
7B Once every four | Bombay to Lamu, Mombasa, Zanribar, Dnr-es-
weeka. Salaam, Beira, Delagoa Bay and Durban and

back.

Mr. K. Santhanam: May I know whether any tenders were called for
before this contract was entered into?

The Honourable 8ir Thomas Stewart: There was an open competitive
call.

Mr. K. Santhanam: JMay 1 know how many people competed for this?
The Honourable 8ir Thomas Stewart: Only one tender was received.

COVERING OF THE PLATFORM AT INDORE RAILWAY STATION.

1097, *Mr. Sham Lal: (a) Will the Honourable the Railway Member
be pleased to state whether Indore is an importunt railway station on the
Bombay, Baroda and Central India Railway?

(b) What is the approximate annual income from that station?

(c) Is the railway platform at Indore railway station uncovered and are
Government aware that it causes great inconvenience to the passengers?

(d) Are Government prepared to consider the advisability of asking the
Bombay, Baroda and Central India Railway’s Company to have acovered
platform at Indore railway station?

The Honourable Sir Thomas Stewart: (a) Yes.
(b) and (c). Government have no information.

(d) The provision of coverings to platforms is within the discretion cf
Bombay, Baroda and Central India Railway Company to have a covered
Local Advisory Commitbees. .
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Mr. Sham Lal: Are Government prepared to make a recomniendatii n
that the platforms should be covered?

The Honourable 8ir Thomas Stewart: No. I can make no such recom-
mendation. ‘

Prol. N. G, Ranga: Will Government be pleased to send this question
and the answer to the concerned railway?

The Honourable Sir Thomas Stewart: Yes. I have no objection to
doing so.

A

Mr. Lalchand Navalral: In view of the fact that these platform ques-
tions are so many and they are not being well attended to by the divisional
officers or by the Agents, will the Honourable Member lay down a policy
88 to what height they should be, at what place they should be, how they

- should be uniform and so on?

The Honourable Sir Thomas Stewart: No, Sir. I have said in the
course of my reply to this question that these are matters that are entirely
within the discretion of the railway administrations. I see no reason to
interfere with that discretion.

Mr. Lalchand Navalrai: When the complaint is 8o common will the
Honourable Member not lay down certain rules for this purpose?

The Honourable Sir Thomas Stewart: No, Sir. 1 can see no necessity
for so doing.

ANNUAL Lo0SsS ON THE ROHTAK-GOHANA-PANIPAT RAILwWAY.

1098. *Mr. Sham Lal: (a) Will the Honourable the Railway Member
be pleased to state the net annual loss on the Rohtak-Gohana-Panipat
Railway?

(b) Has the loss been reduced this year?

(c) Are Government aware that the line pusscs through the canal
irrigated area?

(d) Are Government aware that grain markets, costing lakhs of rupees,
have been established at various railway stations of this line?

(e) Is there any idea of closing this line?

(f) Are Government prepared to give proper opportunity to the repre-
sentatives of the people before taking any such action?

The Honourable S8ir Thomas Stewart: (a) The average annual lss for
the last six years is approximately Rs. 28,000.
(b) There has been some improvement in the earnings during 1937-88.

(c) Yes.

(d) Grain markets have been established along the line, but their
cost is not known. \

(e) and (f). The question of closing the line is under examination by
the North Western Railway Administration who have referred it to the
Punjab Government. If the North Western Railway Administration pro-
poses closure, the proposal will be placed before the Local Advisory Com-
mitfee before the recommendations are forwarded to the Railwuy Board.
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Prot. N. G. Ranga: Will Government also consult the Central Market-
ing Board working under the Government of India in order to see that
when the railway is closed the grain markets will not be very badly sffect-
ed and the marketing facilities provided thereby for the agriculturists will
not be lost?

The Honourable 8ir Thomas Stewart: I am not at the moment aware
whether the Central Marketing Board can give advice on the matter, but X
shall certainly note the Honourable Member's suggestion. - -

Mr. K. Santhanam: May I know if the Railway Board wili give the
Punjab Government the option of guaranteeing the lossg if it is finally
decided by the Government of India to close the railway line?

The Honourable Sir Thomas Stewart: Thut is indeed a possibility.

PASSENGER TRAIN LEAVING DELHI ¥Or LARORE IN THE EVENING.

1099. *Mr. Sham Lal: (a) Will the Honourable the Railway Member
be pleased to state whether it is a fact that there used to be a passenger
train leaving Delhi for Lahore in the evening?

(b) Has that train been stopped?

(c) Is it a fact that due to this there is overcrowding in the Bhatinde
express train which leaves Delhi at 9-30 p.M. and thus causes great in-
convenience to the passengers?

(d) Are Government aware that for intermediate stations, the passenger-
train used to be the most convenient one?

(e) Are Government prepared to consider the advisability of starting
that train from Delhi in the evening and also arranging the time-table in
such o way that it may reach Lahore in the morning?

The Honourable Sir Thomas Stewart: (a) and (b). Yes.
(c) A tendency to overcrowding has been observed on occasions.

(d) This would not appear to be borne out by the fact that this traimr
was poorly patronised and unremunerative between Jind and Bhatinda.

(e) Government understand that the North Western Railway Adminis-
tration intend introducing from the 1st of April,” a through train from
Delhi to Lahore, leaving Delhi at about 18 hours and arriving Iwhore ad
about 9 hours the next morning.

Mr. Lalchand Navalrai: May I know from the Honourable Member
whether that train will also give connection to some direct train to Karachi?

The Honourable Sir Thomas Stewart: I should require notice.

Mr. Lalchand Navalrai: T am verv anxious about a direct connectionr
between Delhi and Karachi. May I know what is the Honourable Mem-
ber’s reply?

The Honourable 8ir Thomas Stewart: I understand the Honourable
Member’s anxiety, but T must have notice of the question.
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DismreoTING FLUIDS USED BY STATE RAIRWAXS.

-1100. *Mr, K. Santhanam: Will the Honourable Member for Railways
plense state :

(a) with respect to his answer to question No. 80, dated the 8rd
February, 1989, the average prices of the foreign and Indian
manufactured disinfecting fluids bought for the State-managed
Railways in India;

(b) whether he is aware that the Indien firms who supplied the 16
per cent, were producing sufficient quantities to supply all
the 18,599 gallons, if required ; and

(c) whether there is any standing contract with any firms, foreign
or Indian, for the supply of such Ruids over a period of years,

or whether the entire quantity is bought annually by open
tenders ?

The Honourable Sir Thomas Stewart: (a) The information required
by the Honourable Member may be obtained from the statement laid on
4he table of the House in reply to Mr. Manu Subedar’s starred question

No. 656, dated the 24th February, 1089.

(b) Government have no definite information but they presume that
the Indian firm concerned could have supplied the entire quantity if re-
-quired.

(c) The entire quantity is bought annually by open tenders. No con-
‘tract has been arranged for a period of years.

"MANUFACTURE OF CERTAIN IMPORTED ARTICLES REQUIRED BY RAILWAYS IN
INDIA.

1101. *Mr. K. Santhanam: Will the Honourable Member for Railways
please state:

(a) which articles mentioned in the list given on pages 40 and 41 of
Volume I, No. 1 of the Legislative Assembly Debates of the
3rd February, 1939, are not manufactured at all in India;

(b) whirh are the articles partially manufactured in India and in the
case of each, the value of its purchase of Indian and a foreign
manufacture during 1987-88;

(c) whether the matter is being reviewed annually, or after & fixed
period of years; and

(d) whether attempts are being made to induce Indian manufac-
turers to manufacture the articles now imported?

The Honourahle Sir Thomas Btewart: (a) I lay a statement on the
table showing the main categories included in the list referred to by the
Honourable Member which are believed to include no articles manufac-
tured in India.

(b) Articles falling under the main categories excluded from the state-
ment are obtained partly from indigenous sources and partly by import.
In regard to the value of purchases of Indian and foreign manufacture
during 1937-88 Government have no information beyond that given .in
Appendix A of Volume II of the Report by the Railway Board on Indian
\g_nilwayu for 1937-38, & copy of which is available in the Library -of the
.4ouse.
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(c) The poseibility of obtaining Railway’s requirements from indige-
nous sources is brought under constant review by inviting tenders for the
whole of the Btate-managed Railways requirements in India and by the
serutiny of Company-managed State Railway’s home indents.

(d) The possibility of manufacture in India is constantly kept in
view and attempts are always made to induce, advise and assist manu-
facturers in India to take up the manufacture of new articles.

Statement.
Eal. Axles, tyres, boiler plates steel (acid), boiler plates copper, boiler tubes.
Ebl. Wheels and axles. ’
Eb6. Linoleum.
F2. Poles (tabular), burners, glasses and roundels.
Ga. Files, saw blades and abrasive wheels.
Gbl. Screws (wood), chains (iron) and copper piping.
Gb3. Hoses, rubber and canvas (continuous), flax canvas and I. R. sheet.
Gb4. Tin, lead, zinc, extruded brass bars and bright draw steel bars. -

Gbl0. Crucibles, carbide of calcium, fog signals, glass and emery paper, gauge
glasses and asbestos packing.

Ha. Spares for diessel generators.

Hb. Accumulators complete (train lighting) switchgear, electrolyte and belt
fasteners.

Mr. K. Santhanam: May I know if the assistance of the Director of
Public Information has been secured to give publicity for these articles
which are manufactured in India?

The Honourable Sir Thomas Stewart: I am not so aware but the
Honourable Member will perhaps remember that the Director General of
Commercial Intelligence and Statistics issues a weekly publication in
which all open tenders are set out and I believe it to be the case that
the existence of this publication is known to all people interested in busi-
ness in India.

ARTICLES PURCHASED BY THE MADRAS AND KaracHI PorRT TRUSTS
OUTSIDE INDIA.

1102. *Mr. K. Santhanam: Will the Honourable Member for Communi-
cations please state, with reference to his statement laid on the table on the
8rd February, 1989, and printed on page 44 of Volume I, No. 1, of the
Legislative Assembly Debates of 1939:

(a) the chief articles purchased by the Port Trusts of Madras and
Karachi outside India in 1987-88;

(b) the agency used by the Karachi Port Trust for such purchase;

(c) the commissions paid by the two Port Trusts for such purchase;
and

(d) whether Government have taken any steps to induce all the Port
Trusts to purchase all their articles through the Indian Stores
Department?

The Honourable Sir Thomas Stewart: (a) Madras.—Large electrio
cranes.

Karachi—Four electrically driven turbine 'pumps and a new sea-
going tug (cost of which was partly met in 1986-37 and partly in 1987-88).
O
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(b) Messrs. Rendel Palmer and Tritton, London.

(¢) I would invite the attention of the Honourable Member to the
reply given to part (b) of Mr. Sami Vencatachelam Chetty’'s starred
question No. 1202 on the 8rd February, 1939. In the cases of Karachi
and Madras, it is not possible to allocate correctly the payments made
to the firms in respect of their functions as Purchasing Agents and in
respect of their functions as Consulting Engineers.

(d) The Port Trusts are authorised by the Statutes governing them
to make their own arrangements for the purchase of stores and Government
have no power to compel them to use the agency of the Indian Stores
Department. The Trusts are, however, well aware of the facilities pro-
vided by the Indian Stores Department and some of them do, on occa-
sions, make use of them. ’

Mr. K. Santhanam: May I know if the Port Trusts of Karachi and
Madras have got any contract with their Consulting Engineers to buy
the articles through them?

The Honourable Sir Thomas Stewart: I should require notice of that,
I am afraid.

Mr, Lalchand Navalrai: Mayv I know why thev are not purchasing
through the High Commissioner?

The Honourable Sir Thomas Stewart: I have explained in answer
to the question that under the statute governing the constitution of these
bodies they are entitled to make their own arrangements regarding their
purchases. There can be no question of compelling them to use any
particular agency.

Mr. Lalchand Navalrai: T am not referring to compulsion. Will the
Honourable Member give them advice to purchase through the Indian
Stores Department ?

The Honourable 8ir Thomas Stewart: T have alreadv said that the
various Port Trusts are well aware of the advantages that may be seeur-
ed through the use of the Indian Stores Department.

NoN-SurpPLY OF WATER TO ANIMALS AT GOODS SHEDS ON THE MADRAS AND
SoUTHERN MAHRATTA AND BENGAL NAGPUR RAILWAYS.

1103. *Mr. K. 8. Gupta: (a) Will the Honourable Member for Railways
please state whether he is aware that no supply of water is made to the
cattle at the goods sheds attached to the stations on the Madras and South-
ern Mahratta Railway and the Bengal Nagpur Railway?

(b) Is it not a fact that several bullock carts have to wait for hours at
the goods sheds to load and unload goods? '

(c) Was there any representation made by the Andhra Passengers”
Association to the authorities of the Madras and Southern Mahratta Rail-
way with regard to the supply of water to the animals at the various goods
sheds? 1If so, what is the action taken, or is proposed to be taken, to
meet the demand?
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The Honourable Sir Thomas Stewart: (a) The Madras and Southern
Mahratta Railway have provided water troughs for animals at four sta.
tions and the Bengal Nagpur Railway at nine stations.

(b) Presumably, the carts have to wait until their goods are unloaded
but these operations are carried out with the greatest expedition possible.

(¢) Governiment understand that the Madras and Southern Mahratts
Railway have no trace of any communication on this subject from the
Association mentioned in the question.

Prof. N. G. Ranga: Will Government see to it that at all the im-
portant stations where there is large goods traffic water troughs will be
provided for the bullocks?

The Honourable 8ir Thomas Stewart: I am unable to say whether
at all such important stations it is necessary to provide these special
facilities.

Prof. N. G. Ranga: Are we then to understand that there are
only nine stations in the whole of the M, and 8. M. Railway where im-
portant goods traffic is carried on and water troughs provided?

The Honourable Sir Thomas Stewart: I put it to the Honourable:
Member that there may be a very large number of stations at which
other sources of water are available.

RALwAY ADVisSORY COMMITTEES.

1104. *Mr. K. 8. Gupta: (a) Will the Honourable the Railway Member
please state whether the Railway Advisory Committees are public or private
bodies? .

(b) Are proceedings of these Railway Advisory Committees open to
the press? If 8o, does the Honourable Member propose to consider the
necessity of publishing the minutes of these Committee meetings in papers.
published in the areas concerned?

(c) Is the Honourable Member aware that the Chairman of the Madras.
and Southern Mahratta Railway Advisory Committee passed & rule that
the proceedings and the minutes of the meetings of the Committee should
be kept ‘Confidential’? If so, what is the reasons for keéeping them
Confidential ?

(d) Is the Honourable Member aware that the Andhra Passengers’
Association, a registered body, is not allowed by the Chairman of the Madras
and Southern Mahratta Railway Advisory Committee to carry on any direct
correspondence with him (the Chairman) with regard to the grievances of
Railway passengers and of merchants?

(e) If it is a fact, is the Honourable Member prepared to instruct the
Chairman of the Advisory Committee, Madras and Southern Mahratta
Railway, to permit direct correspondence?

The Honourable Sir Thomas Stewart: (a) I would refer the Honour-
able Member to the Railway Board’s memorandum No. 446-T/II, dated
the 19th August, 1936, following page 53 of the Summary of the Pro-
ceedings of the Meetings of the Central Advisory Council for Railways.
held at Simle on the 8rd and 8th October, 1986, and leave him to dl:aw
his own conclusion. 0

- B .
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(b) No, but a short summary of the proceedings is published in the
Press.

(c) The proceedings and minutes of meetings of all Local Advisory
Committees are confidential, for the very good reason that this enables
Agente and General Managers to discuss matters freely with the Com-
mittees without feeling that they are making public pronouncements. It
also tends to minimise formalities.

(d) and (e). Government understand that correspondence from the
Andhra Passengers’ Association mentioned by the Honourable Member is
being answered since 1986.

Prof. N. G. Ranga: Are we to understand-that the summary that is
being supplied to Members of this House in Pegard to the proceedings

of the various Local Advisory Committees is also made available to the
Press?

The Honourable 8ir Thomas Stewart: My answer to part (b) is to

the effect that a short summary >f the proceedings is published in the
Press.

Mr. T. S. Avinashilingam Ohettiar: May I know whether only the
proceedings are confidential or the decisions are also confidential ?

The Honourable Sir Thomas Stewart: A summary of the proceed-
ings presumably includes the decisions arrived at and if they are pub-
lished, then I deduce that they are not confidential.

Prof. N. G. Ranga: Is the Honourable Member satisfied that these
summaries are published in respect of every one of the meetings of the
Local Advisory Committee of the M. and 8. M. Railway?

The Honourable Sir Thomas Stewart: That is the information at
my disposal.

CIBOULAR ISSUED TO THE TRAVELLING TICKET COLLEOTORS ON THE MADRAS
AND SOUTHERN MAHRATTA RarLway To coLLEoT Exomss FaRrks.

1105. *Mr. K. 8. Gupta: Will the Honourable Member for Railways
please state whether it is a fact that the Travelling Ticket Inspectors on
the Madras and Southern Mahratta Railway are served with a circular to
the effect that unless they collect some excess everyday their promotions
would be barred and notice will be taken as negligence of duty?

The Honourable Sir Thomas Stewart: Government understand that
no such circular has been issued.

Mr. Lalchand Navalrai: If no circular has been issued., is it not a
fact that they get promotion by catching people and charging excess?

The Homourable Sir Thomas Stewart: If a man’s duty is to catch
people and he performs that duty with assiduity and success, that is cer-
tainly a factor to be taken into consideration when his promotion is

under consideration
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INDIANS KILLED OR INJURED BY THE DRoPPING OF BOMBS IN THE RRITISH
AREA IN SHANGHAIL

t‘ t1106. *Mr. T. 8. Avinashilingam Ohettiar: Will the Foreign Secretary
state:

(a) whether he is aware of the news in the first page of the Hindustan
Times, dated the 22nd February, 1939, that bombg were
dropped in the British area in Shanghai and an Indian was
killed ;

(b) whether the report is true;

(c) till now, how many Indians have been killed or injured on account
of bombing or other such action; and

(d) whether the Indian Army stationed there was ever called to action
and if so, on how many occasions?

Sir Aubrey Metcalfe: (a) and (b). I have seen the newspaper report
vs well as later Press reports. Government have, however, received no
official information regarding the loss of any Indian life.

(c) I would draw the attention of the Honourable Member to the reply
which I gave in this House on 81st January, 1938, to part (i) of Mr.
Badri Dutt Pande’s question No. 20. Since then Government have re-
ceived no intimation of further injury to or loss of life of Indians.

(d) Government have no information.

Mr. T. S. Avinashilingam Ohettiar: May I know whether Govern-
ment have called for information on receipt of this question?

8ir Aubrey Metcalfe: No.

Mr. T. 8. Avinashilingam Ohettiar: May I know whether the position
of Government is that they get automatic information from Shanghai or
they call for information when such news appear in the papers?

8ir Aubrey Metcalfe: They get a certain amount of information
through official sources. We have had information but there has been
nothing said in any of the reports that I have seen about any loss of life.

Mr. K. Santhanam: With reference to part (d) may I know whe-
ther the Indian regiments are likely to be recalled in the near future?

Sir Aubrey Metcalfe: I submit that that is neither within my
knowledge, nor does it arise out of this question.

Mr, T. 8. Avinashilingam Ohettiar: Sir, the Honourable Member
said thaf he has not received any information about the loss of any Indian
life. May 1 know whether there has been any injury to any Indian life with
reference to this matter?

Sir Aubrey Metcalfe: No. so far ag I have heard, there has been néd
loss or injury to any person.
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DBAINAGE SCHEME AT LHAKSAR STATION ON THE EaST INDIAN RaTLWAY.

- 1107. *Mr, Abdul Qaiyum (on behalf of Choudhri Raghubir Narayan
Bingh): Will the Honourable the Railway Member be pleased to state what
the estimate of the proposed drainuge scheme at Lhaksar station of the
East Indian Railway was, and what was the actual expenditure?

The Honourable Sir Thomas Stewart: With your permission, Sir, I
propose to reply to questions Nos. 1107 and 1108 together.

Information is being obtained from the Railway Administration con-
cerned and will be placed on the table in due course.

Mr. Abdul Qafyum: May I know when the information was called
for? )

The Honourable Sir Thomas Stewart: 1 could not give the precise
date but I can assure the Honourable Member that it was after receipt
of notice of the question.

DRAINAGE SCHEME AT LHAKSAR STATION ON THE EAST INDIAN RaAILWaY.

11108. *Mr. Abdul Qaiyum (on behalf of Choudhri Raghubir Narayan
Bingh): (2) Will the Honourable the Railway Member please state if it is &
fact that the supervising staff of the drainage scheme at Lhaksar station
started the construction of drains on wrong level and altered the original
level shown in the sanctioned drawing, and this was done by them without
the sanction of the Chief Fngineer?

(b) Is it a fact that after the completion of all the drains it was-dis-
covered that the drain had been constructed two feet below the actual
level and had to be subsequently raised up?

(c) Is it a fact that as a result of raising the level the drains for about
a mile had to be dismantled?

(d) Is it a fact that after dismantling all the drains had to be reconstruct-
ed on actual level shown in the original drawing?

(e) What was the expenditure which had to be incurred on this account
and who was held responsible, and what action was taken against them?

(f) Is it a fact that the supervising staff are not allowed to make any

changes in the original drawing, unless it is sanctioned by the Chief
Engineer?

CRrACKS IN THE NEw BuUIiLDING OoF HARDWAR RAILWAY STaTION.

1109, *Mr. Abdul Qaiyum (on behalf of Choudhri Raghubir Narayan
Singh): (a) Will the Honourable Member for Railways please state if it is a
fact that the new building of Hardwar Railway station has suffered serious

cracks in January, 1989, i.e., hardly after about nine months of its
construction?

(b) Is it & fact that the cracks are of a dangerous nature and, they might
lead to a danger to the safety of the Railway staff and the travelling public?

(c) Do Government propose to institute enquiries into the cause due
to which the new building erected in April, 1988, has suffered serious
damages? If not, why not?

+For answer to this question, see answer to question No. 1107
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The Honourable 8ir Thomas Stewart: Information is being obtained
from the Railway Administration concerned and will be placed on the
tuble of the House in due course.

Mr. Badri Dutt Pande: Was this station built by a contractor or by
departmental lasbour—has the Honourable Member any idea?

The Honourable 8ir Thomas Stewart: I should require notice of that
question.

Mr. Abdul Qaiyum: May I know when this new building was com-
pleted, and what was the actual cost?

The Honourable 8ir Thomas Stewart: 1 shouid require notice of that
too.

Mr. Lalchand Navalrai: Has the Honourable Member got any infor-
mation as to how much has been the cost of reconstruction?

The Honourable Sir Thomas Stewart: If the Honourable Member
wishes any additional information, he may put down a question.

RamLway CONTRIBUTIONS TO GENERAL REVENUERS AND DEPRECIATION FUND,
ETO.
1110. *Mr. K. Santhanam (on behalf of Mr. S. Satvamurti): Will the
Honourable Member for Railwavs please state:

(a) when the moratorium given by a Resolution of this House to the
Railway Board in respect of their arrears of contribution and
future payments to the depreciation fund and the general
revenues expires;

(b) whether before that date Government propose to place before
the House comprehensive proposals with respect to all aspects
of railway finance, especially the contributions to the general
revenues from railways, year after year, the contribution to the
depreciation fund and the contribution, if any, to the special
reserve fund;

(c) when they propose to place these before the House; and

(d) whether they propose to do so before the establishment of the
Federal Railway Authority, and whether they will abide by the
verdict of the House in respect of these matters; if not, why
not?

The Homourable Sir Thomas Stewart: With vour permission, Sir, 1
shall answer questions Nos. 1110 and 1111 together.

T cunnot at present usefully add to the remarks 1 made on’ these sub-
jects in my speech in this House on the 20th February last, in the de-
bate on the Honourable Mcmber's cut motion regarding a long-range
policy in railway finance. 1 can give no undertaking of the nature sug-
gested in the latter part of part (d) of question No. 1110 but I can assure
the Honourable Member that the views of the House will be fully con-
gidered before Government arrive at a decision on these matters.

Mr. T. S. Avinashilingam Chettiar: May I know, if I heard the
Honourable Member correctly that he did not come to any decision over @he
matter, whether he did not say that they were considering the bringing
forward of a fresh Resolution? May I know if he did not make a definite
statement in his last speech? )
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The Honourable Sir Thomas Stewart: I think the Honourable Mem-
ber’s recollection is at fault.

RaiLway CONTRIBUTION TO DEPRECIATION FuUnD.

$1111. *Mr. K. Santhanam (on behalf of Mr. 8. Satyamurti): Will
the Honourable Member for Railways please state:

(a) whether Government have come to any conclusion with regard
to the contribution to the depreciation fund from the railway
earnings year after year; and the maximum or the minimum
depreciation fund which should be built up, and the period of
time during which it should be so built up; -

(b) if so, what those conclusions are; and
(c) the reasons on which those conclusions are based?

ExcrusioN oF INDIANS FROM FLYING CLUBS IN ENGLAND.

1112. *Mr, K. Santhanam (on behalf of Mr. 8. Batyamurti): Will the
Secretary for External Affairs please state:

(a) whether his attention has been drawn to the question and
answer in the House of Commons on 22nd February, 1939,
regarding Indians being victimised on account of colour bar
in a number of flying clubs;

(b) how many flying clubs in England exclude Indians on the basis
of colour bar;

(c) whether it is a fact that Indians are excluded; if so, on what
grounds; and

(d) whether Government propose to ascertain the attitude of the
British Government in the matter as regards the exclusion of
Indians from flying clubs and communicate the information
to the House?

8ir Aubrey Metcalte: The question should have been addressed to the
Secretary in the Education, Health and Lands Department.

BoMBs DROPPED ON RBRITISH TERRITORY DURING A JAPANESE AIR RaIlD,

1118. *Mr, K. Santhanam (on behalf of Mr. 8. Satyamurti): Will the
Secretary for External Affairs please state:

(a) whether it is a fact that, as reported in a telegram from Hong-
kong, published in newspapers that bombs were droned on
British territory during a Japanese air raid and one fell near
the military block house, killing one Indian and several
Chinese;

(b) whether Governnment have ascertained definite information
about this matter; and

(c) whether steps are being taken to prevent such attacks in the
future?

4+For answer to this question, sec answer to question No. 1110
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Sir Aubrey Metcalfe: (a) and (b). It is a fact that bombs were dropped
within the Hongkong leased territory but Government have received no in-
formation regarding the loss of life.

(¢) The Japanese Government have undertaken to ensure that there will'
be no repetition of such an incident.

Mr. K. S8anthanam: May I know if those undertakings are of more:
value than the undertakings of Herr Hitler ?

(No answer.)

ALLEGATIONS AGAINST A EUROPEAN OFFICER AT JARTALON RAILWAY STATION..

1114. *Babu Baijnath Bajoria: (a) Has the attention of the Honourable
Member for Railways been drawn to the news appearing in the Hindi
newspaper, Daily Arjun of the 19th February, 1939 in which it is stated:
that a European officer kicked out of the train a boy sitting in the servants’
compartment at Jartalon station?

(b) Is it & fact that, due to the above incident, there was every pcssi-
bility of assault and disturbance and the train was delayed four hours?

(c) Have Government taken any action against the said officer? If so,
what? If not, why not?

(d) Do Government propose to take necessary steps to avoid recurrence:
of such incidents?

The Honourable 8ir Thomas Stewart: This question should have been
addressed to the Honourable the Defence Secretary.

OVERCROWDING IN TRAINS.

1115. *Babu Baijnath Bajoria: (a) Will the Honourable Member for
Railways be pleased to state whether it is a fact that section 98 of the
Indian Railways Act provides that if a Railway company contravenes the
provisions of section 68 of the said Act with respect to the maximum
number of passengers to be carried in each compartment, it shall forfeit to-
Government Rs. 25 per day during which it so contravenes the Act?

(b) If the answer to part (a) be in the affirmative, will the Honourable
Member please state how many times during the last three years this
section 93 was applied against the Railways for overcrowding and what
sum of money received from them as penalty? If not, why not?

(c) Do Government propose to enforce the provisions of section 93 of
the suid Act in future with a view to removing overcrowding of passengers-
in trains? If not, why not?

The Honourable Sir Thomas Stewart: (a) The Honourable Member
has quoted the provisions of section 93 with substantial accuracy, except
that the amount to be forfeited is Rs. 20, not Rs. 25 per day.

(b) No case has occurred in which Government have considered it neces--
sury to take action under section 98.

(o) Yes: if and when circumstances arise necessitating such action being.
taken. .
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Mr. Lalchand Navalrai: May I know from the Honourable Member
whether such cases have happened where they have had to forfeit that
amount but the cost was not realised—ig that a fact? With reference to
the answer to part (b) of the question, has no case occurred in which Gov-
ernment have considered it necessary to take action under section 98?
Have any cases occurred where Government have not thought fit that
- particular case comes under u particular section, or that such a case
is to be .excused? Is that a fact? ’

The Honourable Sir Thomas Stewart: Sir, the Honourable Member can

-draw his own conclusion from the very definite answer I have given to part
(b) of the question.

A

Babu Baijnath Bajoria: Do Government mean that there has been no
«ase of overcrowding and so section 93 does not apply?

The Honourable Sir Thomas Stewart: No, Sir.

Babu Baijnath Bajoria: If there hus been auny overcrowding, how has
‘that section not been applied?

The Honourable Sir Thomas Stewart: Becuause the conditions in which
such overcrowding has taken place muy not have justified the application
-of section 93.

Mr. Lalchand Navalrai: \Vhen information that overcrowding has
taken place on u particular date reaches the Government, how is that con-
veyed, or how is the Government going to know that?

The Honourable 8ir Thomas Stewart: 1 think within the past month 1
informed the Honourable Member amongst other Honourable Members of
*his House that a fairly comprehensive census of overcrowding was carried
-out.

Babu Baijnath Bajoria: May I know what are the conditions under
‘which this section 93 will not apply?

The Honourable Sir Thomas Stewart: Well, Sir, one case that suggests
itself to mwe is when overcrowding is entirely due to the irresponsibility of
the passengers who overcrowd.

Mr. Lalchand Navalrai: May I know if ‘‘overcrowding’’ means *‘travel-
ling in a compurtment of a number mnore than is written there or prescrib-
ed’’? 1s that so?

The Honourable Sir Thomas Stewart: I am prepared to accept the
Honourable Member's definition?

Prof. N. @G. Ranga: Is it not a fact that a passenger is entitled to pull
the chain if there is any overcrowding in the compartment if he has in-
formed the railway station at any particular station of the overcrowding and
‘the overcrowding is not relieved?

-The Honourable 8ir Thomas Stewart: There is a later question on the
point.
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Babu Baijnath Bajoria: Is it not a fact that if section 98 is applied,
there will be less overcrowding in future ?

The Honourable Sir Thomas Stewart: I do not think that that would
‘be the case.

PuLLiNG oF ALARM CHAIN POR QOVERCROWDING IN TRAINS.

1116. *Babu Baijnath Bajoria: (a) Will the Honourable Member for
Railways be pleased to state whether it is an offence to pull an alarm chain
for overcrowding in the compartment?

(b) Was this question decided by any court, and, if so, with what
xésult?

(c) Are Government prepared to issue orders that no prosecution shall
'be launched when the alarm chain is pulled for overcrowding? 1f not,
why not?

The Honourable Sir Thomas Stewart: (a) 1 conceive that the answer
-depends on the fucts of each particular case.

(b) The question was decided in the negative on the particular facts of
the cases reported in the Indian Law Report, 1, Patna, 260 and 32, Bom-
bay Law Reporter, 111.

(¢) No; because the propriety of a prosecution depends on the facts of
-each particular case and there would be no justification for a general order
in the sense contemplated.

Mr. K. Santhanam: May I know if Government will put up boards
-detailing the circumstances in which passengers will be entitled to pull the
chain? Now it merely says that the unauthorised pulling of the chain will
be subject to a fine of Rs. 50. That conveys no information of the rights
and wrongs of passengers. Will Government put up a Board giving the
circumstances in which the passengers will be entitled to pull the chain?

The Honourable Sir Thomas Stewart: No, Sir, 1 am afraid [ can give no
such guarantee.

Prof. N. G. Ranga: Is it the policy of Government to prosecute those
‘people also who pull the chain because of overcrowding after having report-
-ed about it to the local station master and then finding that the railway
staff was not prepared to relieve the overcrowding?

The Honourable Sir Thomas Stewart: It is not the policy of the Gov-
-ernment to prosecute passengers who have pulled the chain in circumstan-
ces analogous to those which have already been the subjeet of the legal
-decisions quoted.

Mr., Mohan Lal Saksena: Can the Honourable Member state the con-
ditions under which a man will be put into Janl for pulling the chain for
overcrowding ?

The Honourable Sir Thomas Stewart: I would require notice of that.
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Babu Baijnath Bajoria: Are Government aware that some delegates
returning from the Tripuri Congress pulled the alarm chain and detained
the train for three hours? Have any of them been prosecuted ?

The Honourable Sir Thomas Stewart: 1 have no information beyond
the newspaper report.

Mr. Lalchand Navalrai: T hope they were exempted !

REvisioN OF TIME TABLES oN THE EAST INDIAN RaAILway.

1117. *Mr. Brojendra Narayan Ohsudhury: Will the Honoursble the
Railway Member please state:

(a) the period after which passenger train time tables are revised by
the East Indian Railway;

(b) whether it is the practice of the Railway to consult the travelling
public through the Passengers’ Association at the time of
revision; particularly as regards suberban trains, by calling
for suggestions and then by joint conferences;

() whether a revised time table is going to be fissued from 1st
April next; and

(d) whether the Passengers’ Associations, like the East Indian
Railway Passenger Association, Serampore, have been con-
sulted about this revision; if not, why not?

The Honourable Sir Thomas Stewart: (a) and (¢). Under normal cir-
cumstances twice a year in April and October.

(b) and (d). Passengers’ Associations should put forward any sugges-
tions they have to the Local Advisory Committees for consideration by the
Time Table Sub-Committees.

Mr. Brojendra Narayan Chaudhury: Is the Honourable Member aware
that Mr. Dey, the President of the East Indian Railway Passengers’ Asso-
ciation, was being consulted in the past by the East Indian Railway, but
this time he hag not been asked to give hig advice?

The Honourable Sir Thomas Stewart: Well, Sir, [ cannot blame the
Railway Administration if it has adopted a more formal and correct pro-
cedure.

Mr. K. Santhanam: S8ir, Mr. Manu Subedar had authorised Mr. Satya-
murti to put the questions on his behalf, but at the last moment the latter
was prevented from coming to the House. He has authorised me to put
Mr. Manu Subedar’s questions.

Mr. President (The Honourable Sir Abdur Rahim): As this is the first
case of this kind, the Chair will allow the Honourable Member to put the
questions under these exceptional circumstances. but it is not to be taken
as & precedent.
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WITHDRAWAL OF CONCESSION FOR MULTIPLE ADDRESSES OF PRESS
TELEGRAMS.

1118, *Mr. K. Santhanam (on behalf of Mr. Manu Subedar): (a) Will
the Honourable the Communications Member please state at what stage

the proposal for withdrawing the concession for multiple addresses of Press
telegram is?

(b) Did a deputation on behalf of the Indian and Eastern Newspaper
Society and News Agencies wait on the Director General of Posts and
Telegraphs?

(c) What is the total revenue derived by Government from Press
telegrams for each of the last three years for which accounts are available?

(d) What was the alleged loss to Government through press telegrams
during each of these three years? In what manner is this loss calculated
a8 & loss?

() What is the amount of saving which Government expect to effect
by the withdrawal of the concession 80 far as (i) the equipment of the
Telegraph Department, and (ii) wages and salaries, are concernod?

(f) Were any promises or assurances given on this matter by Govern-
ment at any previous time when the concession was given?

The Honourable Sir Thomas Stewart: (a) A proposal to that effect is
under departmental examination, but has not so far reached Government.

(b) Yes.

(c¢) The total revenue derived from press telegrams for the last three
financial years is estimated to have been 6-35 lakhs, 6-09 lakhs and
678 lakhs, respectively.

(d) The loss to Government, through press telegrams during the same
three years, is estimated to have been 12.46 lakhs, 12-52 lakhs and
8-66 lakhs, respectively.

The loss has been estimated on the basis of the saving in costs that
oould have been effected if the press traffic had not been handled at all by
the department. This is in accordance with the recommendation made by
the Posts and Telegraphs Accounts Enquiry Committee, 1981, in para-
graph 129 of their Report.

(e) There will be additional revenue if the traffic does not fall as a result
of the withdrawal of the concession. If traffic falls, there will be ultimate
saving in expenditure on staff. It is not possible to estimate this saving at
present as it will depend on the extent to which press traffic may fall.

(f) Government are unable to trace any promises or assurances, but T
will be glad if the Honourable Member will draw my attention to them, if
any.

Mr. K. Santhanam: May I know if this House will be consulted before
the concessions are withdrawn?

The Honourable Sir Thomas Stewart: No, Sir.
Mr. K. Santhanam: May I know if the withdrawal of the concessions

will not result in a practical monopoly by the Assoclated Press which has
got special lines which connect the important eentres? ’
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The Honourable Sir Thomas Stewart: 1 suggest that the Honourable
Member's question is entirely hypothetical. The proposal to withdraw the
press concessions is at the present moment under consideration. 1t has
not yet reached Government and no decision has been taken.

Mr, K. Santhanam: May I know what this House can do to express its
opinion to prevent such concessions being withdrawn?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable the
Railway Member is quite right in saying that it is a hypothetical question.

ExPIRY OF CONTRACT OF CERTAIN COMPANY-MANAGED RAILWAYS.

1119, *Mr. 0. N. Muthurangs Mudaliaz: Will the Honourable Mernber
for Railways please state when the terms of contract of the following
railways expire:

1. Madras and Southern Mahratta Railway, 2. South Indian Rail-
way, 3. Bombay, Baroda and Central India Railway and
4. Bengal Nagpur Railway?

The Honourable Sir Thomas 8tewart: I invite the attention of my
Honourable friend to the repilv given on the 29th November, 1938, to Mr.
Satyamurti's starred question No. 1568.

Prof. N. @. Ranga: Mav T ask what the Gévernment of India are doing
in order to provide themselves with adequate funds to take over the
management of these railwavs when the time comes?

The Honourable Sir Thomas Stewart: The position of Government in
that respect has been very adequately explained in answer to previous
questions and the supplementary questions.

Mr. K. Santhanam: Mayv 1 usk if there is anything in the contract to
prevent the Government of India to giving notice even now to the B. BB. and
C. 1. Railway Company that they are going to resume the Railway in 19412

The Honourable 8ir Thomas Stewart: Without having an opportunity
to study the contract, T am unable to answer that question.

Mr. K. S8anthanam: May I know if Government have begun studying
the contract now ?

The Honourable Sir Thomas Stewart: So far as I am aware, the con-
tract is not under immediate study.

Mr. K. Santhanam: Government have got only 12 months more to

stugy the contract. Is it not, therefore, necessary for them to start its.
study ?

Mr. President (The Honourable Sir Abdur Rahim): That is a matter of
argument.

Mr. Badri Dutt Pande: May I ask what is the position about the
R.K. R. and the B. N. W. R.?

The Honourable 8ir Thomas Stewart: I do not see those Railways men-
tioned in this particular question.
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FOoREIGN MONEY SPENT IN INDIA.

1119A. *Mr. K. Santhanam (on behalf of Mr. Manu Subedar): (a) Will
the Secretary for External Affairs please state whether the attention of
Government has been drawn to an editorial note in the Statesman, dated
the 8rd March, 1939, in which the following allegation has been made:

. ‘‘Evidence of foreign money being spent in India is also, we under-
stand, accumulating fast. One Power in particular seems to
be acting in a manner which may require sharp. action.’’?

(b) Is it possible for Government to state what information they have.
on this subject and what steps are being taken to counteract this subver-
sive propaganda by foreign powers?

(¢) Have Government considered the desirability of taking the Leaders-
of Parties of this House in confidence on this subjeet?

(d) Have they apprised Provincial Governments of the danger and:
sought their co-operation for the suppression of such subversive propaganda,
or for counteraction, where necessary ?

Sir Aubrey Metcalte: (u) to (d). This question should have been,
addressed to the Honourable the Home Member.

REPORT OF AN INTERVIEW WITH MAULANA ABUL KaLaAM AzAD ABOUT TRIBAE
AREAS.

1119B. *Mr. H. A. Sathar H. Essak 8ait: (a) Will the Foreign Secre-
tary be pleased to state whether he has seen a report of an interview with
Mr. Abul Kalam Azad, published at page 2 in the Hindustan Times of the

18th February, 1939, particularly the following passage therein :
‘‘Referring to the Waziristan situation and the raids and kidnappings
in the Frontier Province, Maulana Azad declared that the
Congress had ultimately settled the question with the Central-
Government who should lend their whole-hearted co-opera-

tion to the Provincial Government of the Frontier'’?
(b) Will the Honourable Member be pleased to state the terms of the
settlement arrived at between the Congress and the Central Government?
(c) Are the Provincial Government of the Frontier Province to be given

a free hand in the matter of dealing with the tribal area?

(d) Is the tribal area to be brought under the administration of the
North-West Frontier Province Government?

(e) What is the amount and the nature of the whole-hearted co-opera-
tion (mentioned in the statement of Mr. Azad) that the Central Govern-
ment are to give to the Government of the Frontier Province ?

(f) Will the Honourable Member be pleased to lay on the table a copy of
‘‘the settlement’’ and copies of the correspondence on this subject?

Sir Aubrey Metcalte: (a) Yes.

(b) The Government of India have no information regarding any such.
settlement.

() No.
(d) No. P
(e) and (f). Do not arise. ’
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Mr. Lalchand Navalrai: May I ask if the raids an i ing i
the Frontier have now decreasedg 8k if the raids and the kidnapping in

Sir Aubrey Metcalte: There has been some decrease recently.

"Mr. Abdul Qaiyum: What is the answer to part (d) of the guestion.
'Sir Aubrey Metcalfe: The answer to part (d) of the question is ‘“No''.

Mr. Abdul Qaiyum: May I ask if the Government of India have con-
:gidered this matter with reference to Kurram and Malakand agencies?
8ir Aubrey Metcalfe: No.

Mr. Abdul Qaiyum: What is the policy of the Government of India
.about the transfer of these areas?

Mr. President {The Honourable Sir Abdur Rahinm): The Chair cannot
.allow the Honourable Member to have any discussion about the policy.

AY

UNSTARRED QUESTIONS AND ANSWERS.
CoLoUR TEST OF EMPLOYEES ON STATE RAILWAYS.

82. Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable
Member for Railways be pleased to state whether it is & fact that on the
North Western and other State Railways, Ishihara’s colour perception
test has been replaced by Narman's Lantern test, but on the East Indian

Railway, Ishihara’s test is still allowed to continue?

(b) Is it a fact that an employee who can normally distinguish between
various colours, cannot do so when Ishihara’s test is applied?

(¢) How many employees have failed in colour test since Ishihara’s
test was introduced on the East Indian Railway?

(d) What are the reasons for having different methods of test on

-different Btate Railways?
(e) For what reasons Ishihara’s test has been discontinued on other

State Railways?

The Honourable 8ir Thomas Stewart: I am obtaining the information
.nsked for and will lay a reply on the table of the House in due course.

VisioX TEST OF CLERKS ON THE EAST INDIAN RAILWAY.

88. Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable
Member for Railways please state in what category Goods Clerks are
-placed for vision test on the East Indian, Great Indian Peninsula and
North Western Railways?

(b) Is it a fact that Parcel clerks, Luggage clerks and Booking clerks
-on the East Indian Railway are classed in G, and Goods clerks are class-
.ed in B, and thereby the Goods clerks have to undergo more severe sight
test than their colleagues who arc employed as Parcel and Luggage

-clerks?
¢) What are the reasons for a more severe test for Gonds Clerks and

'not for Parcel, Luggage and Booking Clerks? .
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(d) What is the function of Store Delivery Clerks and what test they
have to undergo?

The Honourable 8ir Thomas Stewart: (a) On the North Western and
Great Indian Peninsula Railways goods clerks are placed in class C, vision
test, and on the Fast Indian Railway in class B,.

(b) Yes.

(c) I have called for the information required and will place a reply on
the table of the House when it is received. '

{d) Btore delivery clerks are required to distribute stores.on the line in
&ceordance with lists supplied them for this purpose. For the purpose of
the vision test they are in class C,.

RENT-FREE QUARTERS FOR GUARDS AND TiocKET CHECKING STAFF ON THE
East INpIAN RAIlLWAY.

34. Qazi Muhammad Ahmad Kazmi: With reference to the reply
to unstarred question No. 499 (d) (ii), dated the 7th April, 1936, laid
on the table of this House on the 31st August, 1936, will the Honourable
Member for Railways be plessed to state: ‘

(a) whether a second guard employed under the late Oudh and
Rohilkund Railway and enjoying the privilege of a rent-free
quarter on his transfer as a ticket collector after the amal-
gamation of that Bailway with East Indian Railway is en-
titled to rent-free accomrmodation ;

(b) whether a ticket collector under the late Oudh and Rohilkund
Railway and enjoying the privilege of rent-free accommoda-
tion is allowed to continue that privilege on his transfer as a
guard or as a travelling ticket examiner;

(c) whether Note 2 to Ruic 2 in ths State Railway Code in connec-
tion with Residential Buildings on State Railways has been
amended ; if so, what is the amendment; and

(d) whether the above Rule of the State Railway Code is applicable
to guards and ticket checking staff or they are governed by
any special orders; if so, what are they?

. The Honourable Sir Thomas Stewart: (a) Guards employed under the
late Oudh und Rohilkund Railway were not entitled to rent-free quarters;
they are not, therefore, entitled to this privilege on their transfer as ticket
collectors.

(b) Ticket collectors employed under the late Oudh and Rohilkund Rail-
way were not entitled to the privilege of rent-free quarters; they are not,
therefore, entitled to this privilege on their transfer as guards or as travel-
ling ticket examiners. They were permitted to occupy railway querters,
when available, free of rent and are eligible for the same privilege even
now.

(¢) The rules in force on the subject will be found in Chapter XIX of
the State Railway Code for the Engineering Department, a copy of which
is in the Library of the House. .

(d) The rules alluded to in part (c) apply to gugrds and ticket ccllec-

tors. The latter enjoy also the special concession mentioned under (b).
0.



ELECTION OF MEMBERS TO THE STANDING COMMIITER ON
EMIGRATION.

Mr. President (The Honourable Sir Abdur Rahim): I have to inform
the Aasembly that up to 12 Noon on Wednesday, the 15th March 1939,
the time fixed for receiving nominations for the Standing Committee on
Emigration, eight candidates were nominated. As the number of candi-
dates is equal to the number of vacancies, I declare the following non-
official Members to be duly elected to serve on the Standmg Committee
on Emigration, namely:

(1) Mr. F. E. James,

(2) Mr. Mohan Lal Saksena,

(3) Mr. Ram Narayan Singh,

(4) Mr. C. N. Muthuranga Mudaliar,
(5) Sir S8yed Raza Ali,

(6) Mr. Muhammad Nauman,

(7) Mr. M. Ghiasuddin, and

(8) Mr. Manu Subedar.

THE GENERAL BUDGET—LIST OF DEMANDS—concld.
‘ SECOND STAGE—concld.

DEMAND No. 17—DEPARTMENT OF EpucaTioN, HEALTH AND LaNDS—contd.

Indians Overseas—contd.

Mr, President (The Honourable Sir Abdur Rahim): The discussion of
‘he Budget will now continue.

Mr. T. S. Avinashilingam Ohettiar (Salem and Coimbatore cum North
Arcot: Non-Muhammgdan Rural): Sir, the cut motion that [ had mcved
;i"sterday was to bring before the House the matter of Indicns overseas.

he story of Indians overseas is indeed a very sorrowful one und within
the short time that is allowed to me it is rather difficult to make a full
statement of their case. I hope, therefore, to place a few salient points
before the House.

The Indians overseas may be divided into two categories. * Firstly, those
who are within the British Empire and, secondly, those who are outside
the British Empire. The number of those Indians who have settled in
territories which do not come within the British Empire are not very
many. We are awaiting with interest the treaty of commerce and naviga-
tion which the Government of India' are at present megotiating with the
United States of America for the improvement of the status and treatment
of Indian nationals in that country and I would like to refer only to the
disadvantages that they are suffering in a neighbouring country, that is,
Afghaniston. I hear that negotiations are going on for the conclusion of a
treatv with that country and it behoves the Government that they should
%eep in mind the improvement of the conditions of Indians 1n that country.
T have taken a few facts from a pamphlet called ‘‘Afghanistan’s threat

. (2184 )
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to India’s trade’’ and I would like to put before the House a few points
that have been mentioned in that pamphlet. We are told that Indian
traders and visitors to Afghanistan have to report their whereabouts, eon-
stantly, to the police and are allowed to stay for 156 days only. Should
anyone desire to prolong his stay, he has to obtain special permission from
the Foreign Minister. No Indian can acquire any immovable property in
Afghanistan and, for the first time in its history, this restriction has been
imposed. Those intending to make a long stay for business nurposes have
to take a special licence and an Indian trader intending to leave Aighanis-
tan has to find an Afghan surety to vouch for the faet that he dees mot
owe any debt in the country. Unless this is done he is not sllowed to
leave. Civil suits brought against Indian merchants, based on oral evi-
dence, result in decrees being passed against them. Indian traders who
owe money are put in prison for an indefinite period and are not ullowed
to leave it until they have paid off their debts. In this connection it is
interesting to recall that various Afghan nationals owe millions of rupees
to Indian subjects. The Indians are utterly helpless to realise their debts
and the Government of India have so far failed to extend a helping hand
to them.

Mr. President (The Honourable Sir Abdur BRahim): Does. this rcfer to
Indians overseas?

Mr. T. S. Avinashilingam Chetdiar: That phrase should not be inter-
preted narrowly, Sir. It means Indians abroad.

Mr, President (The Honourable Sir Abdur Rahim): This is a ¢ut nwotion
in respect of the demand relating to the Department of Education, Health
and Lands.

Sir Girja Shankar Bajpal (Secretary, Department of Education, Health
and Lands): Sir, I should like to submit for your consideration, not that I
wish to stifle discussion in any thing, strictly speaking only Indians within
the Britich Empire come within the purview of the Departinent of Eduea-
tion, Health and Lands.

Mr. President (The Honourable Sir Abdur Rshim): There will perhaps
be other opportunities for discussing the position of Indians in Afghanistan.
The Chair does not think this subject comes within the cut motion.

Mr. T. S. Avinashilingam Ohettiar: The Secretary for the TFxternal
Affairs Department is here and he can listen to my remarks and reply.

Mr. President (The Honourable Sir Abdur Rahim): Only if the Secre-
tary for the External Affairs Department is willing to do so.

Sir Aubrey Metoalfe (Secretary, External Affairs Department): T am
perfectly willing to listen to the Honourable Member.

Mr. T. 8. Avinashilingam Ohettiar: And reply. I hope the Honour-
able Member will have the courtesy to reply to my remarks.

The Afghan nationals, visiting this country have not got any such res-
trictions put by the Government of India. I do suggest that the (Govern-
ment of India should take up the matter in the mew treatr which they
are negotiating with the Government of Afghanistan. .

c2
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I now come to the matter of Indians settled in the different parts of
the British Empire. Easily the worst part of the Empire, in which Indians
. get the worst treatment, is South Africa. The tale of Indinns in South
Africa is the most woeful tale of all Indians settled abroad. The number
of Indians settled in South Africa is nearly 2} lakhs and most of them are
in Natal. The other portions of the Empire where Indians are settled are
Ceylon where there ure 6} lakhs of Indians and in British Malaya where
aiso there ure about 8} lakhs. The position of Indians in South Africa hus
been summed up in a small paragraph by the ‘“Indian Year Book’’ publish-
ed by the Times of India Press. In the Year Book for 1938-39, page 841,
it is stated:

“Indians enjoy both the political and municipal franchige on'Ifr in the Cape Province.
In the remaining provinces they are not enfranchised. hey are subjected to
differential treatinent in the matter of trading licenses, especislly in the Transvaal.
Their immigration into the Union is barred and severe restrickions cxist on inter-provin-
cial migration. In the Transvaal they are not allowed to acquire immovable property
outside locations and the recent Asiatic Land Tenure legislation has closed certain
loopholes which existed in the Gold Law of 1808."

In fact, in spite of the Gentlemen’s agreement which tbok place from
time to time, in spite of the assurance which the Government of the
Union of South Africa have given from time to time, the treatment of
Indians in South Africa has been one long breach of promises on their
part. In fact, in 1927, in‘the Cape Town Agreement of 1927, which was
called & Gentlemen's Agreement, they have made a categorical asturance
in this respect. I read the relevant clause:

“The Union Government firmly believes in and adheres to the principle that it is
the duty of every civilized Government to devise ways and means of taking all pomsi-
ble steps for the uplifting of every section of their permanent population to the
full extent of their capacity and accept the view that in the provision of educational
and other facilities the considerable number of Indians who will remain part of the
Fermanent population should not be allowed to lag bLehind other sections of the people.”

This was the Gentlemen’'s Agreement which they themselves enunciat-
ed ard promised under the Cape Town Agreement of 1927. After that
many Bills were passed, quite at variance with the terms of this agree-
ment and some of them have been detailed by my Honourable friend,
Seth Govind Das, in his report to the Indian National Congress. They
are the Licensing Ordinance of Natal and Transvaal, the Liquor Act of
1928. the Transvaal Asiatic Tenure Aect, the operations of the Slum Aect,
the Marketing Act, the denial of a voice to Indian planters®in the legisla-
tion concerning sugur industry and others. I do not like to narrate here
in detail all the Bills that have been passed and the Bills that were intro-
duced, and later on withdrawn, I mean the Bills about employment and
marriage and so on, for there is no proposal now for these Bills being
pushed through the Union legislature. I would like to put before the
House a matter which of late has been troubling this House as well us
outside, namely. the matter of segregation of Indians in South Africa.
This has been the subject of a short notice question in this House and
that refers to the statement of the Minister of the Interior and, it was
slleged, that Mr. Stuttaford, the Minister of the Interior in the Govern-
ment of the Union of South Africa, gave an undertaking concermiing the
proposed legislation to empower the Registrar of Servitude to prohibit
leage of property, sale to and occupation by Asiatics free of charge it 60
"per cent. of property owners wished that such prohibition agsinst Indians
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should be enforced. This is the last and the bitterest thing that has
come about in recent years. The Honourable the Secretary for the De-
partment of Education. Health and Lands said, that he was in touch with
the Agent General in this matter and I hope, Sir, that he will today give
us some information about this matter. The position of Indians in South
Africa has been getting worse daily. In a letter which Mr. Bhawani
Dayal Banyasi wrote about the condition of Indians in South Afriea, he
eays that it is assuming alarming proportions, and the intention ‘o enact
the segregation law has further deteriorated the condition there. At a
meeting they held they passed a Resolution saying:

“The meeting express its deep concern at the report that the Minister for the
Interior has under comsideration the introduction of a scheme of segregation for the
whole of the Union by imposing of servitudes in title deeds in respect of oceupation
and ownership of residential properties by Indians and by demarcation of areas by
local authorities for trade, antr declared that the scheme is in direct violation of the
Cape Town Agreement both in letter and epirit, and is, therefore, wholly unaccept-

able.”

I hope, Sir. the Government will take up the matter and do something
and take stronger steps than they have done hitherto to see that this
latest erime is not perpetrated upon the innocent Indians seftled in South

Africa.

1 will now refer tc Cevlon. Ceylon is somewhat near Madras and most

12 Noox of the people settled in Ceylon come from Madras and as such

' we, who come from South India, have to a certain extent some
personal knowledge of what is happening there. To detail all that the
Indirns have been suffering in Ceylon is indeed a very difficult job. A
barrier is created against Indians aspiring to enter the Ceylon Civil Service,
although India has so far kept her borders wide open to the Ueylonese. I
know there are Ceylonese nationals now serving in the Indian Civil Ser-
vice in this country, but in spite of that this barrier has been made
ngainst Indians there. The Donoughmore reformed constitution of 1929
granted universal adult franchise but not to Indians whose rights are
hedged in with restrictions and, practically, 75 per cent. or even :rore
Indians, permanently settled in Ceylon, are left without a franchise.
Medical degrees and diplomas granted by the Indian universities are not
recognised in Ceylon with the avowed object of shutting out Indians espir-
ing either to enter the Government, medical service or set up private prac-
tice. The Ceylon State Council adopted a Bill known as the ‘‘Judgment
Debtors Relief Ordinance’’. The underlying motive was to deal an effec-
tive blow on the Indian investors and financiers who had sunk large
capital in building up the economic structure of the island. In 1982, the
Ceylon Income-tax Ordinance came into force. Certain seciions f this
Ordinance operate harshly on the bulk of Indian traders and capitalists. I
should like to refer, in the end, to one matter which has been ngitating even
this House lately and that is about the Village Community )rdinance. T
should like to read a few lines from the ‘‘Review of Important Events
relating to or affecting Indians in different parts of the British Impire
during the year 1937-38'":

“The Ordinance of 1924 did not apply to Europeams, Burghers and Indian estate
labourers. The amending Bill extended the franchise, and with it the responsibility
to pay tax, to Europeans and Burghers, but maintained the exclusion of Indian
estate labhourers. This proposal involved racial discrimination ,against Indian estate
labourers. The Indian community was opposed to the proposed lcgislatioh and the

Government of Indin made iepresentations to the Ceylon Government to the effect
that any differentiation between Burghers, Europeans and Indians was undesirable as
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it imvolved 1iaciul discrimination and that nothing should be done which would in
any way disturb the friendly relations that have existed botween the two countries.
The Government of Ceylon then amended the Bill so as to extend the franchise to
all persons owning not less than five acrea of land in a village area on which land tax
is payable. This propesal would exclude practically the whole Indian ecstate com-
munity since the Indian estate labourers have littlc opportunity of acquiring land to
the extent of five acres and the discrimination against Indian estute labourers would
thus remain.”’

It would remain, in fact, though not in word. And that has been the

result of all the representations that have been. made by the Government
of India.

Bir, T should not like aguin to refer to the mutter of Kenya. I do not
like to refer again to the matter of Malaya which™s pending decision with
the Government of India. I would like to say just a few words about
Fiji about which also matters are pending. The matter of Iiji is cne of
land tenure. Indians settled in Fiji have taken lands as leases from people
belonging to Fiji itself and those are coming for renewal very rhorlly,
within the course of a year or two. There has been, of late, an attempt
to oust these leaseholders though they have been held for over a gerera-
tion, for 25 or 80 years; and if they are evicted thev will peconwe lrndless
labourers. They will have no occupation and they will becomne helpless.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more.

Mr. T. S. Avinashilingam Ohettiar: The Government of India said that

they have taken up the question and 1 hope they will se¢ that a conclusion
favourable to Indians is arrived at soon.

Bir, T would like to close only with one suggestion. In the matter of
Indians abroad the responsibility of the Government of India has been very
muech increased latterly hy the passing of the Income-tax Amending Act,
by which they have sought to tax the income of Indians arising abroad al=o.
And T shouid like also to say that in the mutter of protecting Indian
interests abroad we, on this side of the House, shall he alwavs willing
to co-operate with them in whatever steps they mav take. And 1 would
remind them about Zanzibar where they had agreed for lesser terms, but
the Congress came in and joined hands with the Indians there, and t_hey
were greatly instrumental in gaining better termns which the Zanzibar
Indians got later. And I can assure them that whatever differences we
may have with the Government of Indin in other matters, in this matter
of protecting Indians abroad we shall give this Government whatever help
we can give them and strengthen their hands in their fight with ol-h‘er
Dorminions and with the British Government if necessary. I hope, Bir,
they will take up the matter with greater earnestness and with greater
strength and will really be able to get something for the forlorn Indians
settled abroad,

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Department of Education, Health and Lands’
be reduced by Rs. 100."

I must draw the attention of the House to the fact that this motion
raises questions relating to Indians living within the British Empire which
atone is dealt with by the Department of Education, Health and Lands.
Any discussion relating to the condition of Indians living elsewhere, for
instance in Afghanistan, will not be in order.
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Mr. Muhammad Nauman (Patna aund Chota Nagpur cum Orissa:
Muhammadan): Sir, the question of Indians overseas is a subject which
requires a close study of the constitutions in different parts of the dominions
under His Majesty's Government. What we really want to impress on
Government is, how constitutionally Indians have been debarred from
taking part in the normal life of those countries which are parts of His
Majesty's dominions. 1 have no desire to indulge in any  question of
Afghanistan seriously, and, as the Honourable the President has rightly
ruled, it would not be quite relevant, But the Honourable the Mover has
made some reference to it which was probably based on some sort of his
ignorance of things. In Afghanistan, there has not been any case of ill-
treatment to Indians. If there had been any question . . . . . .

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, on a
point of order, the Chair ruled just now that the question of Afghanistan
does not come within the scope of this cut. The Honourable Member is
now referring to Afghanistan as a sort of reply to what the Honourable the
Mover said. Will the Chair allow it to be replied to?

Mr. President (The Honourable Sir Abdur Rahim): There can be no
reference to Indians in Afghanistan on this motion.

Mr. Mohammad Nauman: I was just pointing out . . . . . .

Mr. President (The Honourable Sir Abdur Rahim): No, that does not
come within the scope of this cut.

Mr. Muhammad Nauman: All right, Sir. Then, as regards the position
of Indians overseas, my Honourable friend, Mr. Chettiar, has explained
what the conditions are in South Africa, Malava, Ceylon and Fiji. I want
to go a little further and point out to the Honourable Member and Secretary
in charge that the position in Australia and Canada is also not at all happy.
Australin is more or less a continent, and Canada is also a big country.
Indiuns are constitutionally debarred from acquiring any status in Australia.
I do not know the definite law of the land, but 1 was told that by certain
legislation Bix years ago, Indians have been debarred from acquiring
property in Australia except those who have been living there for the last
24 or 30 years. As regards Fiji, Mr. Chettiar has explained the position,
and I need not refer to it.

I do not know whether T will be allowed to refer to the position of
Indians in the United States of America, Germany or France. . . . . .

Mr. President (The Honourable Sir Abdur Rahim): No. That does not
come within the Department of Education, Health and Lands. 1s that

not so?

Sir Girja Shankar Bajpai: That is correct, Sir.

Mr. Muhammad Nauman: My friend suggests that I might refer to
Burma. I do not suppose there is any constitutional disability attaching to
Indians in Burma: they have got absolutely equal rights there; the trouble
there is due to the fact that their numbers are not equal to those of -the
Burmese. We cannot condemn this Government on that unless it can he
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shown that in the recent riots our Government did not take all necessary
precautions to safeguard Indian interests. I think they have done their
part. In the recent debate, the Education, Health and Lands Department.
tried to convince us that they are alive to the situation and they are doing
their best under the circumstances. I want particularly to bring to the
notice of the House the constitutional disabilities of Indians in certain parts
of the British dominions like those in Transvaal. That question has to be
fought; and in the negotiations that ate pending it must be settled that.
Indians who have been living ‘in other’ British dominions for a very
long time should get the same status and the same constitutional rights
as the white men acquire. From the reports of Seth Govind Das it is
evident that in certain places they are not allowed to acquire rights of
purchasing immovable property: that is something degrading and disgrace-
ful, because Africans and Malayans have no restrictions against them
when they come out here: they can become naturalised subjects of this
country and there is no disability against them of any kind. This Govern-
ment should make representations to His Majesty's Government fromr
time to time and make it clear that unless we get thc same treatment in
dominions as they give to anhshmen and others who go and settle there,
we will be compelled to legislate in this -country to debar their nationals,
either by retaliation on commercial lines or by legislation to the effect that
they will not be allowed to land in this country. The exact form of
retaliation is a matter of detail which T do not desire to discuss now. My
only suggestion is that the question of constitutional disabilities should be
taken up in all other parts of the Fmpire like Malaya, Kenya, South
Africa, etc. It must be made clear to His Majesty's Government that
unless things are done within a certain limit of time, we will ve taking
such constitutional action as we can by way of retaliation and legislation.
I had no desire to speak at this stage but for certain remarks of the Mover
on Afghanistan to which I was given no chance to reply. B8ir Raza Al
from my Party will be able to give more information on this aubject if
chance is given to him especiallv as regards South Africa, and he will say
how Indians are treated there: he has personal knowledge and experience.
I only submit that the Government should be alive to the fact that our
Indian nationals should be protected in every British dominion and other
countries, and thev should not be allowed to be degraded, insulted and
constitutionally debarred from any such richts and privileges as are given
to the white men and other nationals. With these remarks, I take my
seat.

Mr. Lalchand Navalrai: Sir, the motion relates to Indians overseas.
On the radio the announcer sometimes tells us that he is going to relay it
over from London and then he says ‘‘Over to London'’: similarly, T also
say now ‘‘Over to overseas Indians.”

The point about the condition of Indians overseas is-a very vital one,
and nobody can deny that. I must give credit to the Honourable the
Education Secretary who smd, in his reply the other day, that he recog-
nises the difficulties and he is doing all he can within the scope of the
authority he possesses at present. From the public point of view,
this is a burning question. It is recognised in England and in other
countries that.when their nationals go out, those countries aslways watch
their welfare and go to their help and they cannot ignore anything done
with’regard to them. Now, so far as India is concerned, I submit that it
hits our Indians outside, especially in self-respect. Everybo&y has got.
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self-respect, and if Indians are considered inferior, it is the duty of the
House, as representatives of our fellow countrymen outside, to see that the
grievances of our countrymen outside are redressed. We cannot conceal
the fact that at present we have no direct weapon in our hands to make
those Governments in South Africa and elsewhere to come to their senses.
But it cannot be denied that, constituted as we are, we are in the British
Empire. The Britishers say that they are our guardians, though we have
become major. (Interruption.) I submit that it is the responsibility of
the British Government to see that our admitted difficulties are removed.
Our representations, either individually or collectively, to the British Gov-
ermnment won't do. It is through the Government of India that the
British Government moves, and ro the question is how far the Government
of India have taken up that responsibility and done things for the welfare
and in the interests of our fellow countrymen overseas. That is the main
question,

The other day, the Honourable the Education Secretary told us that
they have been doing all they can do in this direction. I have a great
regard for him, but he will excuss me if T say that he cannot really plead
that they have been doing what is necessary and what they can do. There
may be a difference of opinion on manyv questions between the Government
of India and the British Government. and my Honourable friend cannot say
that they are always unable to get things done. There are ways of getting
the British Government to come to the help of the Indian Government.
It is not by making petitions or writing correspondence, or even lodging
protests—all that will not be sufficient. I submit that there ought to be
put on the British Government a strong pressure. 1 do not blame any-
bodyv—whether he be an Indian or an Furopean in charge, but as regards
questions relating to Indians and Furopeans, the British Government has
to be moved not merely hy protests or petitions or communications, bhut a
strong attitude should be taken by the Government of India. They must
back it on the ground that, firstly, it is their opinion, and secondly,
wherever the public opinion coincides with the opinion of the Government
of India, T think they should go to any length to get their request complied
with by the British Government. T know there are difficulties in the way,
I realise them, but what are those difficulties due to? 1t is the inferiority
complex that they attach to colour. Tt is not that Indians have a bad
colour. On the contrary, T do not mean any insult. when I say that the
white skin has got so many spots which mecessitates their going round
to sun baths and resort to nudity cults for removing those apots, nnd
changing their white skin to a better colour. Therefore, to say that there is
any difference between brown people and the white people and on that
account Indians should be treated with contempt or should not be helped
is unreasonable, and 1 would even say that it is not talking sense. What
we want is that we should have equal rights and privileges for our nationals
outside. We do not want any preference. We want that what an
European would get there the Indian also must. It is plain that distine-
tions are maintained between Indians and Furopeans over there in South
Africa, Kenva, Fiji and other places. Tt is, therefore, the duty of the
Government of India to press for those being removed. 1 do grant that the
Government of India are making an attempt in that direction, but it is very
slow. The Government machinerv is generally said to move very slowly
and they are keeping up that tradition. But that should not be. This is
a question which not merelv affects but causes injury to our Indians there.
I submit that steps should be taken in a proper manner to bring pressure
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on the British Government to come to our help. So far as equal treat-
ment is concerned, 1 think there are many difficulties and many questions
have arisen from time to time. In the first place, I say that the Govern-
ments there should feel grateful to Indians for supplying Indian labour to
improve their countries. They should not be ungrateful. They should
give equal treatment to those men who brought them up as it were into
life or into civilisation. I would therefore submit that what is required
is equal treatment. The questions are many and difficult.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member has only two minutes more. N

Mr. Lalchand Navalrai: All right, Sir. T will finish soon. There are
two questions which are being considered by the Government of India.
One is in regard to rates of pay of Indians in the public services there.
Beveral questions have been put on this subject.

8ir Girja Shankar Bajpai: Where ?

Mr. Lalchand Navalrai: I will tell vou. In an answer given to Mr.
Abdul Qaiyvum on the 14th March, 19388, it was admitted that there are
differences as to the rates of pav in Fiji. Why should there be this differ-
ence? The Indian is us intelligent, if not more, us a European. Then,
with regard to the question of Highlands, there is a pamphlet in my hand
referring to the difficulties and discrimination, appurently published by
the Government. There the question is discussed on page 4.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member's time is up.

Mr. Lalchand Navalrai: Then. Sir, T will only sav that on this and

other questions Government should be stronger than what they have been
in the past.

Mr. M. Thirumala Ra0 (East Godavari and West Godavari cum Kistna:
Non-Muhammadan Rural): I rise to support the cut motion moved by my
friend. "Unfortunatecly the scope of discussion has been narrowed down
by the terms of the motion. Still the sins of commission and omission on
the part of the Government of India, as a part of the British Empire, vre
too long and too varied to be compressed into the short space of a 15
minutes speech. Nearly 25 lakhs of Indians have gone abroad and the
majority of them have settled down in the British Empire.  Although
this motion has become conventional and customary and the suggestions
of the Government of India in regurd to redressing the grievances of Indians
do not obtsin the approval by the Colonial Secretary of State in England,
still we take this opportunity of ventilating their grievances and placing on
record their woeful tale once again. About the racial problems obtaining
in the various Colonies and Dominions and possessions of the British
Fapire, T should lay emphasis on a society formed in T.ondon called the
Friends' House, to fight for the elementary rights of the oppressed peoples
all over the world. They have said with reference to Africa:

¢The white rulers maintain their ascendancy by laws designed to control the

movements of the natives, their residence amongst Euyopgans, their acquisition of
jand and the extent of their participation in the economic life of the country.”
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* If you substitute the word ‘Indian’ for the word ‘native’ here, then all
‘that is said here applies with equal force to Indians all over the world.
Before the advent of the British, the ancient history of India has a glorious
record of maritime relations and comercial relations with Africa. 1t is
-only after the arrival of these estimable Britishers, who have come upon
thig earth as empire builders, that the fate of Indians has been reversed
and they have been reduced to the position of hewers of wood and drawers
.of water. They have been exploited as coolies to buiid up this empire, to
-clear vast jungle areas, to buiid up long lines of railwav in Africa, and
only to be told in the end that they are no more than coolies and that they
can get no better status. It is a racial problem that is facing the Govern-
ment of India. This cannot be solved until the Indian nation has got
an autonomous Government completely free of anv connection whatsoever
with the British Empire. Therefore. Sir, we are not very much hopeful
‘that either the Secretarv sitting opposite or his boss sitting elsewhere can
‘do much for the amelioration of the conditions of the Indians. I do not
want to go into all the disabilities which have been suffered. T shall come
nearer home and refer to Burma and Cevlon T do not want to say much
about Burma. Much has been talked about it already but I shall deal with
eylon. Ceylon is a amall countrv but in tradition, culture and history
it is like the rest of India, though it is severed from India while enjoving
ull the benefits of its connection with India, it is now trying to oust Indians,
<ight lakhs of them, from there. Most of the tea plantations there have
been developed by Indian labour. Various disabilities with regard to the
Village Communities Bill have been imposed and other rights have been
denied to Indians and the Ceylonese have heen aggressively nationalistic.
The British Government are not able to do anvthing. On the other hand
the Colonial Secretary has given his assent to the Bill recentlv. With
regard to trade relations, in reply to one of the questions put from this
vide, it was said that the textile trade of India with Ceylon is dwindling.
This is the result of an arrangement entered into by Britain with Japan.
They want to have their trade relations and political relations with the
vest of the world at the cost of India because we are helpless. With regard
to the import of rice, the Ceylon Government insist that rice shou'd be
fumigated before import. When Mr. Santhanam moves his motion about
copra, you will see how Ceylon has been growing fat by dumping large
quantities of its copra into India at a cheaper cost to the detriment of the
Indian producer. They have alwavs had trade advantages. 8till, Ceylon
persists in denying political rights to Indians settled there.

With regard to Mealaya, there has been a large amount of literature
recentlv and the Malavan delegation was at the headquarters of the Govern-
ment of India also. I say that we are tinkering with the problem and not
dealing with the main issues. It is not a question of wage alone.. It is a ques-
tion of political privileges and racial equality. Their culture and tradition has
been changed bevond recognition. There is no provision for teaching them
their vernacular languages. We have seen some of the repatriated Indians
who have come from there. They can neither speak their mother tongue
nor English and they have become a sort of hybrid, belonging neither to this
country nor to that countrv. It is, therefore, up to the Government of
India to see that their education is properly looked after. When the
question of constitutional reform is to be settled tMere, I sav that Indians
should enjoy an equal measure of power in the State. With regard to
the services, the people born there are given preference, but there are
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several others who are settled there who ought to be granted equal treat-
ment and equal opportunities of service, because their interests are indis-
solubly linked with the interests of the State.

Coming to British Guiana, there has been a wave of anti-Indian feeling
aroused. The Europeans cannot tolerate Indiuns attaining any status of
equality with them and it is up to the Government of India to use their
limited powers so as to see that such treatment is not given to them. Now,
Sir, you will see that in these colonies, where Indians have acquired some
rights and where they have developed these Colonies, they are now being
treated harshly. The British Prime Minister has announced with his
authority of office that at least ten thousand square miles of good land will
be set apart in British Guiana for the Jews. 8o also vou have seen the
recent protests headed by no less a personage than His Highness the Aga
Khan that the interests of Indians in Tanganyika are going to be adversely
affected by this new move of the British Goverument to settle down a
large number of Jews there. Tt means that this is essentially a racial
problem. Here is a case where one section of the white race is persecuted
by another section of the white race and British Imperialism is anxious to
see that their own cousins are comfortably settled in these areas, at the
cost of the Indians who have gone and settied down there.

With regard to Canada and Australia and other places and Dominions
in the British Empire, over which the British Prime Minister and the
British Government do not seem to have much constitutional control,
‘these countries have been treating Indians as outeastes. In fact, Indians
have been outcastes of the British Empire and cannot enter Australia for
purposes of trade, agriculture or any other purpose, and they cannot go
down to Canada and enjoy the rights and privileges of British citizenship.
Even a personage no less than Dr. Rabindra Nath Tegore had to refuse
to go to Canada because of the discriminating and humiliating treatment
meted out to Indians as soon as thev land on the shores of Canada. Let
alone the Colonies, what about England? Still, they have got that racial
consciousness, that superiority complex, to consider themseives as n
heaven-born race and the other coloured races of the world are born to
¢lave for them. Recently, we read that Indians are denied admission te
civil aviation training centres on account of their colour bar. We have
read in the papers that Indians were denied admission to certain hotels in
Edinburgh and London because they were dark-coloured people; and if
you have traveiled by the P. & O. boats vou must have seen how Indians
are not treated properly so that people who value their self-respect prefer
to travel by the Italian boats or some other boats. When you see all thesc
things they may not be strictly within the purview or the domain of the
Secretary of the Department of Education and Health to redress theso
grievances, but still we say that unless and until this country comes into
its own and until the sons of the soil command that respect which is due to
the Indian nation you cannot expect that all these grievances can be
redressed. Sir, with these few words I support the motion.

Mr. M. Ghiasuddin (Punjab: Landholders): Mr. President, the tale
cf Indians overseas is the same old tale of woes. -The historv of almost
all the colonies shows that those colonies were opened up not with the help
of white labour. because white labour could not be employed on account
of climatic conditions which were unsuitable for {hem there, but at the
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request of the white people settled in those countries, Indians were senl
there to open up the country for theui. Take the case of Australia, Only
forty or fifty years ago it’was impossible for any white man to penetrate
into the interior of Australia. So Indian labour had to be sent over there
and the Indian Government of that day miserably failed in their duty by
sending out that labour without having any sort of guarantee how those
people would be treated and how their affairs would be looked after. 8o
Indians went there a¢ their own cost and they opened the country, Many
Indian lives were lost by their going into the interior. There were no water
arrangements and many people died and much Indian ecapital was lost
there,—and aiter a great many difficulties and hardships that country was
opened up for the white people. As soon as the country was oprned up,
the so-called ‘‘white Australia’’ policy was started, and the result was
that Indians were forbidden in that country, and those who were already
there had to undergo a certain amount of hardship.

Now, what is the position of Indians in Australia today? No Indians
are allowed to remain there for more than a year. I am speaking subject
to correction. I think that is the limit. Indians can only go there as
tourists. I cannot see why it should be so. Sir, recently I was one of
the delegation which visited Australia, and we discussed this question with
the leaders of opinion there; and all T can tell the House is that they have
absolutely no satisfactory answer to give. There are parts in Australia
which are uninhabitable from the white man’s point of view. The climate
is too hot and the white people can never colonise it,—that is, parts of
Queensland and parts of northern Australia—and at the time when there
was a8 Furopean crisis—not the latest one, T don’'t know how manv crises
there will be-—we are more or less used to crises in these days—at the time
when that crisis was on, the Australians were verv very nervous. They
are only a seven miilion people in such a vast territory. How were they
going to defend it, they said, if Japan invaded their country, and sc in
& moment every one of them, educated as well as uneducated,—one could
gee it from their faces,—was trembiing in his shoes, literally, and T was
there, at that time. So we had an opportunity to tell them, ‘‘well, lonk
here, you are so much afraid of Japan. Why not try to increase the popu-
lation of your countrv? And the only way is to ask us to go and settle
on the west coast, and then you can ask us to come and defend you against
Japan''—and some of them did realize their mistake. So we asked them—
what is the matter? Thev said, ‘‘we have personally no objection to
Indians going there’’, but there was the same old answer, ‘‘we shall try
to educate public opinion about that matter’’. S8ir, I do not know how
long they wil take to educate public opinion; I suppose Japan or somebndy _
clse will educate their public opinion. And ro we asked them, ‘‘what
objections have you got to Indians going there?’’ Thev said, ‘‘cheap
labour”’. Well, we said, ‘‘vou can pass laws abouf minimum wages for
labour’’. Then some said, ‘‘mixed marriages'’. Well, that is a .tlcklis.h
question. We could not give a guarantee on behalf of the Australian fair
sex that there won’t be any mixed marriages, but that is the sort of argu-
ments brought forward.

Now, there are a few mosques in Australia. When we were there,
the Imam of one of those mnsques died and the TIndian community
there wanted to bring in another ~man to take his place. There was a
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lengthy correspondence going on between the Premier of Bengal and the
‘Premier of Western Australia that they should allow one single man to
take the Irmam’'s place. Now, all sorts of obstacles were being placed in
getting one Indian as the Imam of that mosque. It looked as though the
entrance of one Indian will dooin the whole white Australian policy and
it will corrupt nll the labour laws and the purity of the race will be gone:
for ever bevond repair. And yet, on the other hand, what do we see?
Our benign Government is giving all the facilities to the Australians that
are possible. The Australian officers are being brought today in the
Indian army and there is a regular exchange of officers which is going on.
Our Government simply says that they should have sympathy for Indians.
and allow them to come in but, on the other hand, our Defence Depart-
ment is giving them the facilities to send their 'men here to be trained.
In it fair? The least that I can say is that it is most irrational. Why
should the Australian officers come here to be trained at our expense?
What right have they to go about as lords and masters when our people
are not allowed to enter the shores of Australia? What we wanted really
was that if they had an objection to Indian labour, they could, at any
rate, allow the Indian Companies to open their branches there. They
should also allow Indian professional 'mem to practise their professions
just as the Australians or the Canadians have a right to walk into New
Delhi and have a board ‘‘Australian Dentist’’. Why should not our pro-
fessional men be allowed to go there and open their business? (A voice:
‘‘Because of the colour.’”’) I would rather have the colour of my skin;
I am quite proud of it. It is as good as the other. If there was some-
thing wrong with the colour of my skin, the white Australian policy
would not have been in danger on account of mixed marriages. 8o,
there is something to be said for this colour.

Now, I come to Kenya. The question of the highlands of Kenya has
been mooted time and again on the #oor of this House .and
our Government have always patted themselves on the back by saying
that they have, at any rate, done something for us. They
have said that there is no law which prohibits the Indians from going
into Kenya: it is only an executive order. 8o, it is a little
comfort for us to know that we are forbidden there not by any law
but only by an executive order. If it was a question of the natives
of Kenya and the Indians, I would certainly not press my claims. Of
course, the natives of a countryv should ecome first. 8o far as this terti-
tory in Africa is concerned, T think it was Lord Passfield, the Coloninl
Becretary, who said that the interests of the negroes are to come first. I
think the Passfield declaration was made in 1928 or 1829 and it is now
1939 and what has been done to safeguard the interests of these poor
negroes? 1 remember the time when the Passfield declaration was made.
Huge deputations from Kenya, Tanganyika and other parts visited Lon-
don, and said that they had been ruined by this declaration and the
country was to he given over to the negroes. Yet, even today, the poor
negro ‘is being trodden under foot and the white people are ruling over
Kenya. I do not think any change has taken place since that declara-
tion was made. Now, I ask how many Europeans are there in Kenya?
about 10,000. I do not know how many thousands of square miles are
being reserved for these 10,000 white. men.

An Honourable Member: 16,000 square miles.



THE GENERAL BUDGET—LIST OF DEMANDS, 2197

Mr. M. Ghiasuddin: I am sure, there are more FEuropeans in the
town of Calcutta than there are in the whole of Kenya colony and it
should be the duty of the Government to see that the rights of the
Indians are protected there in the same way as the rights of the
Europeans are being protected in this country. In this little bit of reforms
that we have got, they have been given the rights of the citizenship and
the rights of selling their goods and they have been protected by the
constitution. It should have been the duty of the Government of I[ndia
to see that the rights of Indians are incorporated in those Acts and pro-
tected in the same way as the rights of the Europeuns are being proteet-
ed in this country. Furthermore, I would address an appeal to my
friends of the European Group, who are conspicuous by their absence.

Mr. J. D. Boyle: No, no.

Mr. M. Ghiasuddin: .. . . . that they should try to educate the public
cpinion in their own country. I know it is difficult to educate public
opinien and we have had a bitter experience of it.  After all, there are
200,000 Europeans in this country and there are only 10,000 Europeans
in Kenya. Now, if our nationals are not treated well there for the sake
of these 10,000 Europeans, then, however much your rights may be
protected here by constitution, if the people of the country get against
vou and do not buy your goods those constitutional safeguards will do you
no good. 8o, it is in your interest as well as in the interest of fair play
that the Europeans living in this country should do something for the
Indians in Kenya and try to educate ‘the public opinion in England.

Now, Sir, Australia and Kenyva are not the only places where the:
rights of Indians are ‘being trampled down.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

Mr. M. Ghiasuddin: Then, Sir, I resume my seat, hoping that
Government would do something in the matter.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Sir,
the disabilities that have been narrated in this House and the
several disqualifications that have been mentioned prove one
thing. They prove that the attitude of these Colonies is one of hostility.
My friend, the Leader of the Congress Nationalist Party, vesterday
stated that he has been made to realise that England’s enemies are the
enemies of India but there is no knowing whether England’s friends are
India’s friends or India’s enemies. Here is o case not merely of Eng-
land’s friends but England’s kith and kin being the enemies of India.
Now, Bir, an independent nation, whether it is a Western nation or an
Asiatic nation, can enforce the rights of its nationals abroad; and how
does it behave where its nationals are concerned? You will find that the
first thing that an independent nation does is to send a representation.
If that representation is not listened to, it withdraws its financial help.
Then, it puts all sorts of blockades, and it sends its army to make the
other nation realise the importance of coming to terms with it. Un-
fortunately, so far as we are concerned, we have certainly made repre-
sentations, but our representations have not beem listened to. Following
the sequence of steps, we aould certainlv have said to our Government,

1p M.
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if it was a SBwaraj Government, to send our armies against that country.
But we cannot ask the present Government to do so because it is not we
who have the control of the army but it is the British Government and the
War Office who have the control and that is one of the reasons why we want
to have control over our army. We cannot withdraw any financial help
and we cannot put any restrictions so far as their trade is concerned. It
is a matter which is very unfortunate and very much to be regretted that
there is no co-operation between the several Departments of the Gov-
ernment of India to bring about the salvation of our men who are in the
Colonies. An ‘instance has just now been mentioned about the bad treat-
ment of Indiams in Australia. How are Australians treated in India?
They get all facilities. We learnt just now that they are taken in the
army. They get all facilitiea for being trained and being turned into
efficient men. In answer to a question it was said that Australians,
Germans and all sorts of foreigners, who are om inimical terms with
[ndians, are taken in service by Port Trusts. This is & most unfortun-
ate thing and one realises at every step how humiliating it is for an
Indian to live without having Swaraj. England and the Colonies form
one body and ourselves, that is Indians, also form part of the same body,
one brotherhood of Commonwealth of Nations. Today's debate must
have made everybody realise, at least it has made me realise, how Eng-
land and the Colonies form one component part of the same body.
What they want to do is to exploit India and say that we are on equal
terms, that we get equal rights and equal treatment. But, do we?
Certainly not. So England and the Colonies have combined together
into one unit to exploit India. They may say: ‘‘India and ourselves are
one'’. This reminds me of the story of the tiger and the lamb.. The
tiger said to the lamb. ‘‘You and I are one’’. When the lamb question-
ed how it could be, the tiger demonstrated by eating up the lamb with
the result that the lamb became one with the tiger in fits stomach,

It was said by my Honourable friend, Mr. Lalchand Navalrai, that
we must bring pressure on the Government of India. The Government
of India means the BSecretary of Btate for India also, because the Becre-
tary of State for Tndia is an integral part of the Government of Tndia.
The Government of India Act gives him power of general control and
supervision, Section 815 of the Government of India Act says thut he
shall have general controlling power over the Governor General and the
Governor General in Council and all instructions which are given by the
Secretary of State for India shall be carried out by the Governor General
and the Governor General in Council. Neither the Government of India
nor even the Secretary of State for India, even if he wills it, can grant
any relief to India. The Becrelary of Btete for India forms part and
parcel of the British Cabinet. If he takes any saction it can only be as
the result of joint consultations and decisions arrived by the British
(abinet. Oan you ever imagine that the Secretary of Btate for the Colo-
nies or the Secretary of State for India or other Ministers of the British
Cabinet all of them responsible to the British peaple, will ever agree. to
a decision which will in any way take away something from the rights
and interests of the Britishers or Europeans in their colonies? It, there-
fore, comes to this that if there is to be salvation for us, 1t lies in our
owa hands. I very much wish that this cut motion was tabled agaiost
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the whole Executive Council and not against the Department of Educa-
tion, Health and Lands. Has this Department of Education, Health
and Lands really done everything that is possible? Of course, by the
very nature of its position, this department cannot do much. As in other
independent countries, this Department of Education, Health and Lands
should have derived co-operation and co-ordination from other depart-
ments of the Government of India in enforcing India’s rights in this
particular case,—the treatment of Indians overseas. With the co-opera-
tion of the Commerce Department, the Department of Education, Health
and Lands can do much. If only the convention of bringing about trade
agreements for sanction of this Assembly had been put into effective
practice, it would have, to a certain extent, strengthened the hands of
the Department of Education, Health and Lands. At the time of the
Ottawa Agreement, Sir Joseph Bhore promised that the Ottawa Agree-
ment would be placed before this House and its sanction obtained for
giving effect to it and that if the House disapproved it, it would be
thrown out. But a convention which was then created has been now
thrown to the winds. 1 remember distinctly that in the Simla Session
we moved a Resolution that this particular convention should be observ-
ed, but that Resolution was not accepted by the Commerce Member on
behalf of the Government of India. Then the only thing that remains
is the Department of Education, Health and Lands. It remains by itself,
alone. This department has not done as much as it ought to. My first
charge is that it is not alert. I will quote the very words of the Hon-
ourable Member so that there may be no misunderstanding or misappre-
hension. In reply to a supplementary question, relating to certain reeo-
lutions passed by the Indians in Fiji, this is what the Honourable Mem-
ber said, ‘‘that the Resolution has only recently been received and I can-
not say that the Government of India have already taken it up with the
Colonial office’’. Now, S8ir, reminders should have been issued and the
matter should have been treated as urgent. I may give another instance.
In answer to another supplementary question of mine relating to the
establishment of Bouards to advise on matters relating to emigration in
Kenya, it was said by the Honourable Member ‘‘that unless the Indians
in Kenya represented that the understanding is not being observed,
there is no question of taking precautionary measures’’. Well, Sir, when
this happens, what is the necessity for taking up precautionary measures?
Everybody takes precautionary measures because something of which we
have experience is likely to happen again. It cannot be a matter of ig-
norance or it cannot be a matter of forgetfullness on the part of the
Honourable Member that the Colonies always make certain professions
which are never observed in practice. When England was in great diffi-
oculties, she also made a lot of professions.

Tn 1921, there was an Imperial War Conference which made very
nice professions. The resolution passed then was:

“There is am incongruity between the position of India as an equal member of
the British Empire and the existence of disabilities upon British Indians lawfully
domiciled in some parts of the Empire, and this Conference is of opinion that in
the interests of solidarity of the British Commonwealth it is desirable that the rights
of sach Indians to citizenship should be recognised.”

These professions were never carried out.

Mr. President (The Honoursble Sir Abdur Rshim): The Honourable
Member has two minutes more.

D
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- My, Govind V. Deshmukh: Now, about the appointment of the Agent.
This particular Government is very slow in appointing Agents. My
Honourable friend, Mr. Lalchand Navalrai, may very much desire to
have Agents appointed, but in reply to a question the Honourable Mem-
ber stated that Agents cannot be appointed till the Secretary of State
for India is approached and the necessity justified. There again who is
to justify? We are to justify, but whether there is a justifiable necessity
or not the Secretary of State for India has to decide. How can you
‘expect any relief from the Government of India? These are so compli-
cated questions that our case really becomes one of despair. Therefore,
it follows that if we cannot, under the present form of Government,
follow up our representations, which are not " listened to, by withdrawal
of financial help or any other sanctions or withdrawal of commercial
eoncessions or by sending an army, all that remains for us is to rely on
ourselves, which means . . . . ..

. Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

Mr. Govind V. Deshmukh: . . . . . which means that we must have
Swaraj.

Mr. Kuladhar Chaliha (Assam Valley: Non-Muhammadan): Sir, British
Indians seem to be pariahs within the British Empire and in the Colonies
they seem to be sub-human. If we go to South Africa, whether it is
‘Bir Raza Ali or Seth Govind Das, he is told not to go up the lift. If we
go to board & tram or a railway carriage, we are told that we must go
‘up in special carriages and not travel with the whites. If we go to some
other parts we are told that we cannot occupy certain lands or live in
certain areas. If we go to South Africa we find the epidemic of racial
discrimination raging very severely now. We are told that we cannot
occupy particular lands and that the Minister of the Interior is framing
rules and laws that certain conditions must be imposed on us in the matter
of occupation of certain lands for residential and other purposes, and we may
be segregated for trade purposes in certain areas if 60 per cent. of those
people will agree to that kind of legislation. If we go to Zanzibar we find
that the Sultan, under pressure from the British Resident, issues orders
in order to suppress us; and without the co-operation of the Congress we
would have been nowhere and Indians in Zanzibar would have gone down.

Mr. President (The Honourable Sir Abdur Rshim): The Honourable
Member can continue his speech after Lunch.
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Homourable 8ir Abdur Rahim) in the Chair.

Mr. Kuladhar Ohaliha: Sir, when the House rose, I was saying that
there is am epidemic of racial and discriminatory legislation raging in Bouth
Africa. They are going to impose conditions for residential and occupa-
tional purposes and for buying lands: they are going to be segregated in
all places. We have only 70,000 persons in Natal and they ara holding
only 100,000 to 120,000 acres out of a total acreage of 11,000,000 in that



o THE GENERAL' BUDGET—LIST OF DEMANDS, $808

province : it works out to only 1 in 100 acres for Indians. Does that justify
such legislation to be enacted by the Minister for the Interior? There was
no justification for this unheard of legislation. ©We are not aware whether
the Secretary for Education has made any representation against this dis-
criminatory legislation. @~We want that the Government of India should
stand up and see that our national pride and our national feeling is respect-
ed. It is not sufficient to say that the Government have made representa-
tions and that they were unsuccessful. They should say that if this sort of
thing goes on and continues it will not be tolerated by us and that it will
react as a sort of boomérang and ruin the British Empire and will create
a revolt in India. Sir, I find that the Sultan of Zanzibar also has been
issuing discriminatory legislation and orders from 1933 to 1985, apparently
under the instigation of the British Resident there. ~Can you pretend that
he has no hand in these discriminatory measures? We know what happen-
ed to the clove growers and how they have been able to come up again
through the help of the Congress, though perhaps not to the extent we
desired. If we come to Kenya we find discriminatory legislation has been
undertaken there from time to time; and in spite of Lord Elgin’s assurances,
that no discrimination will be shown in the settlement of lands in the
Highlands, except perhaps that Indians may not get enough lu.nds,'what do
we find now? The position of the Indians has been deteriorating until
1915, and though the Government of India reserved the right to reopen the
question they could not improve it at all. Now, in February 1938, two
Orders in Council have been passed practically shutting Indians out of the
Highlands of Kenya; and the Highland Board has been cg‘eated 80 t:,hat
there will be no chance for any Indian ever to secure lands in these High-
lands. If the Secretary for Education stands up for these things, we do
tiot know what will happen. It seems there is reaction even In remote
Assam in Shillong: certain restrictions used to exist, up to 1928, by _whlch
Tands in a locality called Kendistrace could not be settled- to men in the
Plains unless certain conditions were complied w.ith. Sir, \}qless these
grievances are remedied, T fear that the result will only be disintegration
.and ruin of the British Empire sooner or later, unless they treat our natlon?ls
ro erly. * o0 s
P g have talked of instances nearer home, but if we go to Fiji or British
Guiana or Trinidad we find even worse things. ) T shall take up the case af
Fiji first. We have there about 100,000 Indians and most of them Sre
agriculturists. A committee was formed, towards the end of 1987, under
the Presidency of Dr. McGusty. They nominated two Indians, not frozg
the elected members of the Fiji Legislative Assembly, but from outmdle(al. ta,nt
the olected members were passed over, and these gentlemen could no
isi finding. We find before this, that
.come to any decision whatever or any g ] e hare: shall
the Ordinance No. 83 of 1933 required that every Indian lanh ng ere. =
deposit £ 50 which will remain in the colonial treasury for three ydearsri‘hzz nd
if he did not behave properly then that amount may be forft;:blegée hers
is another amendment to this legislatnon—Qrdxnance No. 1o o bwsur-
.added further conditions to the stay of Indians there. You will be y
rised to hear these conditions. Nowhere in the .Bmtlsh Empire are :1‘;1(; ;
Eonditions imposed. The first condition is like this. Theyi h;ves&izo A
vigiting officer to impose certain conditions on the s.ta.,y of Inc mnosed'
colony. Under the new amendment these new conditions are imp :

in in
«A visiting officer may also refuse to allow any person to land and rema

u’lO 0010119 ﬂllleaa Buch € con 't which
i .t!ion w Ob‘emng any dl 10N
person Sh.““, m &ds’l ¢ A
my h 1mpoaed undel‘ tho forego“)g provulons Of thll mtlon, hsve Ob““\ed flo“‘
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the Commissioner of Police & permit to land and remain in the Colony, which shall be-
in such form, for such period and subject to such conditions as the Commissioner of"
Palice may think fit. .

Any person who, having been required by the visiting officer to obtain & &mll
a8 afoieuid, fails to do so and rom“:im in tze Colony t'c,;'l;egwho remains in the Colony
after the expiration of the period allowed in the permit or who commits a breach of
or fails to comply with any of the conditions therein contained, may be deported ' by
the Governor from the Colony to the place whence he came and therenpon the provi-
sions of mection 10 hereof shall ‘mutatis mutandis’ apply accordingly.”

A situation like this does not obtain in any other Colony of the Britisk:
Empire. There are regulations concerning the furnishing of deposits by
intending Indian immigrants in the case of Ceylon, Kenya and other Colo--
nies, but nowhere in the Colonial Empire of Great Britain do the draconian
laws of Fiji obtain, reducing Indians to the position of aliens. I do not
know if our Government ever stood up for abolishing these conditions. We-
are treated really as aliens, within the British Empire. = Nowhere have such
conditions been imposed. If our Government and if our Secretary had
been as strong as possible, if he had advocated the cause of the Indians in
the manner which this House desires him to do, things might have been
better. I do not know whether he has done so or not, but I trust he:
will do it yet.

Almost the same condition prevails in British Guiana and Trinidad, and
I shall tell you some of the disabilities from which they suffer. Whereas,
among non-Indians, 50 per cent. are illegitimate, among the Indians it
is 88 per cent. illegitimate. The wives of our fellow-brethern are taken
away by half white and half black people there. =~ We have been not only
exploited as labourers but our social and moral culture has been exploited
to a degree that cannot be imagined anywhere else except in the Britishk
Empire, and the callousness of our Government cannot be conceived. In
fact, although for the last 100 years the Government are aware of these.
conditions, they have not done anything to legitimatise those marriages..
The legitimacy of even Lord Sinha has not yet been recognised by the House-
of Lords—though it is outside the point at issue. =~ We have been suffering:
for the last 100 years from a bar sinister, and our Government have not.
done anything to defend them and see that they are declared legitimate..
As a result of this, they lose the property and the escheat goes to the Govern-
ment. If that is the condition, why should not the Government stand up-
at once and say that there should be legislation enacted immediately.

. Mr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member has two minutes more.

Mr. Kuladhar Chaliha: We hear that legislation is pending, but it has-
not yet got the approval of the Attorney General. May we expect the-
Education Becretary to do his best to secure the rights of our nationals there?:
T submit that there should be a little more expeditiousness.  There is no-
use saying that they have written to the Secretary of State or the Colonial
Secretary and that they have failed. Times are changing. Indians are-
very sensitive and they feel hurt and a slight swing one way or the other-
may inflame the people. In such a condition it is better that the Honour-
able the Secretary for Education should inform His Majesty’s Government:
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that such a state of things cannot continue, and that our feelings are run-
ning high. As regards British Guiana and Trinidad we must have an
Agent General who will look after the interests of our colonials and as far
4s possible he should see that their religious rights also are observed. In
passing I may mention that Indians are not allowed to be cremated there.
They have imposed a condition that there must be a crematorium on the
western lines; otherwise, they would not be allowed to be cremated.

Mr. President (The Honourable Sir Abdur Rehim): The Honourable
Member’s time is up.

Mr. Kuladhar Ohaliha: With these words, I support the motion.

Mr. N. M. Joshi (Nominated Non-Official): I would like on this occasion
%o take a brief review of the position of Indians overseas. The Indians
who have gone abroad and settled there may be divided into three class-
es. First, there are the labourers whose parents and forefathers were
taken abroad as indentured labourers. There is also another class of
labourers who still go to Malaya, Ceylon and other places to which emi-
gration is at present allowed. In some of #he Colonies immigration of
labour is now prohibited and there is no further emigration of labourers
to those Colonies. Besides these two classes of labourers there are the
Indian merchants and Indian money-lenders who are also found in most
of these Colonies. The common characteristic of most of our people
there is that they are lackipg in education. The working classes are, of
course, uneducated, but even the merchants and the moneylending class,
who go there, are not as well educated as we would like these classes
to be. Then they are not properly organised. Not only the workers on
plantations in Ceylon, Malaya and other colonies are not organised, but
even the merchants and the money-lending class are not properly organis-
ed. Again, it must be admitted that the standard of life of our people
in those Colonies is not adequate, is not, in any case, as high as the
standard of life of other immigrants in those Colonies. Moreover, al-
though our people have gone to those Colonies for several generations,
in some cases, they have not assimilated themselves socially and in other
matters with the people who inhabit those Colonies and Dominions.

Our people in those Colonies and Dominions have many grievances.
In the case of the labourers they have generally the same grievances
which the labourers in India have as regards wages, hours of work and in
other matters, besides, of course, having the social and political disad-
vantages which the Indian merchantile class and money-lending class in
those parts also have to suffer. But it must be said that the working
c]asses who go to the Colonies and the Dominions are not unwanted people.
Even in South Africa and other places, where immigration has stopped,
there is no effort to drive out the working classes from those Dominions
and Oolonies. They are wanted there. Now, in the case of other class-
es, the merchants and the money-lending class, their grievance is mainly
social and political. Socially they are looked down upon, and politically
they have not got the same rights as the white people have got. In order
to secure the removal of these grievances, both. of the working classes
who are there and of the other classes, the Governmenti of India have
tried the method of representation. To some extent, their efforts have
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succeeded, but mere representations in the present state of the world do
not succeed. It is necessary that the Government of India should be able
tp possess the power to use stronger measures. BSuggestions have been
made that Honourable Members in charge of the Department should
resign, but unfortunately we do not get Members who will resign. I have
no doubt that if one or two Members of the Executive Council resign
sometimes on important issues connected with the welfare of our country-
men abroad, we may secure some improvement. But unfortunately we
do not get Members who will resign. Then, we have also suggested that
the Government of India should retaliate, but, in the view of our Govern-
ment retaliation will not produce much effects I am not under a delu-
sion that by retaliation we shall be able to secure the removal of all the
grievances because, in the case of some of the Colonies and Dominions our
retaliation will not be cffective. But even there I feel that the Govern-
ment of India should iry the method of retaliation to the extent to which
they can try. Even if it is a gesture it should be tried. If some coun-
tries do not give us political rights, we should pass legislation taking
away whatever rights the nationals of those countries may possess in our
country. That will not have much practical effect, but it will have some
effect, it will at least give us some satisfaction that in our country they
also are not given the rights which we are not given in those Dominions.

Then, Sir, the real difficulty in the case of Colonies like Kenya is
that we cannot retaliate against Kenya very much because, the Euro-
peans who go to Kenya do not come to our, country in large numbers.
There the real culprit is the British Government and the British people.
Unfortunately, on account of the Government of India Act, we cannot
retaliate against them in India. People can proclaim boycott and some
other things but we have a much bigger quarrel with the British Govern-
ment and the British people and that fight is being made. We cannot
have a separate retaliation over overseas problems against the British
Government and the British people. Our fight with the British Gov-
ernment is going on for a much higher aim. 1 feel that the Government
of India have done something but they can do more. ‘They ought to
take more vigorous steps to appoint their agents in various Colonies.
I feel that the Indian people themselves can do something in this matter.
I strongly feel that people in India and the Indian communities who are
settled abroad can do something for themselves and 1 have a feeling that
if we put forward greater efforts and organise ourselves, both in this
country and abroad, we shall be able to do much more in the matter of
the removal of our grievances. In the first place, we shall increase the
strength of our people there and by our own constructive effort we shall
be able to improve the condition of our people there to some extent.
Secondly, if we organise effectively, our voice will have greater weight
with the Governments both here as well as in Great Britain. I, there-
fore, feel that non-official voluntary agencies should be brought into exist-
ence both in this country and in the Cglgnies in order to organise the
communities here and also those living there. Take the working classes
in Malaya, Ceylon and other Colonies. They have no trade unions. We
can do something in that direction. You cannot expect the Government
of India to send out the o;gaxaisersif Th&:}i can only bpbdone by p‘eioptl'le1 i
this counfry by collecting funds. If canditions are to be improved, thexe
myst be lﬁp.le to agitate and people in Indip gan do sazmething in thet
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matter. Even the merchants and other classes are not properly organis-
ed. I know that in Bouth Africa there is the Indian Congress and also
in East Africa and other Colonies but these organisations are not strong.
If we can collect funds, we can educate our communities there by send-
ing social workers and agitators. People in the smaller Colonies lack
leadership and that leadership can be supplied by India. There is no-
thing wrong in sending agitators. I know they will not be welcome there.
Btill we should send them there to educate them and organise them. We
oan do something in the direction of sending out missions of people who
will educate our communities there. This wil] have a double effect. In
the first place, it will educate our people and in the second place, we
shall have greater influence over the Governments. We must also im-
prove conditions of the working classes in India. Take the case of the
labourers in Ceylon and Malaya. If we ask the planters and the Gov-
ernments of Malaya and Ceylon to improve conditions in regard to la-
bourers, they will naturally ask what are the conditions of the labourers
who work in India. We can tell them that they are working in their
own country but that when they go about we are justified in asking for
better conditions. We can give that reply but that reply is not con-
vincing. If we want the conditions in Malaya and Ceylon to be improv-
ed, then it is necessary that the conditions in the plantations in Madras
and Assam must be improved. I am glad to find that since my friend,
Mr. Giri, took over the Ministership in Madras he has made efforts to im-
prove the conditions of people working in the plantations in Madras. The
Congress, before they took office in Assam, was thinking of bringing some
legislation to improve the conditions of labourers in the Assam Planta-
tions. Unfortunately, the Government in Assam has arrived at a com-
promise with the European planters in Assam. I do not like that compro-
mise at all. It would not lead to any good result. I would like the Gov-
ernments of Madras and Assam to make more vigorous efforts to improve
the conditions in the plantations in those provinces. Lastly, some of
our people go abroad because the standard of life and the amenities in
India are very low and wages are low. I would, therefore, strongly urge
that conditions in India should be further improved. .

Sir Girja Shankar Bajpal: Mr. President, this is the third occasion
since this Session started, that the House has taken up the subject of
Indians overseas. On previous occasions, we discussed Burma and Kenys;
today the whole subject in its wide domain bas been brought under re-
view. I think it will be no exaggeration to say that, in the course of
their speeches, Honourable Members have literally girdled the earth,
touching as they have touched upon far-off Fiji and distant Demararah.
It will be realised that, within the limitations of time imposed upon me,
it will not be possible to do full justice to all the points that have been
raised. 1 ghall therefore deal with some of the more important points
and if & number of them is left over, I hope Honourable Members will
forgive me, realising that this has not been due to any want of courtesy,
but to want of time.

Several speakars devafed - stiention to South Africs, and-rightly so,
3rM. because, using the language of metaphor for once, I think
it can be said that it i this portion of our overseas horizon where the
shadows crowd most thickly and fast. Now, Bir, except for the hero-:
isn omr own -people there—not the heroism of the sword but the heroism
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of the soul—and the sense of justice of a few enlightened South African
Statesmen,—this sombre landscape of the history of our people overseas
is the least relieved by any gleams of light. Here we are and long haye
been up against stresses of racial feeling, profound in origin, tenacious in
strength, seldom inactive, and easily aroused to intensity, which, be-
cause of these very characteristics, it is difficult effectively to counteract.
Take for instance this question of segregation. Honourable Members who
take an interest in South African affairs know that this has been the cry
of a certain section, if you like, a very vocal section in South Africa for
years and years together. There was the Class Areas Bill of 1924-25.

It took a deputation and a Round Table Conference to bring about the
abandonment of that measure. '

»

In 1931, another outery was raised. This time the allégation was of
the evasion of land laws in the Transvaal. Theré was another Round
Table Conference, resulting in the appointment of the Fectham Comnis-
sion, whose recommendations at any rate did recognize the principle that in
the Transvaal on the proclaimed lands, that is to say, the mining areas,
Indians should be allowedto occupy land for purposes of trade and residence
both, without eegregation. Then, Sir, last year, another cry was raised,
namely, that outside the proclaimed areas in the Transvaal Indians were
evading the law. There was a fresh Commission appointed, the Murray
Commission. That is, as far as I know, still sitting, or if it has completed
ite report, the report has not reached us vet. Finally, Sir, there is this
move to which my Honourable friend, the mover of the cut motion, Mr.
Avinashilingam Chettiar, has referred, namely the move of the Ratepayers’
Association of Pretoria, resulting in the announcement by the Minister
of the Interior that there may be a scheme of servitude, as regards occupa-
tion and ownership both, introduced, provided that seventy-five per cent.
of the residents of a particular area desire such servitude to be imposed.
Now I do not wish to dwell at any very great length on this particular
scheme, because, not 30 very long ago, I had occasion to answer a question
in this House in which T tried to explain what the position was. As far
as we know—we are in the closest possible touch with our Agent-General
in South Africa—, no decision has yet been reached in this matter. Byt
the fact remains that the Indian community in South Africa is in a state
of apprehension, grave apprehension, with regard to what may be the out-
come of the agitation which a certain section of the people in the Transvaal
have been carrying on. And let me say that we fully share that apprehen-
gion. We feel that the principle of allowing Indians to own and occupy
property without segregation throughout the Union must be vindicated.
Sir, my Honourable friend, Mr, Satyamurti, in a supplementary arising
out of a short notice question which was asked I think more than a fortnight
ago, asked me whether the Government of India themselves had made any
representations to the Government of the Union of South Africa. I think
1 can now state on the floor of the House that we have been for the lust
fortnight in direct correspondence with the Government of the Union.
You may take it from me, Sir, that in so far as the method of negotiation
ia ooncerned, the Government of India are determined to tryv it out.

My Honourable friends will say, ‘‘but the method of negotiation may
not succeed’’. I would remind vou, 8ir, that on two previous oceasions
when similar meagures were forecasted, in 1924-25 and again in 1981-82,
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the method of negotiiation did succeed. Mr. Satyamurti and other Honour-
able Members interested in this subject kmow that there are moments when
one cannot reveal much. And, when negotiations are in progress, little
can be said. All I can say at this stage is that I amn not without hope of
this matter being amicably adjusted in a manner honourable to all sections
of the Indian community concerned.

Before I pass from this subject, 1 should like to say one word with
regard to the general attitude of the Government of India in respect of
what is calied ‘‘retaliation’’. Speaking specifically of South Africa, I can
say this, that the Government of India are not weighed down by any
sense of subservience or inferiority. Their main objective is to protect the
interests and the self-respect of the Indian community in South Africa:
and the only restraint and restriction on their actions which they recognize
are those d‘)i,ctated by the paramount consideration that nothing shall be
done which may injure those interests. Honourable Members are perhaps
aware that not very long ago there was a conference of Indians in Johannes-
berg when it was decided, not to resort, at any rate for the present, to any
kind of direct action. I hope my Honourable friends will agree that it
would be unwise of us, if our solicitude for our people is to be helpful, to
resort to any kind of direct action. They—our people in South Africa—
are the best judges of the local conditions and they are unwilling to adopt
that course. For the rest, I am still hopeful that this thing may be
satisfactorily settled by the method of negotiation. .

Now, Sir, from South Africa, I have to come to the Pacific. Fiji was
the colony which was touched upon by my Honourable friend, Mr. Avinashi-
lingam Chettiar, and I think by my Honourable friend, Mr. Kuladhar
Chaliha. There, as was correctly pointed out by Mr, Chettiar, the most
important question is the question of the tenure of land, because the buik
of the Indian community in Fiji is agricultural and, under the present
system, leases may be given for a period of twenby-one years in the first
instance and extended to a period of thirty vears but no more. That
means insecurity of tenure for the Indians in Fiji. Now I should like
to emphasise, in the first place, that this particular limitation of the terin
of leases is not racial in character: it applies to all leaseholders, whether
they happen to be Europeans or they are Indians. But that does not
dispose of the fact that thirty years is much too short a period for which
especially a cultivator may hold land. And I think, Sir, that, earlier this
Session or, possibly, it was during the Simla Session, when we had ‘taken
this matter up with His Majesty's Government, His Majesty’s Government
committed themselver to the principle that, apart from land which may
be needed immediately and exclusively by the natives of the soil, that is
to say, Fijians, all land should be available for the purposes of develop-
ment. I understand that the idea is that such land may be leased out for
a period of ninety-nine years. There is to be a Commission to go into this
question, and we have already asked His Majesty's Government in the
United Kingdom to let us have an Agent in Fiji who would, inter alia,
asgist the Indian community in safeguarding their own interests in so far
as leases and occupation of land for agriculture or other purposes is con-
cerned. My Honourable friend, Mr. Kuladhar Chaliha, referred also to the
Immigration Ordinance. Let me tell him, first, that that Immigration
Ordinance is of a non-racial character and applicable to everybody. The
committee to which he referred has undoubtedly presented its report but
that report, I gather, is to be discussed first in the Legislative Council of
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Fiji and we are not yeb in possession of the views of the Indian community
on that report. Until we know what those views are, my Honourable
friend will appreciate that there mav be danger in making representations
which may run counter to the wishes of the Indian community in Fiji.

Again, let me jump from Fiji to British Guiana, from the Pacific to the
Atlantic. Mr. Chaliha, I think, referred to the question of marriages there.
It is perfectly true that, uccording to the law. the offsprings of marriages
which are not registered are illegitimate, but the remedy for this illegiti-
macy is registration. It is not anything racial or denominational. Al
the inhabitants of the Colony, to whatever race they may belong, have
to register marriages. What has happened both in British Guiana and in
Trinidad is this. The Indian communities havé said that they are not
prepared to accept registration for themselves. They feel that it is an
interference with their personal law, and they hold their personal law,
which is a part of their religion, dear, and therefore they are not willing
to conform to a systern which may suit the Christians but which does
not suit them. With regurd to that, it was said that for a hundred years
the Government of India had done nothing. As a matter of fact, the Ordi-
nance to which I refer, I think, dates back to something like the nineties
of the last centurv and, as such, it is not quite fair to suggest that for @
hundred years nothing was done. We could not do anything with regard
to a law which was not in existence. But as regards the law that I have
been discussing, and which dates back to the nineties, Kunwar Sir Maharaj
8ingh was in British Guiana in 1925, and subsequently in Trinidad, and
he suggested that, instead of requiring the parties to a marriage to under-
take registration, Government should license those who perform these
marriages, that is to sav, priests amongst the Hindus and Qazis amongst
the Muhammadans. That system prevails in Fiji and the Indian com-
munity there has accepted that system. As far as I now, there is a
possibility of a solution along those lines being found both in Trinidad
and the British Guiana. In any case, Mr. Tyson, who is now in these
territories, has been instructed to do his best with the Colonial Governments
concerned to bring about legislation in conformity with the wishes of the
Tndian community there.

Now, 1 come back ‘’nearer home'’—to use a phruse employved by certain
Honourable speakers before,—Ceylon and Malaya. With regard to Ceylon,
the question of the Village Community Ordinance was raised. I have
explained the position about that before, and I do not think it is necessary
for me to repeat what has already heen said. We are not satisfied aven
with the amended Ordinance because, although it may not, in the letter,
digeriminate against Indians, we know that actually the people affected
are the Indian estate labourers. It has also been communicated to the
House that when trade negotiations take place with Ceyvlon, those disabili-
ties of Indians ia Ceylon will also come within the purview of this discus-
sion. That gtill is the intention of the Government and that is where we
intend to leave the matter for the present.

As regards Malaya, it has been suggested that certain things have beem
left out by us in our negotiastions with the Malayan Delegation. I think
these Honourable Members who niade the suggestion did not perhaps attend
to what I had to say qn the subject in answer o & question during this very
Session. What I said was, that although the wage question wgs prominest,
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we also made it clear to the representatives of the Malayan Government
that Indian sentiment attached very great importance to the question of
status, to the question of the eligibility of Indians for the public services
and 80 on. And I can assure the House that, in the negotiations which are
to follow, after we have received the views of the Government of Madras,
who have been consulted, these particular subjects will be kept as promi-
nently in view as the question of the wages to be given to the Indian
labourer.

Then, Bir, something was said with regard to the appointment of agents.
I do not think that the House can be in any doubt about the intentions of
the Government of India in this matter. The Government of India are
fully consicous of the necessity of sepding agents to those far-off territories,
from where, unfortunately. at the present moment, it is not possible to get
timely information with regard to matters which affect the Indian communi-
ties. But, as I have pointed out to the House more than once, it is not
u matter which is entirely in our power or in our discretion to regulate.
You cannot send an official or an accredited representative to another coun-
try unless the Government of that country is prepared to receive your
representative. The argument which has been so far put forward in opposi-
tion to our suggestion for the appointment of agents is that there is no-
longer any obligation on the Colonial Governments to respond to the sug-
gestions of the Government of India for the appointment of agents; that
if we have representatives there, the result will be that these communities.
which are permanently settled there and which ought to look to the
Colonial Governments for their salvation would acquire an extra-territorial
loyalty, all the time thinking in terms of the Government of Tndia and
their intervention, and paying precious little attention to the views ond
wishes of the Colonial Governments. That is the point of view whichr
is emphasised from the other side. I do not say that we accept it. For
instance, I am not betraying any secret when I say that Mr. Tyson’s inis-
sion to British Guiana specifically inclundes, in his terms of reference, the
question of the appointment of an agent there. All that I wish to impress
upon the House is, that while we are in complete agreement with Honour-
able Members who desire that an agent should be appointed, and while
we are doing our best to get the principle of the appointment conceded, we
cannot force our agents upon the Governments of those Colonies if they
ure not prepared to receive them. I am hoping that better counsels may
prevail and that our agents may be admitted into these territories with
the full realisation that their presence will be not only helpful to the
Indian communities but also to the Colonial Governments concerned.

Then, Bir, I think it was my friend, Mr. Deshmukh, who made certaim
charges against my Department. He said: ‘‘This department is extreme-
v slack; it does not act in time. For instance, what about the appoint-
ment of agents? Why has that been delayed?’’ I have explained why
there has been delay. ‘Then, he referred to certain resolutions passed by.
8 Conference of Indians in Fiji; and he said that, the other day, I had said
that we had not had time to examine those resolutions and recommends-
tions. May I inform him that those resolutions reached the Government
of India only on the 28th February? The two most jmportent subjects
dealt with in those resolutions are land tenure and the appointment of
agents. I have already informed the House what the Govern-
ment of Indig have bean doing with regeed 1o the appointment of
agents and with regazd to the gwestion of lead tenure. Ido not think thet
eny charge of criminal neglect agninat the Govesament of India can Tairly
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be sustained in so far as this particular matter is concerned. 'Then, there
was a reference to the Emigration Board of Kenya. My Honourable
friend said that the Government of India are absolutely callous with regard
to the operations and activities of this Board. If my Honourable friend
will do me the honour of reading the replies which I have given earlier on
this question, he will find that the only principle raised was that relating
to the representation of Indians on the Board. Within a few days of the
receipt of the representation of the Indjagn ocommunity, we asked the
Becretary of State for the Colonies to accept the representation of Indians
on this Board. I do not think there is any justification, with regard to
this matter also, for the charge thas the Government of India in my
Department have been neglectful of their duty in attending to representa-
tions which come to them from different Colonies and Indian communities
in different parts of the Empire.

I think that in so far as the points of detail or points with regard to
the specific countries are concerned, I have dealt with them as best I could
 the time available to me. There were certain observations of a general
character made, and I would like to allude to them briefly before I resume
my seat. It was said that there is a great resentment in this country at
the treatment which Indians receive.in different parts of the British
fmpire. We have never concealed our own resentment, our own dissatis:
faction, at the fact that there are these inequalities. Time will not permit
e to state in full detail the history of the negotiations which have taken
place on this subject in the past. We share fullv the resentment of
Honourable Members at the existence of these inequalities, at the existence
of these disabilities and, subject to our power to deal with these matters,
we are ‘doing our very best to have these inequalities removed. It was
further contended that these disabilities cannot be removed until autonomy
or self-government or independence is obtained for India. In so far as
Honourable Members are making a claim for the independence of India,
1 submit that that is a large question which falls outside the purview of the
department for which I speak. I am merely here to render an account
of our stewardship, subject to the limitations which the system under
which we are working imposes. 1 would like the House to reflect fairly
on the account, very brief account, very imperfect, if you like, that I have
given and then say honestly: ‘‘Within vour limitations, that which you
could have done you have not done’’. My Honourable friends want auto-
nomy. By all means let them have autonomy. But it would be for
them to reflect on the possibility of autonomy having also its limitatinna
when they secure it. The other day, when the question of Kenya was
under discussion, I pointed out that it is not merely a question of political
status, but it is also & question of sanctions. I think it is rather ungracious
to forget that where sanctions are open to the Government of Indis, as for
instance in the case of Malaya and Ceylon, those sanctions have been
applied. But when sanctions are not available, then you cannot blame
us for not applying something which we do not possess.

Mr, 8. Satyamurti (Madras City: Non-Muhammadan Urban): What
about Burma?

Bir Girja Shankar Bajpai: My Honourable friend has raised the ques-
tion of Burma. He made a specific suggestion the other day, and I think
he had a reply to that from the Honourable the Commerce Member, that
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the particular question of trade agreement with Burma was under con-
sideration. I do not think I need go into greater detail with regard to that.

To sum up, we recognise that there are difficulties in the matter of the
treatment of Indians overseas. We are glad, 8ir, that the House has
brought up this discussion because it gives us an opportunity to ascertain
the views of Honourable Members, not that these views need be ascertain-
ed, they are pretty well known,—and it will strengthen the representaticns
that we shall be able to make to other Governments; the realisation that
in this matter the Government of India have behind them the opinion
of the people of this country and their representatives is undoubtedly &
very great asset to us. I hope, Sir, the House will continue to give us
that support, not in a spirit of distrust of us, not in a spirit of distrust
of our weakness, but with the full realisation, that within the possibilities
that are open to us, we are doing everything that is possible to uphold the
honour and to protect the interests of Indian communities overseas.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the demand under the head ‘Department of Education, Health and Lands”
be reduced by Rs. 100.”’

The motion was adopted.

Demanp No, 19—CoMMERCE DEPARTMENT—contd.
Failure of the Government to protect the Cocoanut Industry,

Mr, K. Santhanam (Tanjore cum Trichinopoly: Non-Mubhammadan
Rural): Sir, I beg to move:

“That the demand under the head ‘Commerce Department’ be reduced by Rs. 100'”
—(To discuss the failure of the Government to protect the cocoanut industry).

Sir, during the last few years, specially ever since the present Finance
Member came to the Government of India, it has become the fashion for
Members of the Government of India to profess sympathy for the Indiam
agriculturist as against the industrialist. This profession might have been
useful as a stick to beat the Indian industrialist, but it has not helped the
Indian agriculturist. Sir, during the last fifty years, I do not think the
Indian agriculturist has been in.a worse plight than he has been during
the last five years. His purchasing power has been almost destroyed.
The cultivators of paddy, cocoanut, ground-nuts and other agricultural pro-
ducts are today and have been for the last five years parting with their
produce for less than the cost price. If he has been still able to pur-
chase of a few lbs. of salt, or a few match boxes or a little bit of kerosene
oil, the agriculturist was not able to purchase all these necessities of life out
of any surplus of his produce, but because he has been defaulting in the
payment of rent, interest, land revenue and taxes. He has been living
in the hope that political changes will absolve him from these accumulated
liabilities. It may be said that the Government of India are not respon-
sible for this state of affairs, but that the world depression is responsible.
In the first instance, it is true that world depression started this calamity,
but this depression did not come only to India. It happened to the whole
world. What have the Governments of other countries done for the agricul-
turists? I shall not cite the example of Italy, Germany or Japan who
have taken so much trouble to protect the agriculturists and secure for
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‘them a fair price for their products. Even in Great Britain how much
Jnoney has been spent? Millions have been spent to protect the growers
«of wheat, to protect the breeders of cattle, to get a fair price for eggs,
bacon and all other agricultural commodities. Teng of millions have been
-spend in order to help the beet root growers, though from all accounts, no
-one can believe that England is fit to grow beet root. 8o much has been
‘done in all other countries, but nothing has been done in India to protect
‘the agriculturists' of this country. I do not want to go further into this
;general problem.

My intention in moving this cut is to draw attention to the plight of the
-coconut industry. A few basic facts will be suffcient to bring the urgeney
-of this problem before the House. There are 14 lakhg of acres in India
under coconut cultivation. Of these 14 lakhs, 13 lakhs are in the Madras
Presidency and the Indian States bordering on the Madras Presidency. Of
these 13 lakhs, eleven lakhs are in Travancore, Cochin and British Malabar.
‘These 11 lakhs of acres of coconut are cultivated by eleven millions of
people which comes to one acre per ten people. The density of the ropu-
lation in this coconut area is about three times the average for the whole
-of India. You can realise how difficult the livelihood of these people must
be even in the best of times.

The next set of facts which I would like to give the House is the trend
-of prices from 1927 to 1934. Fromn the tariff value of about Rs. 23 rer
cwt. in 1929, it came down to Rs. 6 per cwt. in 1935, that is to say
‘practically one-fourth of the price at which copra was sold in 1929.- In
1034, the position became very desperate and the Government of Indis
appointed Dr. J. S. Patel to make an enquiry and submit a report. In -
1985, a special committee was set up to go into this problem, and between
1935 and 1937 the prices suddenly went up owing to extraneous causes
from Rs. 6 per cwt. to Rs. 12 per cwt. and, during this brief period, the
industry was just paying its way for the coconut growers to produce coconut.
After 1987, the prices again fell down to Rs. 6 per.owt. at which price
‘more or less the copra is being sold today. In Mr. Patel’s report there
is a calculation as to the cost of production of coconut. He has calculated
that the total cost of production per ton of copra is Rs. 219-7-0 while the
‘present price comes to more or less Rs. 120. That is to say, for every
ton of copra the producer, at the present prices, has to lose about Rs. 100
while the present tariffs are 20 per cent. for copra and 25 per cent. for
-¢oconut oil. If the great fall in prices were merely due to the depression,
probably some excuse might be found for Government; but it is not so. One
-of the main causes of the fall in prices has been that during the depression
Ceylon lost her markets outside India and has begun to dump her coconuts

-on India.

I shall read some figures to show how this has happened. In 1920-30,
-only 10,000 coconuts were imported into India, while in 1984, 19 million
coconuts were imported. In 1929-80, 152 cwt. of copra were imported into
India while, in 1934, it is 6.75 lakhs of ewt. In coconut oil 1,568 cwt.
were imported in 1920-80 while in 1984 it was 7-4 million cwt. 1In
Mr. Patel’s report all these things are converted into tons of copra and the
result is that while in 1927 only 7,518 cwt. were imported, in 1933, more
‘thah 1 million cwt. were imported. It is, therefore, obvious, that
India was not the traditional and natural market for Ceylon copra. This



. THE GENERAL, BUDGET-“1IST OF DEMANDS. 2813

market, has developed only after the depr.?asion and, therefore, Government
.osnnot say that we are coming and asking them to disturb the relations
which have been existing for a very long time. There are facts to show
¢hat this copra and coconut from Ceylon is not brought into India at econo-
wic, prices. 1t is being dumped because there are calculations to show
that at the present prices it cannot be produced even in Ceylon though the
Ge?rlonese ‘have got three advantages. They do not pay land tax. The
f.reaght’ which Ceylonese copra and coconut oil pay when they are brought
%o India is much less than the freight charges between Cochin and Bombay
or Calcutta. 8o far as coconut oil is concerned, the freight from Cochin
to Bombay is Rs. 12 per ton; to Bombay from Colombo it is Rs. 7-8-0 Per
ton; to Karachi from Cochin it is'Rs. 14-8-0 and from Colombo it is
Bs. 12.8-0. To Calcutta from Cochin it is Rs. 12-4-0 while from Colombo
it is Rs. 9. Therefore, they have got this advantage of freight. And the
third advantage which the Ceylonese producers have got, is that they
produce in large plantations while in India it is a cottage industry. Sir,
i you go to Malabar you will not feel that the country is so populated; in
fact, the whole population hag been scientifically and hygienically distri-
buted. Everywhere you find ten or fifteen coconuts and a cottage industry
for a family. Therefore, in spite of the density of population, you find one
of the fairest, cleanest and most scientifically distributed populations in
“asmall country. It is only in Malabar where one can say that God hss
‘made the country good and man has not made it vile; and it is that part
-of India which is being practically ruined by the present import of Ceylonese
copra and coconut oil at dumping prices. Now, what is wanted to remedy
the situation? A deputation from Travancore waited on the Government
of India recently and they have demanded a specific duty of Rs. 100 per
ton. Sir, as I have said, the existing duties are 20 and 25 per cent. ad
‘palorem. I do not know if the ad valorem duty is a very good measure
for purely revenue purposes, but as a measure of protection or of help to
‘the agriculturists it is worse than useless. When the prices are high you
add up to the prices by this ad valorem duty; when the prices are very low
the duty too becomes very low. For instance, when it was Hs. 23 in
192829, though the Indian importer had to pay only 15 per cent. at that
time; he had to pay nearly Rs. 4 per cwt. Now, though the duty has been
raised to 20 per cent. ad valorem he has to pay only Rs, 1-4-0 per cwt.
“This is quite ridiculous. Now, we want a specific dupy irrespective of the
prices of cocoanut oil or copra. The specific duty must be such as to ensure
an economic price for the cultivator. Of course, I may be asked what is to
happen to the Ceylonese imports. Bir, if the demand for copra and coconut
.oil is really genuine this imposition of a specific duty will not hurt it, be-
cause people will buy; but if it not genuine and if it only helps to displace
our other oil seeds by its unduly low price, then it is certainly good for the
.country that the import should be restricted. Sir, I do not think it will
hurt the Ceylon industry. The fact is, as I have pointed. out, that the
Ceylon industry also is suffering. There are companies who have not b.een
paying any dividends for the last few years. Of course, I am not particu-
Tarly worried that they do not pay any dividends; but the point is that
they are forced to export to India at such prices that the Indian agricul-
turists cannot get his cost of production. That is the main point, and it
‘is the indispensable duty of the Government of India to see that as far
as it lies in their power every agriculturist in this country does get, at

‘least, the cost price of his produet. -
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Bir, there is one other important point about this coconut industry.
You cannot change its ares or interfere with it in a short period. It takes
ten years for the coconut to become productive and it continues for 80
years producing, almost the same amount of coconuts, unless the cultivator
cuts it off or totally neglects it. = Therefore, the production cannot be
changed and adjusted to market conditions, just as in the case of other
crops. It cannot be substituted. Therefore, in the case of the coconut
industry, in particular, the securing of & minimum economic price is more
important than in the other cases. Sir, I have pointed out that the
cultivator in Malabar today does not get this economic price. It is the
duty of the Government of India to secure him this economic price, and
the method is to put in a specific duty which will secure this economic
price. But, Sir, there is a differential duty on coconut oil of five per cent.
Of course, I have no objection to the differential duty as such; if anything
has to be imported, it is better to import coconuts and copra rather than
coconut oil so that at least there can be a coconut oil mill industry in
India. But the need of the coconut oil mill industry is only subsidiary
to the interests of the agriculturists. First, the duty is needed to secure
a proper economic price for the agriculturist; next, by all means try to
help the oil industry. Bir, subject to these conditions I have no objection
to the differential duty as such. Put in a specific duty of Rs. 4 or 5 per
cwt. for copra and if you want you may increase a little when copra is
brought in the form of coconut oil. But without a regular and proper
specific duty on the imports of copra the people themselves will be reduced
to utter ruin. That is the position todsy and the Government of India
cannot go on fiddling, hoping that these periodical changes of prices will,
somehow, get them out of the difficulty. They have seen that the prices
came down between 1982 and 1985. Between 1985 and 1087 they went
up a little but have come down again; and it is no use speculating that
they will go up again. These variations do not help the agriculturists.
When the prices come down the agriculturist does not get much and gets
into debt; when the prices go up he spends what he gets: he is not able
to average it out between the various years and he is not much the better

for any improvement in prices that may occur . . . . .

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more.

Mr. K. S8anthanam: I am finishing. I hope I have made out a very
strong case for immediate and urgent help or protection to the cocoanut
industry. I would only like to point out also that though I have made
out a case only for cocoanut and cocoanut products, paddy, ground-nuts
and other agricultural products have very similar claimg and it is time
that the Government of India should adopt a_ positive policy of active
protection of agriculturists. I do not see why only wheat should elaim
their patronage. I supported the duty on imported wheat; but there are
other agriculturists in India who deserve equal protection from the Govern-
ment of India. Sir, I move my cut motion.

Mr, President (The Honourable Sir Abdur Rahim): Cut motion mo-

ved .
“That the demand under the head ‘Commerce Department’ be reduced by Rs. 100."
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Mr. J. D. Boyle (Bombay: European): Mr. President. I have inter-
vened very briefly in this debate because I entirely agree with my Honour-
able friend, Mr. Santhanam, as to the plight in which the cocoanut in-
dustry finds itself and also because I should like to amplify, if I can, in
rather more general terms, some of the observations which Mr. SBanthanam
made . . . ..

Mr, 8. Satyamurti: But will you vote?

. Mr. J. D. Boyle: It is perfectly true, as Mr. SBanthanam said, thab
this is & peasant industry: it is in the nature of & cottage industry, while
the industry in Ceylon is almost entirely run on plantation lines and is
much more highly industrialised. It may be true that it is necessary for
us in India to reorganise the industry in some way in order to put ourselves
on a more level footing with Ceylon; but it is, nevertheless, true at the
present moment that thousands of families, who can only just make both
ends meet, when the prices of cocoanut are reasonable, find themselves at
the present moment, as a result of dumping from Ceylon, on the point
of ruin, Ceylon’s case, as I understand it, is that she can produce copra
more cheaply than India and, therefore, India has to put her own house
in order if she wants to have a fair share of the trade. If that is so, why
ie it that the Ceylon Government itself has imposed a tariff on imported
coconnuts? The answer would appear to be that Malaya and other parts
of the country are there, but, particularly, Malaya have been able to grow
cocoanuts even more cheaply than it is found possible to do in Ceylon,
and, therefore, it is perhaps up to us to urge Ceylon to put her house in
order. At any rate if Ceyvlon in order to foster its own industry has had to
put on some form of protective tariff then it seemns to me that it is a per-
fectly good argument open to India to do the same thing. 1f India has
to import—and that is an argument which is open to a considerable amount
of doubt—but if she does have to import, I wonder if it has occurred to
Honourable Members that she might do worse than import from that
country which finds it can produce even more cheaply than Ceylon since
there may be such a country, because Ceylon has to put a duty on to kae][;
such cheap cocoanuts out. I should like to quote, if T may, from a speec!
that“was made before the Travancore Chamber of Commerce on this sub-
ject. One of the arguments raised was this. The spesaker said:

“We have heard much of the low cost of production of copra in Ceylon as com-
pared with that in India, but there is not the slightest proof that such is really the
case. In fact, a reference to the share quotations of most of the Ceylon cocoanut
companies shows that thov have been working at a loss, or, at any rate, at no profit,
for many vears past. The sale of copra at a loss does not postulate lower production
costs, Tt suggests bad marketing and proves that the copra and oil which Ceylon

ships to India is being rold at distress prices hecause a market camnot be found
elsewhere. India does not need this copra or oil.”

Now, I would like to implement even further the figures that my
Honourable friend, Mr. Santhanam, gave about the imports of cocoanuts
into India from Ceylon. He gave some very interesting statistics but I
think he will agree with me that if he looks again he will find thig even
more remarkable fact and that is that the figures vary according to the
difference between the price in India and the world price: .that is to say,
that imports into India from Ceylon are at their highest when the price in
the Indian market is higher than the price of the world market, and tHey
fall correspondingly when world prices improve; so that it ir very difficult
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fgr Ceylon to claim that she is, in fact, meeting a vital and urgent neces-
sity on the part of India when one day she does it and the next day she
-does not. Before foreign imports, which, 1 think I am right in saying
started in large quantities in 1981, before they came, the price of the
Indian product was largely regulated by the usual laws of supply and
-demand; and any abnormal rise in cocoanut prices was more or less checked
by the suitability of other oils, such as ground-nut oil. But coprs had
always a great price difference because the public preferred cocoanut oil
to ground-nut oil. Now, since 1981, that is, the year in which foreign
imports started to a considerable extent, copra has not been able to main-
tain that price level and Ceylon ¢opra hag been available in India at
ground-nut prices. This explains the abnormgl increase in the Indian
demand for the Ceylon product. Now, given reasonable protection the
Indian production can meet, I do not think I am exaggerating at all when
I say this, all the requirements of India, and they can do so at a price
that is reasonable both to the producer and the consumer. The degree of
‘protection that has to be applied must be a matter for exumination, and
‘what I would suggest to my Honourable friend is that what is required
now is for Government to run an investigation: there must be a careful
examination of all the statistics, of all the import figures and the poten-
tialities of the Indian market before it is open to us to say that such and
such a degree of protection is necessary: and what I would urge him to do
is to impress upon the Government of India the necessity for holding such
.an inquiry in order that protection, if necessary, may be granted, rather
‘than censure the Government of India forthwith. T am sure that that
is really what his Party require. It is quite absurd to ask for protection
without an inquiry, and T would suggest that what Mr. Santhanam’s Party
veally needs is to impress upon the Government of India the necessity for
holding such an inquiry immediately. = With that point of view I am
entirely sympathetic, and if Government can assure me that they either
have anlready arranged or are in the process of arranging to hold such an
inquiry, I for my part will be quite satisfied.

Mr. H. A. Sathar H. Essak Bait (West Coast and Nilgiris: Mubuaw-
madan): 1 rise to support the motion. 1 come from that part of the
country which produces cocoanut and sbout the woes of whose people my
EHonourable friend, Mr. Santhanam, had so much to say. I represent here
the districts of Malabar and South Canara which, together with the States
of Travancore and Cochin, formm Kerala, that is, the country of the
cocoanut. We produce the bulk of the cocoanut in India. Ever since the
conunencement of this Assembly we have been pressing for some sort of
protection for our copra against the import of copra and cocounut from
outside India. Government have been telling us that they have been
going on with enquiries and committees and so on. I have here the report
of tle very first question that I asked on the floor of this House on the
20th February, 1935, and that was in connection with the need for a pro-
tective duty on copra. The then Commerce Member, Sir Joseph Bhore,
replied :

“An enquiry into the conditions of the cocoanut producing industry has been carried
out by Dr. J. 8. Patel under the orders of the Imperial Council of Agricultural Re-
search, His report wns placed before an ad hoc Committee of officials and non-
officials convened by the Council. The Committee met at New Delhi, from the 14th
to 16th of January, 1835, and its report and recommendations ure now under considers-
tion by the Government of India.”
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This was on the 20th February, 1985. In February, 1989, that is, this

yesr, we were told in this House that enquiries were still going on. As
4 matter of fact, these enquiries began five years before 1 came into this
House, that is to say, it is already ten years that the enquiries are going
. My Honourable friend, Mr. Boyle,—to whom we, who come irom
Mulubar, are very thankful for the support that he has given us—still
speaks of an enquiry. 1 do not know what sort of un enquiry he is thinking
of. The figures are there. The economic factors are there. The Agricul-
tural Research Institute has had an expert enquiry into this matter, and as
a matter of fact, it is not denied anywhere that the people in Malabar
and in the cocoanut producing districts are really suffering a good deal. I
do not know whether Mr. Boyle knows it or not, we sent out delegations,
‘we sent out deputations, our deputations interviewed the Commerce
‘Members, and we even interviewed Lord Willingdon. We were assured,
~every time, that enquiries were being carried on and that something
‘tangible was going to happen very soon. We have been waiting and
‘waiting for the last five vears at least, but nothing so far has been dore.
T.ately, we were told in this House that the Government of India are await-
ing some communication from the Madras Government, I do not know
whether that communication has reached them, and, if 80. what action
the Central Government is going to take on it.

1 do not think I need bother the House with figures, but this much I
have to say. From time immemorial my people have been depending on
cocoanut and cocoanut alone for their subsistence. Cocoanut to us is not
an industry; it is not commerce; it is our livelihood. It is known as the
Kalpavriksha of the West Coast of India, because it supplies all the needs
of the inhabitants of that part of the country. With us, unlike Ceylon,
this is not a plantation. It has been calculated that 90 per cent. of the
holdings in cocoanut in the West Coast are in small gardens below two
ucres. That shows that our people are keeping these gardens, not as a
comunercial undertaking but as a means of their subsistence. The fall
in price of coconnut from about Rs. 60 in 1926 to Rs. 17/8 today has
tesulted in the gardens being neglected. This is very important. For the
last ten years people have been suffering and suffering very badly, but
now, because of the abnormal fall in the prices of the products of these
gardens, the gardens are being neglected. The trees are getting deteriorat-
ed. The trees are worth millions of rupees and this is a loss which, if
allowed to continue for some time rmore, it will not be possible to remedy
afterwards. Once the trees become barren there will be no use if any pro-
tective duty is levied.

1 do not think T will weary the House with figures as I said, but I will
go a little further back from the date from which my Honourable friend,
Mr. Santhanam, quoted his figures. T will go back to the year 1926-27.
It will be found that in that vear the import of copra from Cevlon was
almost negligible. In that vear the quantity of copra imported into India frrm
Cevlion was 32 tons. This import has been increasing by leaps and bounds
ever gince then, and in the year 1937-38, the last year for which we have
ficures, we find that the imports have gone up to 45.613 tons. And the
difference in value is also worth noting. The 82 tons of 1926-27 cost
Rs. 18,054, while the huge import that I have just now mentioned was of
the value of Rs. 87.64,561. What I am trying to point out is this, that
from small beginnings this import has gone up to such an extent that it
-eannot but affect ns materially. T do not think that any further enquiry

r2
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s required, or any more time need be wasted by having costly committees.
which bring out no result at all. So far es the sufferings of my people are
concerned, 1 need not say much. I have told the House that we depend
on copra and copra alone for our subsistence. The price of our product has.
gone down within the last 12 or 15 years to one-fourth of what it was in
1926. The House can very well understand what will be the effect of this.
on the poor people whose sole dependence is on cocoanut alone.

Another strange thing is this. We cannot understand why the Govern-
ment of India need have this soft corner in their hearts for
Ceylon. I do not know if the House is aware of the fact that
Ceylon has raised its tariff walls high against certain imports from our
country, such as poultry, vegetables, ghee, ginger, cement, fish, etc.
Many of these articles are imported into Ceylon from the Malabar coast
itself. Then there is the other consideration which Mr. Boyle has pointed
out. Ceylon has imposed a very high tariff duty against the import of
copra into Ceylon from the Straits Settlements. That shows what Ceylon
is doing to protect an industry which to Ceylon and the Ceylonese people
is only a matter of commerce. Here, for the last five years, we have been
beseeching this Government to save seven millions of people who are faced
with utter ruin and yvet for the last ten vears the Government is going on
making inquiries and appointing committees. So far as the economic
reasons are concerned I am sure the Government 1is convinced of the
fairness of our demand, but there are political reasons and it is politics
that has a large share in determining all these matters. But whatever
the reason is, let me tell the Government that my people in Malabar,
Travancore and the West Coast, cannot go on suffering like this much
longer. Not only that. The condition of these small gardens and trees
has to be taken into account. Once these are allowed to go to ruin, we will
not be able to put back the loss that is caused. I, therefore, request
Government to come out boldly with their proposale.  There is no use
sheltering themselves behind committees and experts and that sort of thing.
I do not know whether this is the proper time for them to act. In any
case 1 understand that the negotiations for the Indo-Ceylon trade treaty
are going to be started very soon and the vote on this motion will be a
reminder to the Commerce Department and the Commerce Member that
a protective duty should be imposed on cocoanut and cocoanut products.
coming from Ceylon and that they must look into this, the first thing,
when the negotiations begin. In this spirit, I support the motion and I
commend it to the House.

4 P. M.

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and Chit-
toor: Non-Muhsmmadan Rural): All the speeches that have heen miade
till now in support of this motion have addressed themselves to particular:
points of view.

[At this stage, Mr. President (The Honourable Sir Abdur Rahimz'
vacated the Chair, which was then occupied by Mr. 8. Satyamurti (one o
the Panel of Chairmen). ]

I will confine myself to certain matters that are normally raised by
way of objection by the other side to the grant of protection. Whenever
& case for protection is sought to be made out, three points arise for con-
gideration. The first is, whether the industry is a sufficiently large industry
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on which a large number of people in this country depend. The second
is, whether it is likely, in a short time, to make itself self-sufficient and
stand on its own legs. The third point is, whether there is really dumping
from amother country which has to be prevented. In the case of the other
country, another point is also considered whether there are any political
relations or trade relations which have also to be taken into account before
protection can be given. So far as the first point is concerned, whether the
industry is supporting a large population in this country, I think there can
be no doubt. India is the biggest producer of cocoanuts in the world.
There are seven millions of acreage under cocoanut plantation in the
whole world. India stands first with one million and 888 thonsand acres.
The Phillipine Islands come next and last comes Ceylon. These are the
three major cocoanut producing countries. South India produces 94 per
cent. of the production in the whole of India and the Malabar Coast pro-
duces 92 per cent. of the South India production. There are nearly cleven
million persons holding small plantations. They have 1o sell the cocoanuts
and purchase the necessaries of life. Now, Ceylon has only a population of
five millions. My Honourable friend, Mr. Santhanam, said that the
population per square mile in the West Coast is nearly 1,024 or nearly
five times the average population of the rest of India. In the areas rhere
the cocoanut plantations are thick, the population is heavy. This eleven
million population, on the West Coast, lives entirely upon this industry and
Ceylon has entered into unfair competition. Ceylon has now lost some of her
former markets. One of her biggest markets was America and now America
is getting her requirements from the Phillipine Islands and, therefore,
Ceylon to that extent has lost one of its exporting centres. The other
two countries which have been taking large quantities of cocoanut oil from
‘Ceylon have been Italy and Greece. They are now trying to develop their
own olive oil industry. Thus, the main markets of Ceylon have heen
closed in recent years. It is for that reason that Ceylon has entered into
unfair competition with India.

Now, repeated representations have been made on this subjeet since
1932. Mr. Patel went into this matter and produced a veport. A com-
mittee of the Imperial Council of Agricultural Research went into this
matter. Tt said definitely that the copra industry has to be protected
against Ceylon competition by the imposition of a duty of nearly 70 rupees
on every ton of copra imported into this country. That recommendation
was made long ago and still the Government are sitting 1dle. As T have
already said, Ceylon lost its foreign market and has no loc:l market and
it has to sell its produce in India, even at unremunerative prices. Other-
wise they would have to allow all this produce to rot within the borders
of Cevlon. There are a few capitalists who are in charge ot these planta-
tions in Ceylon. Those companies are selling their shares much below
the par at a discount. Every 100 Rs. share is going for Rs. 80. They are
undergoing heavy losses. T can give the House some figuras to show that
the cost of production of copra in Cevlon is much above the sale price. 4,800
cocoanuts make one candv of copra and Rs. 105 must be the price. At
Rs. 22 per thousand, a unit of 4,800 cocoanuts must cost Rs. 105, hut, as a
matter of fact, that unit is now being sold in Ceylon at Rs. 2. When the
cost price itself is Rs. 105, the additional labour involved in breaking the
cocoanuts and converting them into copra must be ‘taken into account.
They have a large quantity of copra produced in the island in their planta-
tions which they must sell as distress copra' and which they are petually
selling or rather dumping on the West Coast of India at ridieulously low
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prices. These facts have been reported not only by Dr. Patel’s Koport,
but they have been mentioned even in the representations made by the
various cocoanut planters in Travancore, Cochin and Malabar. The third
evidence in this connection is that the trade representative in Ceylon
himself admitted that in India a great deal of propaganda is necessary
for disposing of all the distress coconnuts available there. That nweans
thev must drive out ail the other oilz and oilseeds from the local mnrkqt,s,
even at unfair prices. All these things are contained in the evidence which
has been published. T shall just read a few lines from the representation
made by one Mr. Parnmeshwaran Pillay, a retired High Court Judge and
President of the Travancore Cocoanut Growera! Association. This iz what
he says: K

‘‘Even a casual perusal of the Report of Mr. Basset, the "(;ejvlon Trade Agent to
India, will convince any unprejudiced mind that he was deputed to India to explore

all avenues for under-selling the West Coast cocoanut products in different parts of
India where they are selling now and not to find out new markets.'’

Then, Mr. Peri S8undaram winds up this part of his argument with a
statement that:

*‘Dumping pre-supposes a combination for dumping supplies; but there is no such
combination in Ceylon. But we have been ulways told by the authorities in Bimla
that the Ceylon cocoanut industry is a well organized industry. But that apart in
the unfortunate pasition in which Ceylon finds herself in regard to her cocoanat idus-
try, no combination is necessary for thix, becnure Coylon is forced to sell her goods at
‘Distress prices’.”’

Now, 8ir, their own officers have admitted that their articles are selling
at distress prices in this country. This must be enough to convince the
Government that there is unfair competition between the products of
Ceylon and those of this country.

The next argument that wav be ruised ig that the consumner may be
affected if undue protection is given to this industry by imposition of pro-
tective tariffs. I ask the Government and the Honourable Member in
charge to consider who are the consumers. There are two kinds. . .

Mr. Chairman (Mr. 8. Satyamurti): The Honouruable Member has got
only two inutes more.

Mr. M. Ananthassyanam Ayyangar: There are only two kinds of con-
sumers,—the persons who produce oil from copra and the others who use
directly vegetable oil as ghee and for making soaps, etc., So far as the
millers are concerned. there are very few of them in this countrv, und
their investment is verv little, whereus the cocoanut growers have invest-
ed nearly 80 crores from which, the average yield is about six crores, and
therefore. the case of the millers ought not to be taken into cousideration,
As a matter of fact, they are not using their mills to the full cupucity
hecause there is no market in this country.

Another argument that may be raised is that Ceylon might retaliate
and we have got a favourable balance of trade with Ceylon. So fur as
that argument is concerned, India does not get the benefit even to the
extent of a rupee by this. The three articles which are exported to Ceylon
are rice, tea and rubber. We do not export rice in very large quantitios
from South India, but Burma has been exporting rice to the tune of 2§
crares. If they should retaliate against Burma. it is no concern of ours.
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As regards the other two articles, tea and rubber, they are not consumed
in Ceylon; they are sent to Ceylon for re-export purposes. That is not a
matter for retaliation. Thus, so far ag the question of favourable balance:
of trade is concerned, it is not going to be affected. We are not getting
the benefit even to a small extent from Ceylon. Thus, Sir, the trgument
that if Ceylon retaliates we have to go to the wall does nut apply. On
this ground also I say there is absolutely no advantage to be gained by any
further investigation, nor is any such investigation necessary as there is.
already a report on the subject.

Mr. Ohairman (Mr. 8. Satyamurti): The Honourable Momber’s time is
up. *

Mr. M. Ananthasayanam Ayyangar: Very well, T support the 1notion.

8ri K. B. Jinaraja Hegde (West Coast and Nilgiris: Non-Muhammadan
Rural): Sir, T rise to support this motion, because the people of the cons-
tituency to which I belong are the worst sufferers. There are only two
main products grown in this area, one is the cocoanut and the other is
rice. Rice has suffered on account of unrestricted import from Buriua and
Siam. and cocoanut has suffered on account of increased itaporv of cceoa-
nut from Ceylon. As the previous speakers have impressed on you, Sir,
the cocoanut industry of the South is the chief industry in India, and 94
per cent. of the cocoanut consumed in this country is produced in that
area. Sir, my friend, Mr. Santhanam, gave certain figures to show how
the Ceylon cocoanut has been responsible for the fall of prices of copra
and cocoanut oil. I will supplement those figures by giving a few more
figures. The export of copra, in quantity, from British India was as
follows: During the pre-war years the average was 81,000 tons, during the
war period the average was 16,000 tons, and during the post war vperiod
the average was 7,000 tons, Now, I come to the worst period. Between
1985-36 the average was 1,000 tons, between 1986 and 1938 it was less than
1.000 tons.

T shall now take the value of copra exported. During the pre-war days
the average was Rs. 1,10,43,000, during the war the average was
Rs. 60,783,000 and during the post war days the average was Rs. 28,84,000.
Now, in 1935-36, the average was Rs. 54,000, in 1936-37 Rs. 25,000 and
in 1987-88, the average was Rs. 45,000. It will thus be seen that the fall
of trade from the pre-war period to the vear 1937-88 has been very consi-
derable—during the pre-war period the average was Rs. 1,10,43,000, where-
as in 1987-38 it came down to Rs. 45,000 only. This fall in export is
explained by the import of Ceylon copra by the following figures. In 1930,
only 1,361 cwts. of copra were imported, but in 1935, 710,842 cwts. of
copra were imported. Again in 1930. only 78,759 gallons of oil were
imported, while in 1985, nearly seven million gallons of oil were imported.

Now, let us take the nuts. In 1930, only 19,000 nuts were irnported,
in 1985, 6.240,023 nuts’ were imported. At the same time the tariff value
has also changed. From 1929-85, the tariff value on copra came down
from Rs. 28 per cwt. to Rs. 6 per cwt. and on oil the tariff value came
down from Rs. 80 a cwt. to Rs. 10 a cwt. This alteration in the tarift
value has given a very good fillip for the Cevlon copre and oil for import
into this country. Now, take the condition of Ceylon copra in their own
country. They have to pay Rs. 45 as duty on every ton of copra imported
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into that country and the Ceylon Government have removed the export
duty on copra, whereas, in our own country, we have not got the same
tariff value. Therefore, we see that this cheap copra, which is prduced
on a capitalistic basis, is being dumped on the markets of our country.
In Ceylon, a few capitalists own vast cocoanut gardens and produce cocoa-
nuts on a mass scale, and they find they are very near the markets of the
West Coast,—Malabar, Travancore and Cochin—and, therefore, they are
able to compete very successfully with the cocoanut produced in the West
Coast. Another advantage they have is, the cheap freight, with the result

that they export their copra and dump it on the West Coast. Thus the
West Coast is the worst sufferer. :

N

Previous speakers have shown that the price at present obtaining in
this area of the West Coast is really distress price and in respect of copra
the loss is estimated, unofficially, at Rs. 180 per ton. That shows that
our country is made the dumping ground for all other countries in the
world for products industriul or agricultural and our agriculturists as well
as industrialists have to put up a fight day and night against all these
difficulties. My friend, Mr. Sathar, who represents the same area as my-
self, said that this agitation was going on for the last seven years. I
myself put a question to the Honourable the Commerce Meruber whether he
had gone through the address that was delivered by the Honourable Mr.
Yakub Hussain at the opening of the conference of cocoanut growers of
Travancore. Therein he stated that the Madras Government had done
everything possible and they had made a specific representation to the
Centra! Government that this cocoanut industry must be helped and a
high protective duty must be put. We find that even the T.ocal (iovern-
ment are feeling helpless in this matter and in spite of their strong recom-
mendation the Central Government have not done anything. T find that
in spite of this strong agitation nothinc has been done so far and, T am
afraid, whether anvthing will be done hereafter. But one thing is certain
—that the people in the West Coast, who produce ninety-four per cent.,
as one previous speaker said, of the copra in the country, who are cleven
millions in number of whom nearlv seven millions are engaged in this
industry, are sure to die of starvation if immediate steps are not taken.
Mayv I remind the Central Government that this ares of the West Coast
pavs nearly a crore of rupees as land revenue to the Madras Government.
That is nearlv one-sixth of the total land revenue of the Madras Govern-
ment. In order to pav this land revenue the poor agriculturist of the
West Coast mainly depends on his cocoanut crop, which is the only money
crop we have in the West Coast. We find that ninety per cent. of the
total landowmners who are called ‘‘pattadars’’ own land two acres and less
and the cocoanut is the onlv money crop which enables them to pay the
assessment. The land revenue is very high in that part of the country.
When there are forty cocoanut trees in an acre of land we have to pay
Rs. 7-8-0 an acre as assessment. Wherever the vocoanut is grown that
land is classed as garden and assessed to land revenue. Therefore, 1
imprers upon the Central Government that the problem is verv acute and
immediate steps will have to be taken in order to avert a crisis. BSir,
I support the motion.

Honourable Members: The question may now be put.
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The Honourable Sir Muhammad Zafrullah Khan (Member for Commerce
and Labour): Sir, it will not be necessary for me to make a long speech
in reply to the considerations that have been presented in support of this
motion, more particularly for the reagon that I have considerable sympathy
with the point of view which the Honourable Members have given expression
to.  Sir, it has been sought to be made out that this matter has been
under investigation for over ten years and that no conclusion has been
reached. That, I submit, is not a fair criticism of the actual position.
As was pointed out by the Honourable the Mover of this motion prices have
shown a tendency to fluctuate acutely during the period to which Honour-
able Members have made reference. Take the last ten years. Prices were
rising before 1981, they began to fall in 1982. They continued to fall
till August. 1934. From August, 1934, they began to rise again and, in
1987, the cultivator was again getting at least the nﬁnimum'eco_no%mc returp
upon his labour and his outlay. Therefore, as I have said, it is not fair
to say that this condition of distress has continued for ten years and Gov-
ernment have done nothing about it.

Prof. N. G. Ranga (Ciuntur cum Nellore: Non-Muhammadan Rural):
Especially this is so during the past two years.

The Honourable Sir Muhammad Zafrullah Khan: T am not minimising
even that; I am not saying that because there has been distress only during
this period of two years, therefore, no attention should be paid to it, but 1t
is true to a much larger extent than Honourable Members have been dis-
posed to concede that this matter is governed by world conditions. Mr.
Santhanam, who moved this cut, said that if he were convinced that that
was 80, he would be disposed to blame the Government much less than he
has done. But to a very large extent I am afraid that that is so.  Since
1987, there has been an unfortunate recession in the prices of all primary
commodities. Jute prices have gone down since 1987 by twenty-five per
cent., wheat prices have gone down by thirty-five per cent., raw cotton
prices have also gone down by thirty-five per cent.

An Honourable Member: Fifty per cent.

The Honourable Sir Muhammad Zatrullah Khan: And ground-nut prices
have gone down by forty per cent. Tt is true that the decline in the prices
of coconut has been even more serious than in the case of the commodities
that T have mentioned.  But it is not true to say that this commodity has
suffered in isolation and that the condition in which it finds itself is due
entirely to factors other than the world prices that are ruling. There may
also be other factors in the situation but one cannot get away from the
position that real and effective relief could only be hoped for if there
were a rise in world prices. I am not saying that nothing else is possible
to help the industry. It is really with that object that inquiries were under-
taken last summer, after prices had again declined. viz., to find out what
relief, if any, was possible in the circumstances. One indication that was
given by the deputation that came up from Travancore and discussed this
matter with me and other officers of Government was that there was con-
siderable dumping from Cevlon. That allegation has been repeated by
several Honourable Members this afternoon.  Theugh T am afraid the
factors that have been mentioned by those very Honourable Members them-
selves make one doubt whether the conditions that prevail in Ceylon and
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the prices at which Ceylon copra is being sold to India can really be des-
crfbed as ‘‘dumping”’, I am not ruling out that consideration. I hold no-
brief on behalf of either the coconut growers of Cevlon or of the Ceylon
Govez:nment. As a matter of fact, I do not want to say anything on this
question which might vis-a-vis Ceyion in uny way weaken the oase of
the_ coconut grower in India. But there are one or two considerations
which one must keep in mind. It is possible that those considerations
might be refutable and there might be an adequate reply. So far as
dumping is concerned, let us look at it in this way. If it is a fact that
Ceylon has lost its markets outside and, therefore, accepts whatever it
can get for its copra, I do not know' that these conditions could fairly be
described as dumping. What T had understood dumping to mean was
that Ceylon, after selling in its best markets at economic or more than
economic prices, disposed of the rest of its produce in the Indian market
at much lower prices, or that Ceylon was selling to Tndia at prices lower:
than the prices at which it sold in its own markets.

Prof. N. G. Ranga: What about the cost of production? Tt is less than
its own cost of production.

The Honourable Sir Muhammad Zafrullah Khan: Certain figures have
been cited and, as T have said, we, on our side, are investigating that matter.
We have not yet come to any conclusion inasmuch as our investigation is
not yet complete. But when Honourable Members, on one side, say that
Ceylon having lost its markets is selling its produce at whatever price it
can get, the situation is, so far as Cevlon is concerned, the same gs it
is in the Malabar countrv and the other coconut aress in India.

After all, Ceylon is no more able than Tndia to convert its coconut
areas into rice areas or put them under some other crop. The main
- difficulty with regard to this commodity is that once land has been brought:
under coconut, it is almost next to impossible to re-convert it into ordinary
cultivable land because it is not possible to take away coconut trees and
lose all the capital and put the land to some other use. But with regard’
to the point on which T was. at any rate, with regard to the two aspects of
dumping, there is not much evidence. T might supplement that by whgt
has been represented to me on hehalf of Cevlon during the course of this
investigation. Tt is said:

“All copra is sold every day in Colombo at an open auction held under the acyis of the
Ceylon Cocoanut Board which is a statutory body and the daily average price realised
has to he published in the local press . . .. .. Tt is worth noting that for Cevion

copra there is only a daily selling price and that there is no market price so called.
A miller from Bombay is thus unable to purchase his requirements at the previous
day’s price and is forced to bid in open auction on the following day, for the exporta-
tion of all copra not sold at the auctions is now legally prohibited. The price on a
given day may thus be quite different from the previous day’s quotations.’’

That may not altogether exclude dumping but it does show that when
copra is sold in Cevlon, the prices ruling on any particular day are the
same for Ceylon as they are for India. T am not seeking to argue from that
that there is not considerable pressure from Ceylon as has been pointed out
bv Honourable Members. T was merely placing this consideration before
them with regard to dumping. Then, it has been alleged that the Govern-
mens of India have a soft corner in their hearts for Cevlon for some political
_reasons. T am not aware of anv consideration whatsoever of a political’
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nature which would affect Governmnent-in a matter of this kind. The con-
siderations that affect Government with regard to this matter are purely
economic considerations.  One Honourable Member has alluded to the
question of the balance of trade hetween Ceylon and India. That certainly
has to be taken into account and, I am afraid, it is not entirely disposed
of by the observations that that Honourable Member made. There arc
other commnodities which Ceylon takes in large quantities. For instance,.
there ure cotton textiles in which there is a considerable trade with Ceylon.
But as 1 said in the beginning, the whole of this matter is under investiga-
tion. It is not u continuation of the investigation which was made by Dr.
Patel six or seven years ago; it is an investigation which was started as the
result of representations made by the Madras Government, representations.
made by this deputation from Travancore and other representations that
have been received from the areas affected, such as, Travancore, Cochin
and Malabar,  As a matter of fact, I found Mr. Changanacherry Paramesva-
ram Pillai—I do not know if T have been able to pronounce his name
correctly—a very persistent advocate, an advocate who was familiar with
the conditions and was able to explain the coconut growers’ case with great
clarity and reason to the Government of India. But the case was not com-
plete. It was perhaps natural that the deputation were looking only on their-
own side of the picture. T explained to the deputation that if they could
establish dumping and could substantiate some of the considerations that,
they had put forward by figures. theyv might be able to make out a case for
relief.  As Honourable Members are aware, the Government of India are
committed, once the question of the Indo-British trade agreement is out
of the way one way or the other, to take up certain questions with the
Government of Cevlon. Those discussions will not be confined only to
economic matters but will certainly be principally concerned with economic
matters pending hetween the two countries and I know of no question out
of those which have to be discussed on the economic and commercial side
with Cevlon which is of more importance than this question of what is to be
done about coconuts and copra. T realise not only the importance attached
to it bv Honourable Members but the very great importance which it has
for the people of Milabar, Cochin and Travancore, whose main livelihood
is derived from coconuts and copra. But it is not a matter merely of
arithmetical calculations, that if the economic price is so much and Ceylon
is selling at so much, then the dutv should be the difference between the
two prices, ag was sought to be argued by the deputation that came up to
see me last summer.  One very essential consideration, for instance, which
would require considerable investigation would be at what level of prices
would there be serious danger of substitution from other oil seeds and oils.
in case the price of coconut and copra and coconut oil was artificially raised.

There are a variety of oil seeds and oils from which there is risk of sub-
stitution. and all these quéstions are being looked into.  One Honourable
Member said that whenever we put a question to the Commerce Member,
he says that he is still awaiting replies from Provincial Governments.

With regard to that, the position is that the Provincial Governments_con-
cerned as well as certain State Governments were addressed and certain
information was asked for from them. We have now received information
trom three out of the four Governments concerned and are awaiting informa-

tion from the fourth Government. ~We have already sent them two re-

minders and T am anxious that the Government of India should not only

complete their case before thev take up conversations with Ceylon but” that
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the interests concerned should also have their case complete. In the
meantime, the interests concerned should complete their figures on certain
points and send them up to the Government of India because, as the House is
aware, we are hoping that the Indo-British matter will soon be settled and it
will then be possible to begin our conversations with Ceylon which might
secure relief to those large areas and large populations which depend so
largelv upon coconuts.

Prof. N. G. Banga: Are we to understand that until these negotiations
between the Ceylon Government and the Government of India are over, it
is not contemplated by the Government of India to afford any relief to
the coconut growers? N\,

The Honourable Sir Muhammad Zafrullah Khan: A time limit hes
been fixed within which every effort must be made to bring the conversa-
tions: between the Cevlon Government and the Government of India to &
conclusion and it is a verv short one. Therefore, there is no danger
that the conversations between the two countries will be continued for ar
indefinite time. Tf anv relief is to be secured as a result of these negqtm-
tions, the Honourable Member need have no apprehension that the time
taken over that will be prolonged.

Mr. Chairman (Mr. S. Satyamurti): The question is:

“That the demand under the head ‘Commerce Department’ be reduced by Rs. 100.”
The motion was adopted.

DeMaND No. 15.—HoME DEPARTMENT.

The Honourable Sir James Grigg (Finance Member): Sir, T beg to
move:

“That a sum not exceeding Rs. 8,37,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1940. in respect of the ‘Home Department’.”

Mr. Chairman (Mr. 8. Satyamurti): Motion moved:

‘“That a sum not exceeding Ra. 8,37,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March. 1840, in respect of the ‘Home Department’.”

State Prisoners detained without Trial.

Mr. Mohan Lal Saksena (Lucknow Division: Non-Muhammadan
Rural): 8ir, I beg to move:

“That the demand under the head ‘Home Department’ be reduced by Rs. 100.”
—(To discuss the question of State Prisoners detained without trial).

[At this stage, Mr. President (The Honourable 8ir Abdur Ruhim)
resumed the Chair.]

Sir, 1 have very little time for discussing this motion at length, and
so 1 shall briefly give the facts relating to the three State Prisoners about
whom you have read in the papers. Their names are Jwala Prasad
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Sharma, Bhawani Sahai Sharma and Vaishampayana. As a matter of
fact, there are other State Prisoners who have been detained under
Regulation III of 1818, but I do not want to refer to their cases. These
three prisoners are young mnien. One of them was born in 1909, the
second in 1910 and the third in 1911. One of them has,been detained
since August 198% the other one since April 1982, and the third since
August 1935. 8o the periods for which they have been under detention
vary from nearly four years to six or seven years. Two of them were
placed before a Court and they were discharged for want of sufficient
evidence. They have been under detention in spite of acquittal since
then. Now, as Honourable Members are aware, they were offered condi-
tional release in November last and the conditions were:

“That he will'not directly or indirectly associate himself with any violent method
in politics or with any organisation which has violence as its objact;”

“That Bhawani Sahai will not enter the Punjab or Delhi proviuce without the
written permission of Provincial Government or the Chief Commissioner respaciively;’

“That Vaishampayana will not enter the Punjab, Bombay Presidency or Delhi pro-

vince without the written permission of Provincial Governments or the Chief Com-
missioner concerned ;'’

“That Jwala Prasad will not enter the Delhi province without the permission of
the Chief Commissioner.”

Bhawani Sahai belongs to the Alwar State and he was receiving his
education in Delhi. Vaishampayana belongs to Jhansi in U. P., and he
was arrested in Delhi, and Jwala Prasad was reading at Ajmer when he
was arrested while he was yet a student in the college. -

Mr. President (The Honourable Sir Abdur Rahim): When were these-
imprisoned?

Mr. Mohan Lal Saksena: In 1932, 1933 and 1935.

Mr. President (The Honourable Sir Abdur Rahim): Can he then
bring up the cases of these individual prisoners on a cut motion relating
to the present budget? '

Mr. Mohan Lal S8aksena: They are still in prison without trial. I am
discussing the policy of the Government in detaining these prisoners
without trial. There was an offer of conditional release as I have said
just now in November last. I am citing their case as fllustration for
condemning the policy in regard to State Prisoners in general.

Mr. President (The Honourable Sir Abdur Rahim): Is the Honourable
Member now discussing the general policy or only the individual cases of
these three State Prisoners?

Mr. Mohan Lal Saksena: I am discussing the general policy of the
Government, and T want the House to condemn the Government for that,
and, by way of illustration, I am taking up the case of these three
prisoners, hecause there is no time for me to take up the case of other
prisoners.

The Honourable Sir Reginald Maxwell (Hote Member): On a point
of order, Sir. These are the onlv three prisoners detained under the
orders of the Home Department. The cut motion relates to the demand
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under the ‘Home Department’, He cannot take into account the case

-of prisoners who are detained under any other authority except that of

the Home Department. If these are the only three prisoners in question,

‘then the Hongurable Member cannot raise it ar a mattgr of general polioy.
[ J

Mr. President (The Honourable 8ir Abdur Rahim): The Chair should
-say that he is entitled to discuss the question of policy of a general na-
ture and illustrate his points by referring to individual cases.

Mr. Mohan Lal Saksena: Even the Honourable 8ir Henry Craik, when
‘'he was the Home Member, admitted that this policy of detention without
trial was very odious. At that time, he only sald that by releasing these
-detenus all at once, the terrorist movement may get impetus. But since
then conditions have changed greatly. Every single prisoner who was
-detained in Bengal without trial has been released and even in the case
-of these three prisoners, the Government are prepared to release them
‘on their giving certain undertaking. The point is where is the necessity
-of obtaining any undertaking. It was said that the prisoners in other
provinces had given assurance to that effect to the Congress Governments.
In the case of political prisoners duly convicted there is some force in nsk-
‘ing them to give an undertaking that thev will not participate in particular
fcrins of activities, because thev have had a trial hefore Courts of law and,
after conviction, there is a sentence which they have to serve, and if
the Government let them off, after securing an undertaking, they can
be sent back to jail if thev committed a breach of it. In the case of
prisoners who have been detained without trial, who have not been aec-
quainted even with the nature of the charge notwithstanding their
repeated requests, T do not think there ix any point in obtaining any
assurance from them. Even if the object of the Government were to
find out whether their views have changed. T think the mere fact that
they refuse to give the undertaking and obtain their rclease by giving
such an undertaking shows that thev are not revolutionaries. Because,
any revolutionary would jump at the opportunity and would like to come
out of jail by giving an undertaking in as much even if they committed a
breach Government could not send them back to jail. 8o I want to
know what is the reason why Government insists on obtaining this parti-
cular undertaking from these people. Then, the second point is that
they want an undertaking that they will not enter particular provinces.
FEven free persons like our friend Prof. Ranga are served with. notices
like that and it is open to any Provincial Government to serve a notice
on these persons when they have come out of jail and I am sure they will
not defv that order. So far as these persons are concerned, in their
letter to Mahatma Gandhi they have given an indication of their views.
They have definitely said that they are averse to giving any undertaking
while thev are in jail.

Mr. President (The Honourable Si» Abdur Rahiin): The Honourable
Member can discuss the Government policy; the plea for release of any
individual does not arise. The Honourable Member can say that the
policy is bad.

Mr, Mohan Lal Saksena: So my submission is that at this stage there
'is ng justification for Government to detain these persons in jail without
-trigl. There might have been a time when there was a fear that the
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‘witnesses might not be willing to come forward and give evidence because
their lives would be in danger. But times have changed now, and I
think the time has now come when Government should either release
them or bring them to trial before an open Court. In any case, I want

the House to censure the policy of Government in keeping these persons
and others fin jail without trial for such a long period.

Mr. President (The Honoursble Bir Abdur Rahim): Strictly speaking,
the Honourable Member’'s object seems to be to censure Government
with respect to the detention of these State Prisoners. On a motion like
this, he can only discuss the general policy of the Government of India
as regards prisoners who are detained without trial. The Chair is putting
the motion, but that must be taken to be the sense of the motion.

Cut motion moved:

““That the demand under the head ‘Home Department’ be reduced by Rs. 100.”

Beveral Honourable Members: The question may now be put.

The Honourable 8ir Reginald Maxwell: Sir, as there is no support for
this cut motion on the other side of the House there is little perhaps
that T need say. I should have expected that had this motion appealed
generally to Honourable Members opposite there would have been many
Honourable Members coming forward to champion the question of policy
which is under discussion in this cut motion,—that of detaining persons
without trial; but it appears that on an important question like this, which
ngitates the breast of Flonourable Members like Mr. Saksena, and has long
prompted him to put questions in this House, it has not inspired a single
Member opposite to argue the question whether persons should be de-
tained without trial or not. Therefore, T suppose, I must take it that
the House, generally, does not particularly object to any general policy
which may be represented in the detention of the three persons under
discussion. That, Sir, compels me to allude to the cases of the three
persons in question. As I have already explained, there are no other
illustrations fin existence of this reprehensible policy of Government
in detaining persons without trisl, at any rate so far as the reasons con-
nected with the Home Department are c¢oncerned. The Honourable
Member has correctly mentioned the names of the three persons who are
at present under detention under Regulation IIT of 1818. I might men-
gion for the information of the House that only one of these hails from
any British district. One of them hails from the Alwar State; another
was originally a resident of the Gwalior State. So these persons came
oricinallv from the States in  which they were domiciled, in order to
pr(?ﬁocut;e their ends in a province under British administration; nnd, a8
a matter of fact, their activities ranged through several vrovinces of
Northern India. T am not going to be diverted into giving details of the
veasons for which it was necessary for Government to make these por-
sons State Prisoners, because, in the first place, it is mmoﬂsthle_ that this
House on a motion of this kind should constitute itself into a tribunal for
the review of all the evidence which we possess “against them. I myself
have seen that evidence collected together; it is ?nough to d'mmt the
bravest. both in volume and charactrer._ Bu!: the only point .whlcll. T Am
eoncerned with or need be concerned with, in replying to this motion, 18
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that that evidence was in all these cases, as usual, placed before two
independent judges for review, and in each case those judges after going
through this voluminous evidence came to the conclusion that a case was
made out in which it was necessary that these persons should bhe deprived
of their liberty.

An Honourable Member: Bring them to trial then.

The Honmourable Sir Reginald Maxwell: They could not be tried in
open Court, because, in cases where persons suspected of complicity in
gerronst conspiracies are involved, it is not ustal to try them in open

ourt.

Mr. Mohan Lal Saksena: Two of them were tried and discharged.

The Honourable Sir Reginald Maxwell: Not for the particular ressons
for which they are detained.

Mr. Mohan Lal Saksena: They were arrested immediately afterwards.

The Honourable Sir Reginald Maxwell: These persons cannot be tried
in open court. There are various reasons of which the House is probably
aware, why it is not always easy to obtain witnesses and to place their
evidence before the open Court in circumstances in which their identity
would be disclosed. Persons suspected of sympathy with terrorists. as
we all know, have an unpleasant habit sometimes of dealing with per-
sons who give evidence against them in open Court. And for that reason
this system has grown up in which, when it is considered that for reasons
of that kind a person should be deprived of his liberty, the evidence
against him is collected together and placed before two judges who review
the case in the same way and from the same standards that they would
review it if it were brought before them in court. Therefore, as a matter
of general policy, I submit, ,that there is nothing calling for censure in
the action which Government have taken in these three cases. And so
far as these cases themselves are concerned, if it is the object of Honour-
able Members opposite to represent that these persons ought not to be
detained further without trial, all T can say ig that for several months
past Government themselves have been doing their best to release them
and the prisoners have not so far proved amenable to release.

(It being Five of the Clock.)
DeMaND No. 1—CusToMms.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 79.07.000 he granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1840, in respect of ‘Customs’.’’

The motion was adopted.
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Dauawo No. 2—CextraL Excisp Duries.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“Fhat & sum not excesding Rs. 8,17,6000 be granted to the Governor Genersl in
Council to defray the charges which will come in course of payment dur'inq the year
ending the Bles day of March, 1840, in respect of ‘Central E '

xcise Duties',
The motion was adopted.

DemanD No. 8—TAxEs or IxcoMe INCLUDING ConrpOrATION TAX.

Mr. President (The Honouruble Sir Abdur Rahim): The question is:

“TPhat & sum not exceeding Rs. 76,534,000 be granted to the Governor Genersl in
Council to defray the charges which will come in course of payment during the year
;:ndmg the 3let duy of March, 1840, in respect of ‘Taxes on Income including Corporation

‘xl.’l

The wwotion wus adopted.

Desmaxp No. 4—Barr,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 58,42,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lat day of March, 1840 in respect of ‘Balt’."”

The motion was adopted.

Demanp No. 5—0OpiuM,

Mr. President (The Hondurable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 24,21,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1940, in respect of ‘Opium’.”

The motion was adopted.

Demanp No. 8—Provixciarn Excise,

Mr, President (The Honourable Sir Abdur Rahim): The question is:

‘“*That a sum uot exceeding Rs. 4,568,000 be gmpted to the Governor _Geneul
in Council to defray the charges which will come in coutse of payment during the

year ending the 3lst day of March, 1940, in respect pf ‘Provincial Excise’.

The motion was adopted.

Demanp No. T—Stamps.

Mr. President (The Honourable Bir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 15,56,000 be granted to the Governor _General
in Council to defray the charges which will come in courss of payment daring the
year ending the 3lst day of March, 1940, in respect of ‘Stamps’.

The motion was adopted.

Demaxp No. 8—FaREsT,

#Mr. President (The Honourable 8ir Abdur Rahim): The question is:

' : t exceeding Ras. 577,000 be granted to the Governor General
in Cg::cl:il ltowt;::fr:; t;e chamgan which will come in ceurse c‘:f"payment during the
year ending the 31st day of March, 1940, in respect of Forest’.

The motion was adopted.
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Demanp No. 9—IRRIGATION (INCLUDING WORKING Expenses), NavigaTiown,
EMBANEMENT AND DRAINAGE WORKS.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

. “That a sum not exceeding Rs. 1,086,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1940, in respect of ‘Irrigation (including ﬁarking
Expenses), Navigation, Embankment and Drainage Works’."

The motion was adopted.

DrmMAND No. 10—INDIAN I’08Ts AND TBLEGRAPHS DEPARTMENT (INCLUDING
WoRkING ExXpPENSES).
Mr. President (The Honourable 8ir Ahdur R\ahim): The question is:

“That a reduced sum not exceeding Rs. 10,73,72,900 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 19040 in respect of ‘Indian Posts and Tele-
graphs Department (including Working Expenses)’.’

The motion was adopted.

DeMAND No. 11—INTEREST oN DEBT AND OTHER OBLIGATIONS AND REDUCTION
OR AVOIDANCE OF DEBT.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That a su.. not exceeding Rs. ©3,92.000 be granted to the Governor General
in Council to ¢ 'av the charges which will come in courae nf payment during the
year ending the _lst day of March. 1840, in resnect of ‘Tnterest on Debt and Other

DY)

Obligations and Reduction or Avoidance of Debt’.
The motion was adopted.

DeMaND No. 12—FxecuTive COUNCIL..

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘“That a reduced sum not exceeding Rs. 1,18.800 he granted to the Governor General
in Council to defray the charges which will come in coutse of payment during the
vear ending the 31st day of March, 1840, in respect of ‘Fxecutive Council’.’’

The motion was adopted.

Demanp No. 18—Councir. oF STATE.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,28.000 Le cranted to the Governor General
in Council to defray the charges which will come in course of payment-during the
-year ending the 31st day of March, 1940, in respect of ‘Council of State’.”

The motion was adopted.

DEMAND No. 14—LEGISLATIVE ASSEMBLY AND LFEGISLATIVE ASSEMBLY
DEPARTMENT,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That ‘a sum not exceeding Rs. 8.21,000 be granted to the Goverror ‘Géneral
in Council to. defray the charges which will come in course of payment during the
vear ending the 3lst day of March, 1040, in respect of ‘Legislative Assembly and
Legislative Assembly ‘Department’.”

"The motion was adopted.
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- DEMAND No. 16—HoMr DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

~“That & sum not exceeding Rs. 8,37,000 be granted to the Governor General
in Council to defray the es which will come in course of payment during the
year ending the .3lst day of March, 1940, in respect of ‘Home Department’.”

The motion was adopted.

DeMAND No. 16—LEGISLATIVE DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Re. 3,892,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1840, in respect of ‘'Legislative Department’.’

The motion was adopted.

DEMAND No. 17—DEPARTMENT OF EpucATiON; HEALTH AND LANDS.

Mr. President (The Honourable Sir Abdur Rehim): The question is:

*‘That a reduced sum not exceeding Rs. 6,11,900 be granted to the Governor General

in Council to defray the charges which will come in course of paymemt during the

ear ending the 31st day of March, 1940, in respoct of ‘Department of Kducsation,
{lulth and Lands’.” ' .

The motion was adopted.

DeMAND No. 18—JFINANCE DEPARTMENT.

Mr. President (The Honouruble Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 5,835,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1940, in respect of ‘Finance Department’.”

The motion was adopted.

DeEMAND No. 19—CoOMMERCE DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & reduced sum not exceeding Rs. 4,389,900 be granted to the Governor General
in Council to defray the charges which will come in course of psyment during the
year ending the 31st day of March, 1940, in respect of ‘Commerce Department’.™

The motion was adopted.

DEMAND No. 20—DEPARTMENT OF LABOUR.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 4,64,000 be granted to the Governor General
in Council to defray the charges which will ccme in course of payment during °the
year ending the 31st day of March, 1940, in respect of Department of Labour’."”

The motion was adopted.

Demanp No. 21—DEPARTMENT OF COMMUNICATIONS.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 2,04,000 be granted to the Governor General
in Council to defray the charges which will come in coumse of payment during the
year ending the 3lst day of March, 1940, in respect of ‘Department of Communicg-
tions’." .

The motion was adopted.
F2
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Drmanp No. 22+—CeNTRAL Boarp or Ravenue,

Mr. Prouident (The Honourable Sir Abdur Kahim): ‘Lhe: question is:

. “That a sam not excesding Re, 4,72.000 be granted to the Governor General
in- Gouneil to defray the charges which will come 1n ccurse of payment during: the
year ending thve 3lst day of March, 1840, in respect of ‘Central Board of Revenus’.’.

The motion was adopted.

DEMAND No. 23—Iwp1a: OrrFice aND Higu CoMMISSIONBR’S ESTABLISHMENT
CHARGES.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

AY
“That & sum not exceeding Rs. 16,24,000 be gradted to the Governor Gemersl
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1840, in respect of ‘India Office and High Com-
missipner’s Establishment Charges’.” )

The motion was adopted.

DEeMAND No. 24—PAYMENTS TO OTHER GOVERNMENTS, DEPARTMENTS, ETC., ON
ACCOUNT OF SERVICES RENDERED,

Mr, President (The Honourable Sir Abdur Rehim): The question is:

‘“That & sum not exceeding Rs. 1,10,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year eunding the 3lst day of March, 1840, in respect of ‘Payments to Other Govern-
ments, Departments, etc., on account of Services rendered'.’’

. The motion was adopted.
DeMaxp No. 25—Aubir.

Mr. President (The Honourable Sir Abdur Rahim): 1he question is:

“That a sum not exceeding Rs. 90,12,000 be granted to the Goveruor General
in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1940, in respect of ‘Audit’.’’

The motion was adopted.

DEMAND No. 26—ADMINISTRATION OF JUSTICE.

Mr, President (The Honourable Sir Abdur Rahim): 1he question is:
“That a sum not exceeding Rs. 88,000 be granted to the Governor Genéral
in Council to defray the charges which will come in course of payment during the

’

year ending the 3lst day of March, 1840, in respect of ‘Administration of Justice’.
The motion was adopted.

Demanp No. 27—PoLicE.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 1,67,000 be granted to the Governor Genersl
in Council to defray the charges which will come in course of payment. during the
year ending the 3lst day of March, 1940, in respect of ‘Police’."”’

The motien was adopted.
DeMAND No. 28—1P0RT8 AND PILOTAGE.
Mr. Prevident (The Honourable 8ir Abdur Rahim): The question is:
¢« «That a sum not exceeding Rs. 13,265,000 be granted to the Governor General

in Council to defray the charges which will come in course of payment during the
;lear ::ding the 313{ day of March, 1840, in respect of 'Ports and Pilotage’."”

The motion was adopted.
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-
DeMAND No. 20—L1oHTHOUSES AND LIGHTSHIPS.

Mr. Prosident (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Re. 9,13,000 be granted to the Governor (General
i Gouncil - to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1840, in respect of ‘Lighthouses und Lightships'."’

The motion wus adopted.

Dawawp No. 80—Survey or INDIA,

M¥. President (The Honourable Sir Abdur Rahim): The question is:

‘“That a sum not exceeding Rs. 16,05,000 be granted to the Governor General
in Couueil to defray the cherges which will come in course of payment during the
year ending the 3lst day of March, 1040, in respect of ‘Survey of India'.'’

The motion was adopted.

DeMaxDp No. 81 —METEOROLOGY.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 19,983,000 be granted to the Governor General
in"Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1840, in respect of ‘Meteorology’.”

The 1m0tion was adopted.

DEMAND No. 3%4—GEOLOGICAL SURVEY,

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 2,635,000 be granted to the Governor General
in Courwtil to defray the charges which will come in course of payment during the

LYY

year ending the 31st day of March, 1940, in respect of ‘Geological Survey’.
The motion was adopted.

DemAND No. 88—BOTANICAL SURVEY.

M¥. PresMent (The Honourable Sir Abdur Rahim): The question is:
“That & sum not exceeding Rs. 49,000 be granted to the Govermor General
im Countil to defray the charges which will come in course of payment during the

year euding the 3lst day of March, 1940, in respect of ‘Botanical Survey’.

The motion was adopted.

DeMAND No. B4—Z00L0GICAL SURVEY.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

. “That a sum not exceeding Rs. 1,66000 be granted to the Governor General
in Council to defray the charges which will come in course uf payment during the

(N1

year ending the 3lst day of March, 1940, in respect of ‘Zoological Survey’'.

The motion was adopted.

R . _
DEMAND No. 85—ARCHZEOLOGY.

Mr. Presidént (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 10,16,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending tho 3lst day of March, 1940, in respect of ‘Atrchmology’.”’ .

The motion was adopted.
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DEMAND No. 36—MINgs.

Mr. President (The Honourable Sir Abdur Rahim): ‘Lhe question is::

. “That & sum not exceeding Ks. 1,47,000 be granted to the Governor Guueral
in Council to deiray the charges which will come n course of payment during the
year eading the dlsu duy of Muarch, 1u4u, in respect of ‘Mines’.”’

The motion was adopted.

Demanp No, 87—UTHER SCIENTIFIC DEPARTMENTS,

Mr, Preaident (The Honourable Sir Abdur Rahim): 'Lhe guestion is:

) “Thst_ & sum not exceeding Rs. 2,75,000 be granted to the Governor General
in Council to deiray the charges which will come in ’&‘;“ of puyment during . the
year ending the 3lst day of March, 1940, in respect of ‘Other Scientific Departments’.’’

The motion was adopted.

DEMAND No. 88—LEpucarioN.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘“That & sum not exceeding Rs. 6,53,000 be granted to the Governor General
iu Council to defray the charges which will come i course of payment during the
year ending the 31st day of March, 18940, in respect of ‘Kducation’.’

The notion was adopted.

DeMAND No. 39—MEDICAL SBRVICES.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 6,80,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the

0

year ending the 3lat day of March, 1840, in respect of ‘Medical Bervices’.
The motion was adopted.

DEemanD No. 40—PusLic HEALTH.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 8,41,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1940, in respect of ‘Public Health’.” ”

The motion was adopted.
DEMAND No. 41—AGRICULTURE.
Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That a sum npt exceeding Rs. 28,801,000 be granted to the Govérnor. General
in Council to defray the charges which will come in course of paymeat during the
year ending the 3lst day of March, 1840, in respect of ‘Agriculture’.’’
The motion was adopted.

DemaND No. 42—IumpERiAL CoUNCIL OF AGRICULTURAL REsEArOH.

Mr. President (The Honourable Sir Abdur Rahim): The question il:.

“That o sum not exceeding Rs. 7,01,000 be granted to the Governor General
in Council to defray the chatﬁes which will come in course of payment during the
yea;l .eIr;:.T‘g ;;lhe' 31st day of March, 1840, in respect of ‘Imperilr éounoil of Agricul-
tur, rch’.” :

The motion was adopted.
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Demanp No. 48—BOREME FOR THF IMPROVEMENT OF AGRICULTURAT,
MaregTING 18 INDIA.

Mr. President (The Honourable Sir § bdur Rahim): The question is:

“That & sum not exceeding Re. 4,40,000 be granted to the Governor General
in Couneil f.,o defray the charges which will come in course of payment during the
year ending the 31st day of March, 1940, in respect of ‘‘Scheme for the Improve.
ment of Agricultural Ml.rketmg in India'."

The motion was adopted.
11eMAND No. 44—TwupeEriAaL INsTITUTE OF Sucar TEOHNOLOGY.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

© “That a sum not exceeding Rs. 1.000 be granted to the Governor General

in'Council to defray the charges which will come in course of payment during the

vu;n:rlldmg the 31st day of March, 1840, in respect of ‘Imperial Institute of Bugar
m’ "

The motion was adopted.
Deuanp No. 45—Crvii. VETERINARY SERVIOES.

M. President (The Honournhle Rir Abdur Rahim): The question is:

““That a sum not exceeding Rs. 7.20.000 be granted to the Governor General
in Council to defray the charges which will rome in course of pavment during the
year ending the 3lst day of March, 1940, in respect of ‘Civil Veterinary Servicea’.'’

The motion was adnpted.
Demand No. 46—INDURTRIES.

Mr. PNIidOnt (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 8.45,00) he oranted to the Governor General
in Council to defrav the charees which will come in conrar of pavment during the
yvear ending the 3lat dav of March, 1940, in respect of ‘Industries’.'

The motion was adopted.

Prvaxn No. 4T—AviaTion,

" Mr. President (The Honourshle Sir Ahdur Rahin): The question is:

‘‘That a sum not exceceding Ras. 38,54.000 be grantad to the Governor  General
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1840, in respect of ‘Aviation’.”

The motion was adopted.

Demanp No. 48—CaprTar. OuTLAY ox Crvir, AVIATION CHARGED To REVENUE

Mr. President (The Honoursble Sir Ab?ur Rahim): The question is:

‘““That a sum not exceeding Rs. 1000 be granted to the Governor General
in Council to defrav the charges which will come in course of navment during the
vear ending the 31at dav of Marck, 1040 in respect of 'Canital Outlay on Civil
Aviation charged to Revenue'.”

The motion was adopted.
TEManDd No. 40—BroapcasTiNG,

Mr. President (The Honoursble Sir Abdur Rah‘m): The question is:

“That a sam not exceeding Ps. 25.96.000 he granted to the Governor General
fn Council to defrav the charqes which will come ip irourse of pavment during the
vear ending the 31st day of March. 1840, in respect of ‘Broadcasting’.” .

The metion was adopted.
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DeMAND No. 50—CAPITAL OUuTiLAY ON BROADOASTING.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

. “That & sum not exceeding Rs. 1,000 be grunted to the Govermor Gbneral
in Council to defray the charges which will come in course of payment during the
yesr ending the 3lst day of March, 1840, in respect of ‘Capital y on Broadcast-
ing’.

The motion was adopted.

DeMAND No. 51—INDIAN STORES DEPARTMENT,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

.“That & sum not exceeding Rs. 21,16,000 oe granted to the Governor General
in Council to defray the charwes which will come iy course of payment during the
year ending the 3lst day of March 1840, in respect of ‘Indian Stores Department’.’’

The motion was adopted.
DeEmMAND No. 52—CoMMERCIAL INTELLIGENCE AND STATISTICS.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

‘“That & sum not exceeding Rs. %,38,000 be granted to the Govermar Gepegal in
Council to defray the charces which will come in course of payment during thie year
g:::.;ti the 3lst day of March, 1940. in respect of ‘Commercial InteHigence and

cs’.”’ ' . '

The motion was adopted.
DEMAND No. 53—CENSUS.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 42000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1940, in respect of ‘Census’.”

The motion was adopted.

DEMAND No. 54—EMIGRATION—INTERNAL.

Mr, Pregident (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 12.0n0 be granted to the Governor General
in Council to defravy the charges which will come in conrse of payment during the
year ending the 31st day of March, 1940, in respect of ‘Emigration—Internal’."

The motion was adopted.
DrMaND No. 55—EMIGRATION—EXTERNAL,
Mr, President (The Honourable Sir Abdur Rahim): The question js:
“That a som not exceeding Ra. 1.35,000 be granted to the Governor General
in Council to defrav the charges which will come in course of payment during the
year ending the 31st day of March, 1840, in respect of ‘Emigration—External’.”’
The motion was adopted.

Demanp No. 56-—JoiNT Stock COMPANIES,
Mr, President (The Honourable Sir Abdur Rahim): The guestion .is:
“That a sum not exceeding Rs. 158,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
ygar ending the 3lst dey of March, 1040, in vespect of ‘Joint Stock Companies’,"

The motion was adapted,
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DeEmaxp No. 57—MIi1sCELLANEOUS DEPARTMENTS.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 4,76,000 be granted to the Govermor General
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1940, in respect of ‘Miscellanecous Departments’.’

The motion was adopted.

DeMAND No. 58—CURRENCY.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 11 59,000 be granted tc the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1940, in respect of ‘Currency’.”

The motion was adopted.

DEMAND No. 59—MINT.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 21,02,000 he granted to the Governor General
in Council to defray the chargee which will come in course of payment during the
year ending the 3lst day of March, 1840, in respect of ‘Mint’.”

The motion was adopted.
Dgmaxp No. 60—CiviL WORKS.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 71,74,000 be granted to the Governor General
in Councii to defray the charges which will come in course of wayment during the
year ending the 3lst day of March, 1940, in respect of ‘‘Civil Works’.”

The motion was adopted.

DEMaND No. 61-—CEexTRAL Roap Funp.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,61,00,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1940, in respect of ‘Central Road Fund'’.”

The motion was adopted.

DEMAND No. 62—SUPERANNUATION ALLOWANCES AND PENSIONS.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,10,13,000 be granted to the Governor (icneral
ir Council to defray the charges which will come in course of payment during the
ear ending the 3lst day of March, 1840, in respect of ‘Superannuation Allowances and

ensions’.’
The motion was adopted.

DEMAND No. 68—STATIONERY ARD PRINTING.

Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 47,74,000 be granted to the Governor G[emeral

o

in Council to defray the charges which will come in' course of payment du the
:vear ending the 31st day of March, 1840, in respect of ‘Stationery and Prmtxl::g."

The motion was adopted.
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DeManp No. 84-—MISCELLANEOUS.
Mr, President (The Honousable Sir Abdur Ilahim): The question is:
. “That_am not exceeding Rs. 12,25000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1840, in respect of ‘Miscellaneous’."”

The motion was adopted.

DemaND No. 65—GRANTS-IN-AID T0 PROVINCIAL GOVERNMENTS.
Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 1.16,000 be grapted to the Governor General

in Council to defray the charges which will come in ‘tourse of paymeat during the
r ending the 3lst day of March, 1840, in respect of ‘Grants-in-aid to Provincial

URY}

overnments’.
The motion was adopted.
DEMAND No. 66—MISCELLANEOUS ADJUSTMENTS BETWBEN THE CENTRAL AND
ProviNCIAL GOVERNMENTS.
Mr, President (The lLionoursble Sir Abdur Rahim): The question is:
“That a sum not cxceeding Rs. 162,000 be granted to the Governor General

in Council to defray the charges which will come in cougse of payment during the
ear ending the 31st day of March, 1840, in respect of ‘Miscellaneous Adjustments

s

tween the Central and Provincial Governments’.

The motion was adopted.

DEMAND No. 67—EXPENDITURE 0N RETRENCHED PERSONNEL CHARGED TO
REVENUE.

Mr, President (The Honourable Sir Abdur Rahim): The queston is:

“That a sum not exceeding Rs. 5000 be granted to the Governor General

in Council to defray the chaiges which will come in course of payment during the
Fnr ending the 31st day of March, 1940, in respect of ‘Expenditure on Retrenched

ersonnel charged to Revenue’.” i
The motion was adopted.

DEMAND No. 68—DEgLn1.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 48,08,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1840, in respect of ‘Delhi’.”

The motion was adopted.

DeMaND No. 69-—AJMER-MERWARA.
Mr, President (The Honourable Sir Abdur Rehim): The question is:
“That a sum not exceeding Rs. 16,45000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of rch, 1840, in respect of ‘Ajmer-Merwara’.”

The motion was adopted.



THE GENERAL BUDGET—LIST OF DEMANDS. 2241

Demanp No. 70—Panta P1pLopa.
Mr, President (The Honourable SBir Abdwr Rahim): -‘The question is:
“That a sum not axoeeding Rs. 13,000 be granted to tho‘Gover}ibr General
in Council to defray the chs;fes which will come in course of payment during the
yoar ending the 3lst day of March, 1840, in respect of ‘Panth Pipgzs'.”

The motion was adopted.

DeMAND No. 71—ANDAMAN AND NICOBAR ISLANDS,
Mr, President (The Honourable Sir Abdur Rahim): The question is:
‘‘That & sum not exceeding Rs. 35,60,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
{el:r donding the 31st day of March, 1940, in respect of ‘Andamans and Nicobar
slands’.”’ .

The 1notion was adopted.

DemaND No. 72—Ixpiax PosTs AND TELEGRAPHS.
Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 18,34.000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1940, in respect of ‘Indian Posts and Telegraphs’.’”

The motion was adopted.

Demanp No. 73—INpiaAN PosTs aND TELEGRAPHS—STORES SUSPENSE (NOT
CHARGED TO REVENUE).

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 1,000 be granted to the Governor  General
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of h%arch, 1840, in respect of ‘Indian Posts and Telegraphs
—RBtores Suspense (not charged io Revenue)'.”

The motion was adopted.

DEmAND No. 74—INDiaN PosTs axND TELEGRAPHS—CAPITAL, OUTLAY oON
TELEPHONE PROJEOTS (NOT CHARGED TO REVENUE).

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 1,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1940, in respect of ‘Indian Posts and Telegraphs—
Capital Outlay on Telephone Projects (not charged to Revenue)’.”

The motion was adopted.

DeEMAND No. 75—CAPITAL OuTrLAYy ON ViZAGAPATAM HARBOUR.
Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 9,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
Eur ending the 3lst day of March, 1840. in respect of “*Capital Outlay on Vizagapatam

arbour’.’ . .

The motion was adopted.
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DeMAND No. 76—DzLH1 CAPITAL OUTLAY.

Mr, President (The Honoureble Sir Abdur Rahim): The question is:

“That a.sum not exceeding Rs. 7,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1840, in respect of ‘Delhi Capital Outlay'.’

The motion was adopted.

DeEMaAND No. 77—CoMMUTED VALUE OF PENBIONS.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,000 be granted to the Governor  General
in Council to defray the charges which will come in course of payment during the
year endiug the 31st day of March, 1940, in respect of \Commuted Value of Pensions'.’”

The motion was adopted.

DeMAND No. 78—INTEREST-FREE ADVANCES.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

‘“That a sum not exceeding Rs. 36,67,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1840, in respect of ‘Interest-free Advances’.’’

The motion was adopted.

DEMAND No. 79—Lo0ANS AND ADVANCES BEARING INTEREST,

Mr, President (The Honourable Sir Abdur Rahim):The question is:

“That a sum not exceeding Rs, 59,75,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 19840, in respect of ‘Loans and Advances bearing
Interest’.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Friday, the
17th March, 1989.
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